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LEGISLATIVE ASSEMBLY 

Tuesday, 5 February, 1946. 

The Assembly met in the Assembly Chamber of the Council House at Eleven 
of tho Clock, Mr. President (The Honourable Mr. G. V. Mavalankar) in til&-
Chair. 

MEMBER SWOnN: 

Captain Syed Abid· Hussain, M.L.A. (North-West Punjab: Muhammadan). 

STAHRED QUESTIONS AND ANSWERS 

(a) ORAL ANSWERS . 

• CoNSTITUTION lIUllbG BOD; 

1. ~. Thakur Daa Bhargava: Will the Honourable the Leader of the 
House kindly state when, according to his estimate, the t t t ~ 

Body will start work, how much time it will take, and by what time the Con-
stitution drawn up by it will start functioning? 

The Honourable Sir Edward ..... nthaD: The Government's intentions are 
indicated ill His Excellency the _Q.v's stl:\.tement of the 19th September last 
~  in his address to this House !?n t~ 28th J &Duary. The exact plans for 
the composition and programme of the constitution making body will depend 
upon the discussions which IDs Excellency will hold with British Iudian. and 
St t.E ~ representatives after the Provincia.l elections. I am unable to indicate 
any time schedule. 

Prof. If. G. :Ranta: Has His Excellency the Governor General initiated any 
discussions, preliminary or otherwise, in regard' to this matter with the repre-
sentatives of the Indian States? 

Tbt' Honourable Sir Edward BenthaQ,: I ha.ve no information except tha. 
which is set forth in His Excellency's statement. 

Prof. Ii. G. lI.an .. : Htl'S the Government of India made any recommendation 
eithet' to the Governor General here or to the British Government in regard to 
this time table? 

TIle JIonOarable Sir Edward B8DUIall: No; I said I am unable to indicate 
any time table. 

Sardar llIDgal Singh: May I know whether the Government of" India have. 
disctls!'ed this matter with the British Parliamentary delegation? 

The Honourab.e Sir Edward B8Dthall: No. 

ORDINANOES DURING WAll PmuOD 

2. *Pt. '.l'h&kur Daa Bhargava: Will the Honourable the Law Member kindly 
state how many ordinances the Government of India promulgated during the 
war period, and how many of them are still in force? 

The Honourable Sir Asob Roy: Ordina.nces are promulgated· by the Governor 
General. 261 Ordinances have been promulgated Rince 24th August, 1939, 
of which 124 are now in force. 

Prof. N. G. Ranga: Have Government even now any more  power to promul-
gate any Ordinance in the na.me of war emergency? 

The Jronourable Sir AIOb Roy: I have told the Bouse that Ordinances Me 
promulgated by the Govenlor General and! not by the Government of India. 

( 457 ) A. 
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8ml Sri Prakala: Is it a fll'Ct that the ordinanoes that have beeu repeaJed 
are ouly amending .. ordinances and that' the substantive ordina·nces are just 
w herf they were before? . 

The Honourable Sir ASOka Roy: No; that is not quite oorrect. 

Prof. N. G. Ran,a: A"e ordinances now issued in the llllme of war emergency? 
The Honourable Sir ABoka Roy: If my Honourable friend would look at the 

proVisions of law whioh entitle the Governor General to issue oi-dinances, he 
will find the answer t.o his question. 

Prof. N. G. It&Dga: III view of the fact that the war emergenoy is over, will 
the Government of India make recommendations to the Governor General that 
no more ordinances in the name of the \var emergency should be issued? 

'l'be BOIlO1Ir&ble Sir A80ka Boy: The war emergenoy is not over. 

Slrl Sri Pra.kaa&: Will the Honourable Member kindly look into the list of 
ordinallces that have been repealed and tell me whether it .is not a faot that 
the substantive ordinances ~  ~ where they were? 

The Honourable Sir AIob Boy: That is not quit.e correct. 
Mr ••• A.JIaf .Ali: Is it or is it not a fact that in so far as ordinances are con-

cerned, the normal procedure is that when the Assembly is not in BesAion and 
an ordinance is passed. within six months of the passing of the ordinance it must 
be brought before the House, but when the Assembly is ill session, there is 
absolutely no occasion for passing ordinances? 

1Ir. President: The Honourable Member wm Jlut only a question. 
JIr. Asaf AU: I want an answer. I have put the question. 

'!'he BOIlourable Sir AIoka Boy: That is not the correot position in law· 

1Ir. •• A.sa.f .A11: I should· like to know the correct position. 
'!'he BODOal'able Sir A80ka Boy: I think that this is not a supplementary 

question which arises. 

Ill ••• Asaf .Ali: Is it or is it not a fact that ordinance is always a substitute 
for legislation? When the House is in session I do not see where the ordinance 
comes in. I want an answer. 

It. Prelldent: The Honourable Member is asking for opinion on fJ question. 

Kr .•. A.saf All: I am not asking for an opinion: I am simply asking the 
Honourable Member to tell us whether it is or it is not 8. fact that ordinance is 
always 8. substitute for legislation. 

(No answer was give!).) 

Shri Sri Prakua: Will the Honourable Member kindly issue a list of ordi-
~ still in force in view of the great confusion that has been ca.uaed? 

The HonO'lira.ble Sir A.IIoka Boy: I want to have notice of that question. I 
cannot· give an B'Ilswer now· 

JIIr. President: The Honourable Member wants notice. 
Sbri Srl Prakaaa: I want to know whether the Honourable Member will con-

sider the desirability of issuing such a list. The answer to that should not take 
very long. 

'!'he lloDoar&ble Sir .AIOka Boy: I will consider the desirability. 

Sri •. ADaDtbuayanam Ayyangar: Is the Government considering how many 
('If thesfl ordinances which are still in force can easily be withdrawn t ~  

'!'he BonOlU'able Sir .AIOka Boy: Government is always considering it. 
Pro!, N. G. Ranga: When will Government decide when the wllr emergency 

is over. in view of the fact that it is six months now after the war with Japan 
is over? 

The Honourable Sir Aaoka Boy: If my honourable friend will have a little 
patience he will find the answer to a later question which will give him all the 
infomlation. 
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SIt. 11. V. QadgU: Is it or is it not a faot that ordinances are promulgated 

to put through schemes which are, essentially of peacetime nature? 

TIle HOnourable Sir .&Joka Roy: Sir, I must protest ~t this sort of sup-
plementary questions. May I draw your attention to Rule 10 of the Legislative 
Rules? I submit with confidence that these questions are not put for the' pur-
pose of further elucidRting any matter of fact regarding which an answer haa 
been given. I was asked how many ordinances are still in force and how many 
ordinances have been promulgated during the war period: and by way of supple-

t ~ I am asked to enter into a debate 8IB to when and how ordinances OlD 
be  paRsed 8IDd what sort of ordinances have been repealed, eto· I submit they 
are not. supplementary questions. 

1Ir ••. .AIaf All: Is that an answer or is it an 8'1'gument? 

The JIonourable Sir AIOka Boy: That is my submission to the Honourable 
Mr. President. 

1Ir. Pr8l1d8llt: We may go to the next question. 

LI:r.rnro ow OJ' CoNTBOLS 

8. -Pt. 'l'h&kur D .. Bharpft: Will the Honourable the Law Member kindly 
indicate the probable time when food, cloth and other oontrols on the necessari. 
of life will be lifted? 

The B0D0lllable Sir J:dward BIIltbaJ1: The existing controls are for the most 
part operated on the authority of legislation enooted at the Centre by virtue of 
"ection 102 of the COllstitution Aot. Under the operation of sub-section (4) of 
that section such legislation will cease to have effect six months after the revo-
cation of the Proolamation of Emergenoy. It is the intention of His Exoellency 
the Govt-rnClr-General to roveke the Proclamation on the 1st April, 1946, and 
Government hope to be in a position to mllke a.n. early announcement in rega.rd 
to the future treatment of controls. Their intention is to maintain controls of 
fl, few essential commodities including foodstuffs and textiles in some form. 

Srt •. Ananthal&yanam .Ayyanga.r: Is it not a fact that these controls were 
brought into existence under the D.I.R. Rules where speoific provision is made 
for such controls? 

The Honourable Sir Edward BeDtb&l: Not wholly. 

Dr. Sir Z4a 11d.dJD Ahmad: Will the Honourable gentleman take this House> 
into confidence if controls are to be continued beyond the 1st of April? 

The Honourable Sir J:dward B8IlthaD: Yes, Sir; we will make a statement 
to the House and, give an opportunity for the House to be informed. 

PBODUOTION OJ' CA.STOB SlilllIDl 

~. -Pt. Tb&lmr Du Bbarlava: (a) Will the Agriculture Secretary kindly 
state the annual production of Castor Seed in the Country in the five years pre-
ceding the WaT and the annual production of Castor Seed  during the yean of 
war:" 

(b) How much Castor Seed and Castor oil were exported out of the country 
during the five years before the war and during the yean of war? 

(c) Is it a foot that before the war C8.Iltor oil was used by the E. I. R. 
Administration for lubrication of axles and other similar purposes? 

(d) Is it a fact that during the war t ~ Railway administrations also used 
Castor oil for lubrication of Vehicles and other similar purposes? 

Sir Phel'Ole Duel&t: (a) and (b). A statement giving the information asked 
for by the Honourable Member is laid on the table. 

(c) and (d) lYes. 
.1 
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--.--..,., tic ",.."..;oa fit ~ .. ." m I. tJfId ~ t-lielu of tJ ~ leetl 
mul caltOf' oil CIIptnteil 110M I ... /I"THI'fI 'Ae ~  yetIf'. fWecetl.,., 'M tv",. IIfId tl_nfl(/ tAe 
ge",..ol War. ~t ' 

"1' ... ~  BapoN 
o..&or ....... 0-. MIld, .~ ..... 101 '1' "s 

I .... UI M • 8'a 
1138-37 lJI 4f 8'. 

1917·38 106 " 8" 

1818·18 111 II ,'7 

181840 97 43 5'4 

1940-41 105 U S'J 

11'1-42 81 20 4,.6 

11'2-43 147 30 4'1 

11'8-44 140 28 0'2 

~  130 19 0'3 

·These estimates relate to the crop in Madras, Bombay, Bihar, C. P. and Berar. ~  
U. P., Sind, 1Jyderabad, Baroda, Mysore and the Bombay Btatea. These tracts cover practl' 
cally the who)\! area cnltivated with castor seed in India. 
tIncluding exports through British India Portl! and the KathiawarSt&tes Port.. The 

figures for 1944-45 representl! exports during the whole year for the British India Ports but. 
for 8 months only (April to November.) for tlnl Kathiawar States Porte. 
:::Exports through British India Porte only. No castor oil i. exported through the 

Kathiawar States Ports. 

JIIof. If: G. BaDe-: In view of the fact t.ha.t the Railways have been ~ 
more and more of castor oil and also in view of the fact that more caator oil 
is nesded by rural people in vi.ew_ of the existing BCareity of kerosene oil supply, 
wut step. do the Government of India. pl'Opoae to take to encourage the greater 
prociuction of castor seed? 
IIr Pharos. Ebare.at: Perhaps that question might be appropriately put in 

connection with guestion No.5. . 

CA.STOR On. FOR R.uLWAYS 

a. -Pt. 'I"h&br DII Bharpva:. (a) WilJ., the Agriculture Secretary kindly 
state how much Castor oil was purchased and used by the Railways during the 
years 1948, 1944 and 1945, and how much Ca6tor oil was pW'Chased and used 
by the Railways during 1986, 1987 and 1988? 
(b) Is it a fact. that the Castor Cake is extremely useful by way of ma.nure 

and its demand has grown of late years as a result of the 'Grow More Food' 
campaign? 
(c) Is it a fact that the increase in the demand of Castor oil in the Country 

has led to the growth of the industry of crushing Castor Seed and also resulted 
in the cultivation getting a much better price than before for the Castor Seed? 
(d) Do Government propose to ~  the use of Castor oil for lubrication 

and similar purposes by Railway administrations and thereby foster the growth 
of the industry of crushing Castor Seed? 

Sir Phero!e Xharegat: (a) A statement giving t,he information asked for by 
the Honourable Member is laid on the table. 
(b) Yes. 
(c) It. is a fact that more castor. seed is crushed in India now than before 

the war and that it fetches a higher price. , 
. (d) Castor Oil will continue to be used as a lubricant where found suitable 
so long as the quality offered, price demanded and performance afIorded conti-
nue to provide ~ justification. 
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Prof. II. G. Ranga: May 1 ]Jut that question now. fWhat steps are the Gov-
ernment of India taking in order to push up the produGtion of castor seed? 

81t PlLel'Ole lDlaregat: One of the proposals is to set up an Oil Beed Com-
mittee about which a Bill will come before this House in a few days' time. 
At the same time the Imperial Counoil of AgrioultUl"&l Researoh are financing 
schemes for research on castor seed which will produce better yield'S of oil. 

POLIOY re P AXI8TAN. 
6. -llr . .Ahmed :Ibrahim Hamon .Taller: wm the Honourable the Leader 

of the House please state if Government will consider the question of reoom-· 
mending to IDs Majesty's Government that before the constituent assembly is 
convened, a clear statement of the polioy as regards the establishment; of 
Pakistan be made by Parliament? 

The BODOUlable Sir Edward BenthaU: I regret I am unable to make any 
statement on the question raised by the Honoure.ble Member. The intentions 
of His Majesty's Government in regard to the constitutional programme are indi-
cated in the reply which I gave to Pandit Thakur Das Bhargava's question No. 
1 today. 
:Mr. Ahmed Ebr&h1m H&roon .Taller: I would like to know from the Honour-

able Member whether His Majesty's Government have accepted in principle 
the question of establishing Pakistan? If not, why not? . 

• 

The Honourable Sir Edward Benthall: I have already said that I regret that 
1 am unable to make any statement on the question. 

JIr. Ahmed :Ibrahim Haroon .TaGer: Why not? 

Dr. 8J.r Zla Uddin .Ahmad: Is the Honourable gentleman in a position to 
make a. statement on the points with which he is familiar and knows about? 
'!'he HOIlOurabl:e Sir Edward Benthall: I am afraid I cannot make any state-

ment. 

Sardar liang&! 8mgb: May I know whether the Government of India have 
considered this matter in the Exeoutive Counoil? 
'l'be HOIlODrable Sir Edward Benthall: I am unable to add anything to my 

previous answer. 

Bardar Jlangal Singh: Have the Government of India addressed any com-
munication to His Majesty's Government about this matter? 
'!'be Honourable Sir Bdward Bentha,J1: I oannot add to my previous answer. 

Mr. Muhammad Iamall lthan: May I know if the Government of India. have 
ever (''ons.idered this question? 

(No reply.) 

7. *[Withdrawn]. 
Dr. Sir Zia Uddin Ahmad: In view of the pUblioity that has a.h-eady been 

Iliver• to this question which has been struok off, may I have your permission 
to publish its reply because I am the viotim. The offioial ~  hIlS alwa.ys 
been against me. They shut up the voters and drove them like sheep to the 
polling booth and worked against me. 
Mr. Prelldent: I will consider the matter afterwards. 

INDO-BRITISH TARIFF RELATIONS 

8. -PrO!. II. G. Bega: Will ·the Honourable the Commerce Member be 
pleased to state: .,. 
(a) if he will consider the questIon of mformmg the Secretary of St ~ ~ 

India a.nd the British Premier, Mr. Attlee, t ~ Mr. Attlee's statement In his 
Mansion House Speech of the 9th November, 1945, that "Ever since 1921, the 
Indian Government has had unfettered responsibility for its ta.riff polioy entirely 
free from control by the British Government" is unsubstantiated by facts of 
Indo-British tariff relations, negotiations and politioal relations; if not, why not; 
snd 
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(b) whether it is not a, fact that, the Ottawa Pact has not been abandoned by 
the Government of India, despite the Assembly's recommendation that it be 
ended? 
The Honourable Dr. Sir ][. AziJul Ruque: (a) No, Sir, Government do not 

consider it -necessary to address the Secretary of State for India in the matter, 
because the statement actually made cannot be described as 'unsubstantiated 
by £ucts '. 
(b) I pres1lme t,hat the Honourable Member's question l'efers to the Ottawa 

Trado Agreement, 1002. This agreement was terminated in 1989. The seoood 
part of the question does 11ot, therefore, arise. 
lIIr. )lanu Subedar: Are Government aware of the fiction which has been 

promulgated particularly in the U.B.A. that .India is . ~ tariff autonomy, 
meaning that when the GovemmE'nt of India and this L ~ t . agree the 
{Tnited Kingdom will not interfere? Are they not aware of thiS fictIon? 

The Honourable Dr. Sir )I. AsiauJ Huque: I am not awsre of any fiction. 
I am aware of the convention. 

lIIr. )lanu Subedar: May I ask then whether the Government of India have 
considered this fact that so long as t,he Government is controlled from London 
any agreement arrived Ri must be an agreement a,pproTed of by their superiors 
in London and therefore tht' tariff convention has no meaning whatsoever. 

The Honourable Dr. Sir ][. Mbul Ruque: The Honourable Member has 
entE-red into an argument and opinion. I stand bv my reply that there is a 
convention. . 

)It. )lanu Subedar: Will the Government stop thil! propaganda in' ~  
United States of America that this country possesses ta.ri1f autonomy. 

The Honourable Dr. Sir )I. AllIul Huque: I am afraid I am not aware of the 
propaganda. 

Prof ••• G. Ranga: What is the present position? Is India free or not to 
impose any tariff duties it likes upon the United Kingdom imports if it so chooses? 

The Honourable Dr. Sir )I. Altsul Huque: The position is exactly the same 
as that mentioned by Sir George Ra-iny in 1930 and that stands. 

Prof. N. G. Ranga: It is rather difficult for us to remember what was said in 
1930. May I ask the HOllourable Member to give us the contents of the state-
ment made in 19801 "-
The ~  Dr. Sir )I. Azllul Huque: This was the reply given by Bir 

George RaiIW as he quoted then from the report of the Joint Select Committee. 
The convention is grant of liberty to the Government of India to devise those 
ta.riff ~~ ~ which seem best fitted to India's needs as an integral part of 
the Bntish Empire. That stands as a matter of convention. 

SrI )I. Ananthasaymam Ayyangar: Is it not a fact that in spite of the 
repudiation of the Ottawa Agreement, preferential tariffs are allowed in the 
case of the United Kingdom? 

Tbe lIonourable Dr. Sir )I. Azilw lIuque: The whole question of tariffs is 
examined 011 its merits with reference to each country and whatever tariff 
arrp.ngements have to be mnde will be made in the best intere!lts of India. 

Prof. B. G. Ranga: Oh, oh. 

DATE FOR OFFIOIAL TERMINATION OF WAR 

9. ·Dr. Sir Zla Uddin Ahmad: Will the Honourable the Leader of the 
House kindly state why no declaration has yet been made fixing the date for the 
official termination of the hostilities? 

The Honourable Sir Edward Benthall: With your permission, Bir, I propose 
to reply to questions Nos. 9 and 16 together. 

An Ordinance is being promulgated today providing that, for the purpose 
of references in statutory provisions and in contracts to the present war or the 
present hostilities, the present war and the present hostilities shall be deemed 
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to continue to, and to end on, the date on which the Proclamation of Emer-
gency under section 102 of the Oonstitution Act is revoked. It. is the intention 
of His Excellency the Oovernor-General to revoke the Proclamation on the 
lst· April, 1948. 

Mr. Lealie Grit: Is that proclamation going to include three dates, those 
for the end of the war with Italy, Japan and Germany? 

The Honourable Sir Edward Benth&ll: All wars will be included in it. 

sbrl Sri PrakaI&: May J t ~ it that on the 1st October, 1946 all ordinance 
rule will end, that is six months from the official declaration of the cessation 
of the war? 

I am sorry to have confused the Honourable Member like that. 

The Honourable Sir Bdward Benth&ll: I think I should ask not:ce of that 
question. I think the answer is probably contained in my reply to question 
No. B. 

Dr. Sir Zla 'Uddin .Ahmad: May I ask if the Defence of India Rules will 
also cease to operate on the 1st of April, 1946? 

'l"b.e lIODour&ble Sir Edward B8Ilthall: They w]l cease to operate on the 
1st of Oct-ober, 1946. 

Mr. Jlanu Subedar: Why have the Government taken so long to come to this 
decision as to the date of the stoppage of hostilities? 

'!'he :aonourable Sir Bdward Benthall: If the Honourable Member will have 
Fstience  until Question No. 18 is reached, he will get the answer. 

ENLARGEMENT OF APPELLATE POWERS OF FEDERAL COURT 

10. ·Sardar KaDgal Singh: Will the Honourable the Law Member please 
state: 

(a) when Government propose to arrange a debate in this HOllse on their 
resolution, dated the 15th January, 1945, regarding the enlargement of appellate 
powers of the Federal Court as promised by them in the last Budget Session; Rnd 

(b) whether the Government of India or the Secretary of State for India 
have reconsidered their decisions in the light of toe opinions received in response 
to the publication of the resolut·ion and have come to some decision; if so. what 
the new >decision is? 

The JlOD.ourabm Sir Asoka Boy: (a.) I have given notice of a Resolution 011 
this subject which appears in Admitted List No.2, dated the 30th January, 
and I propose to consult Party Leaders before deciding when to move the same. 

(b) The Resolution dated the 15th 'January, 1945, did not purport to embody 
decisions. It contained proposals on which opinions have since been obtained 
and circulated to Honourable Members. The views of G ~ on the 
action which should be taken on 8 consideration of these opinions 8l'f! embodied 
in the Resolution referred to in the reply to part (a). 

Shri Sri Praka8&: Is it not a fact that the Federal Court, is so overloaded 
with work that it will be  d'llngerous for the Judges to have more work added 
to it? 

The Honoura.ble Sir Atoka Roy: Thnt is a mutter of opinion. My Honour-
able friend may keep his opinion to himself. 

CONSTITUTION-MAKING BODY 

11. ·Sardar .qat Stngh: Will the Honourable the Leader of the House 
please state: 

(8) whether an opportunity will be given to this House to discuss the plans 
for setting up the Constitution-making Body in India; 

(b) if the answer to (a) be in the affirmative, when the day or days are likely 
to be appointed for the discussion; • 
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(0) if the answer to (a) above be in the negative, how Government propose t • 

. consult this House wit,h regard to the plans of setting up the Constitution-
making Body; and 

(d) whether it is proposed to give this House due representation on th .. 
Constitution-m9,king Body? 

The Honourable Sir Bdward. 'Benthall: (a), (b), (c) and (d). I regret I am 
unable to give any reply to the Honourable Member's question at this stage. 
His attention is invited to the reply I gave earlier to Pandit Thakur Das-
Bhargava's question No.1. 
Sn •• Ananthasayanam A.yyangar: May I ask if the Honourable Member 

has consulted His Excellency the Governor General whether an opportunity 
will be given? We are not asking him to fix exactly the t:me-table or the 
dates but will an opportunity be given to t,his House to consider the plans that 
are sought to be made? 

'1'b.e Honourable Sir Bdward Bentball: I regret that 1 cannot add anything 
to His Excellency's pronouncement of September 19th. 

Sardar Kanga! Singh: Part (b) is ent,irely different.. If the answer to part. 
(a) is in the affirmative, then it is entirely for the Leader of the House to say. 

ft, Honourable Sir J:dward Benthall: I have not answered part (a) in the-
affirma tive. 

CONSTITUTION -MA.KING BODY 

12. ·Sardar .&IIIa! Singh: Will the Honourable the Leade; of the House-
please state whether Government intend appointing a small committee or a. 
special officer to ~ t materials for the use of the Constitution-making Body 
to be set up after the general elections? 
The Honourable Sir Edward Benthall: Material which is likely to be of 

assistance to the Constitution-making Body is being collected by the Reforms 
Secretariat which has recently been strengthened by the appointment of Sir 
B. N. Rau as an Officer on Special Duty. -

Prof. 5. G. Ranga: In view of the fact that the Government of India have· 
said that they have no responsibility whatsoever in regard to this matter and' 
that it is a special preserve of the Governor General, how is it that the Govern· 
ment of India have placed the services of their Secretariat in regard to the 
gathering of the material for this Constitution-making Body? 
The Honourable Sir Edward Benthall: It is part of the Governor General's; 

Seoretariat and I presume that the Honourable Member does wish some material 
to be colleoted. 
Prof. 5. G. B.anga: We would like that information to be colleoted by the-

Governor General on his own responsibility. 

Kr. Prellld8l1t: Order, Order: that is no question. 
FORFEITURE OF DEPOSITS OF CENTRAL ASSEMBLY CANDIDATES 

18. ·Sardar lIangal Singh: Will the Honourable the Lea.der of the House 
please state: 
(a.) how many candidates forfeited their dE'P08its during the last general' 

elections to the Central Assembly; how many of them were sitting members? 
(b) to which parties did they belong? 

'!'he Honourable Sir A.sob Boy: (a) 50 and 4 respectively. 

(b) Government have no official information but they believe the ~ 

figul'es to be approximately correct·. 
Hindu Mahaeabha 
Independents . 

Nationalist Muslims 
Congress 

. 20 

. 20 including one candidate who 
BOUght to stand on behaIr 
of the Muslim League but 
did not receive the League-
ticket. 

7 
3 

ISO 
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8lU1. Sri Pr&lra8a: May I" know what the Government. does with this for-
feited money and under what head it is credited in Government accounts? 

The Honourable Sir AlOka ltO)': I presume it goes into the general revenues 
.of Government. 

• STUDIINTS SIINT A.BROAD FOB HIGHIIB STUDIES 

U •• Sard&r Kanga! Singh: Will the Secretary of the Department of Bdu-
-cation pleRSe state: 
(a) how many students have been sent abroad for higher studies by (i) the 

'Government of India. (ii) the Provincial Governments, (iii) the Indian states. and 
l(iv} private institutions and individuals; . 
(b) to what countries they have been sent and how they are gettmg on; 

:snd 
(c) whether there was some trouble when the first boat' carrying I ~ 

:st,udents was about to leave Bombay; if so, what the trouble was and what Its 
·details are? 
Dr • .Jolm Sargent: (a) The following numbers of students have so far been 

,sent abroad for advanced studies: 
(i) By the Government of India, 144 to the U. K. and 93 to the U.S.A. 

(ii) By the provincial Governments, 103 to the U.K. and 66 to the U.S.A. 
(iii) In respect of Indian State candidates, the Government of India hII'Ve 

iJO far recommended the grant of priority passages to 34 students for U.K. and 
'for 17 students to the U.S.A. It is not however known how mimy of such 
students have actually sailed, as some States have made their own travel 
·arrangements. . 

(iv) Np figures are available regarding the number of students sent by private 
,institutions and individuals. 

(b) The Government of India have set up organizations both in U.K. !rnd in 
the U.S.A. to look after the welfare not only of students sent as Government 
.scholars but also of private students going at their own expense. There have 
been and still are difficulties arising mainly for post·war conditions abroad but 
it may be said that on the whole the students are settling down satisfactorily. 
(c) On the 4th October, 1945, some students who were to have sailed by a 

troopship declined to do so mainly because they were not at the time aware 
-of the conditions attaching to travel on troopdeck. All these students were 
bowever accommodated on other vessels. 

Kaula.na Z&far Ali nan: What is the proportion of the Muslim students? 
Dr. John Sargent: I am afraid I shall want notice of that question. With 

regard to the scholarships actually awarded by the Central, and, I believe Pro-
vincial, Governments the proportions laid down for communities in the Home 
Department regulation were observed. 

Prof. If. G. Bangs: Have Government received any complaints from any 
-of those students who have been sent to the United Kingdom? 

Dr. .John sargent: There have been certain difficulHes which the officers 
deputed abroad from my Department are now endeavouring to sort out, but 
they have been very few. 

Dr. Sir 11& Uddln Ahmad: May I ask whether the Government of India 
would be willing to give priority in the passage to those studenls who have been 
selecbed by the Universities from the members of the staB? . 

Dr. John Sargent: I am afraid that is a question I cannot answer. So far 
,as we are concerned, we advise the Civilian Passage Control Department as 
to the priority which, we think. should be allotted to different students. The 
,decision remains with them. 

Dr. Sir Zia Uddin Ahmad: Will the Honourable Member's Department be 
'Prepared to make recommendations 'I 

Dr • .John Sargent: Oh, yes; we do so. 
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Sardar JlIDIIl Singh: May I know whether the Government of India is 
getting periodical reports 'from the United Kingdom and the United States of 
America? 

Dr. Jolm Sargent: Yes, Sir. 
Sri K . .A.n&nthuaY&DAD1 An&DIar: Is it not a fact that a report appeared 

in the H induBtan Time8 and is not the Honourable Member aware that students 
Bre not admitted in the proper Universities or given those facilities for getting 
into such studies as are necessary or required by them? Is it not a fact that 
they are asked to change from one subject to another? 
Dr. John Sargent: With regard to this end, no student selected by the 

Central Government was asked to undertake any subject except that for which 
he himself had expressed preference unless with his own consent. But we 
have to face the fact that owing to the difficulty in get,ting passages certain 
places in certain subjects which we had previously obtained in institutions 
abroad, owing to the delay on the part of the st:udents in reaching there, have 
lapsed. Wherever I have seen a caSe of a student who appeared not to have 
been satisfactorily placed with regard to the subject which he wished to study, 
I have asked for a report from our Liaison officer in the country concerned. 

Sri JI. Ananthasayanam Ana.ngar: May I ask how many of them have had 
to ch!mge over to other subjects? ' 

Dr. John Sargent: I cannot give the exact number. 

Sri K. Ananthas&y&nam Ayyangar: Is it not a fact that no difficulties have 
arisen so far fiB the Government of India students ore concerned and that the 
students selected by the Provincial Governments are ~  difficulties? 

Dr. John Sargent: I am afraid I cannot answer that. 
Sri K. Anantha8&yanam An&ngar: Are not the Honourable Member and 

the Government of India looking after the welfare of those student s also who 
were sent by the Provincial Governments? . 

Dr. Jo1m Sargent: Our organisations abroad are for the service of aU 
students whether sent by the Central Government, the Provincial Governments, 
the State Governments or students who proceed at their own expense and on 
their own initiative. We are endeavouring to help all of them equally. 
81i II. .An&nth&l&yanam Ayyan.gar: Therefore may we 'ake it that the 

Honourable Member has not :vet received any reports of complaints from those 
peJ'l'ODR who have been selected by Provincial Governments regarding accom-
modation in Universities and colleges in England or America? 

Dr • .John Sargent: A eertain number of complaints have been received. I 
personally looked into one or two of those reports. But I am afraid I cannot 
say offhand whether they were in regard· to Central Government scholars or 
provinciaJ scholars or others· We are treating all ulilte. 

Srt JI. Ananthasayanam Ayy&ngar: Is the Honourable Member Q.warethat 
students even holding first class tickets were not allowed to travel in cabins 
but were thrown on the deck? 

Dr. John Sargent: Last year when the paRSage position was very serious 
the only kind of pBBsage which became available for students at that time was 
troopdeck accommodation in troopships. I regret thlrt in the beginning, although 
the students were quite clearly informed that it would be troopdeck 
accommodation, exactly what wag involved was not made clear. After the 
incident which I referred to occurred, every step was taken to make it quite 
clear to students what accommodation would be available. I am glad that the 
position in regard to actual accommodation has since then improved. 

Seth Govbld »as: Are there any fresh complaints regarding accommodation? 
Dr. John Sargent: I have not beard of any. 

Sri JI. Ananthasayanam Ayyan.gar: Have all students sailed or are there still 
s!')me left? 
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Dr. .JoIm Sarl.to: There are still a considerable number of students for 
whom we have not yet been able to obtain ~  .. 

Sri M. Ananthu&)'ID&m Ayyancar: Will the Government take special care 
to see that suoh diffioulties do not reour in the oase of students who are going 
to be seleoted? 

Dr . .JoIm Sargent: Yes, Sir. 
P&Ddlt GoviDd Kalaviya: Have the Government taken into cotlBideration 

the possibility of utilising the total amount whioh is to be spent on these 
students for the purpose of opening training centres in India and getting experts 
from abroad and giving training to students here? 
Dr. Joim Sargent: Yes, Sir. 

Pandit GoviDd Kalaviya: With what result? 

Dr. Jolm Sargent: Prop08a.ls are at present under oonsideration. We are 
trying to provide improved faoilities for training in higher t8cbnica.l studies in 
this country. 

Dr. Sir Zia tJdclin Ahmad: Will the Honourable Member approaoh the 
authorities of the British University to be more considera.te in the admission 
of Indian students, partioularly in view of the fact that admissions in Univer· 
sities are at present closed? 

Dr. JOIm Sargent: When I was in Engla-nd in 1944, I met the Vice-Chan-
cellors of British Universities and pressed upon them the olaims of Indian 
students. I think on the whole they have heen very sympathetio in their atti-
tudfl towards this matter, but at the same time one has to realise that there is 
tremelldous pressure on Universities for accommodation not merely from students 
now being demobilised but also in view of the promises which were given to the 
Governments of devastated countries in Europe that university education 
facilities would be provided for their nationals also. 

Pa.ndlt GovInd Kalaviya: Have Government any well thought out plan as 
to the way they will utilise these specially trained students from abroad when 
they return to this country or is it simply a general pious feeling that they 
will help in the better development of things in this country? 

Dr • .JoIm SargeDt: No, Sir. The students have been selected with reference 
to particular demands set out by the different departments of the Government 
of India and those demands are determined with reference to specific prospects 
ef employment for the students when they return. 

PlIldlt GoviDd Ilalaviya: Do I take it then that on return every one of 
these students has practically before hand been allotted the post to wh:ch he 
will be sent? 

Dr • .JoIm Sargent: Not any particular post but employment within the range 
of the subject which he has been studying. 

STEAMER COMMUNICATION IN INDIA'S WEST COAST 

15· *Kr. Ahmed Ebrahim. Baroon Ja1Ier: (a) Will the Honourable the Com-
merce Member be pleased to state why steamer communication in the West Coast 
between Bombay and North and South Kanara is not resumed in spite of the 
cessation of hostilities aud better shipping position? 

(b) Are Government aware of the resultant inconvenience to'the public? If 
so, what do Government propose ttl do in the matter, and when? 
(c) Do Government propose to look into the matter and ask the authorities 

coneenled to resume the means of communication? 

The Bbnourable Dr. Sir M. .utzul Jluque: (a) The cessation of hostilities 
has not yet mnde it possible for Government to release from requisition the 
carg0 cum passenger steamer of the Bombay Steam Navigation Company. 
with the exception of one which is plying between Bombay, Cutch Mandvi 
and Karachi. So far as commercial shipping is concerned, the shipping posi-
tion has not therefore iIIJproved. 



STARRED QOBSTIONS AND ANSWERS 48t 

(b) and (c). Government fully sympathise with the people of the North and 
South Kanara Districts who have been seriously inconvenienced for want of 
shipping facilities. The matter is, however, receiving the urgent consideration 
of Government and it is hoped to resume the Bombay /Mangalore passenger 
service in the near future. 

1Ir. Ahmed :Ibrahim IhroOD. .Jder: Instead of sympathising with the 
public, may I suggest to the Honourable Member to take the trouble of going 
to the district by road and rail. .  .  . 

1Ir. Prelideat: The Honourable Member must put a question. 

1Ir. Ahmed :lbrablm JI&rooI1 .Jder: Will the Honourable Member take the 
trouble of visiting the district and see for himself the great inconvenience 
caused to the public? 

The Honourable Dr. Sir II. AslIul Huque: I can better utilise by trying t~  

arrange service 8S soon as possible. 

Prof. ]f. G. Banga: In view of the consideration that Government is giving 
to this question of resumption of shipping facilities for inla.nd ports, will Gov-
ernment be pleased to consider the needs of the East Coast also? 

The Honourable Dr. Sir II. AztzuI Huque: I think the Government 8re con-
sidering the whole aspect of the question so far as they have been able to do it. 

DATE FOR OFFICIAL TERMINATION OF W AB 

!l6. *1Ilr. LI:8lle Gwllt: Will the Honourable the Leader of the House please 
state the dates which the Government of India propose to declare as the offi-
cial end of the war against the :European Axis partners and Japan? 

U. K. C. C.'d ACTIVITIES 

17. ·1Ir. )[anu Subedar: (a) Will the Honourable the Commerce Member 
please state if it is a fact that the Commerce Secrete.ry said to the Indian 
Merchants' Chamber that the activities of the U.ICe.C. in India would cease? 

(h) Have these activities actually stopped; if so, from which date? 

(c) Is it a fact that the operations of the :Food Ministry of the United King-
dom are still continuing in India? . 

(d) Have Government any information as to the volume and value of differ-
ent items of food purchased by this organization in the country? If so, whs.t 
are they from the 1st January, 1945? 

The Honourable Dr. Sir •• Mlnl Huque: (a) Yes. 
(b) Yes, from 31st January 1946. 

(c) Yes. 

(d) It is not clear whether Honourable Member's question refers to the 
Ministry of Food or United Kingdom Commercial Corporation hut neither of 
them has purchased Ilny foodgrains or foodstuffs except that during the twelve 
months ending 31st October 1945 the Ministry purchased 371,134 tons ground-
nuts against a quota of 500,000 tons. 

Xl. llanu Subedar: In view of the food distress in this country, may I 
know if Government have decided definite1y and finally to prohibit the export 
of groundnut from this country? 

The Honourable Dr. Sir)[. Azizul Buque: That. question is being considered. 
May I inform my Honourable friend that the groundnut production in the 
whole of India is a little over 3l million tons and my Honourable friend should 
realise that only about 200,000 or 300,000 tons are being exported. That ques-
tion is being considered. 

lIr. Manu Subedar: Why then was even this small quantity permitted to 
be exported in view of the food crisis in this country? 

tll'or aDIwer to ~ queetioD, He auswer to queetion No. I. 
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The B.onourable .Dr. Sir ][. ~  ~  Because the organisation which 
my Honourable friend represents and other eoonomic organisations had drawn 
attention repeatedly that lome small quantities should be available for export 
in order to keep up our export market. 

Kr. ][eu Subedar: Was that not before the dire fact about the impending 
famine in this country was revealed? . 

The Honourable Dr. Sir K. Aailul Huque: i have already said that that 
question in view of the food situation in the country is under careful examina-
tion. I am afraid I am unable to say anything more just now. I hope my 
Honourable friend wou!d get an answer very soon on that point. 

JIr. JlaDu Subedar: May I know if the Food Ministry of United Kingdom 
is still operating in this country and they are not buying fcod, what are they 
doing here? .. 

The Honourable Dr. Sir ][. Altzul Huque: I have got no information on this 
point except on this question of groundnut which I have answered. 

Prof ••• Q. ltaDga: With reference to part (b), may I know if this inoludes 
the total quantities of food and food grains that are placed at the disposal of 
British and American troops in this country? 

The BoIlourable Dr. Sir ][. AllIul Huque: I think that question does not 
require any answer from me. 

Prof ••• G. ltanga: Who else will answer that" 

The HOIloarable Dr. Sir ][. A.lizul Haque: I cannot understand why I 
should be asked to give the. world requirements of food in a question relating 
to Food Ministry which I have already specifically answered. 

)fr. ][&nu Subed&r: Is it a fact that U .K.C.C. purchased sugar in this. 
oountry from January 1945 to the close of the year and sold it in Persia at 
many times the purchase price here? 

The Honourable Dr. Sir ][. AllIul Huque: No, Sir. 

Prof. •• G. R&nga: Are not exports of foodgrains going on still? 

The Hono1ll&ble Dr. Sir •• A.IiIul Huque: Certain foodgrains are totally 
prohibited. But there are certain food articles such as pepper, for example 
which are exported in small quantities. 

DATE FOB OJ'FIOIAL TEmaNATION OJ' W A.B 

18 .• JIr. ][&nu Subedar: (a) Will the Honourable the Leader of the House-
please state whether Government have considered the desirability of declaring, 
as early as possible, the date of the formal cessation of hostilities, on which 
many private contracts depend? 

(b) What is the reason for having delayed the declaration of this date so 
long after the hostilities stopped both in the East 88 well as in the West? 

(c) Do Government regard the operations, which the British Government is 
carrying on in Indonesia, as hostilities against toe principal enemies concerned 
in thfl war? 

(d) When will Government make an announcement on this subject? 

The Honourable Sir Edward. Benthall: (a) and (d). The Honourable Mem-
ber is referred to the reply which I have iust given to questions 9 !Iond 16. 

(b) There is no question of undue delay. In the absence of statutory 
intervention, the wars with Germany and Ja.pan would ha.ve continued fol' 
statutory purposes until Peace Treaties, had been signed and ratified, and ] 
would remind the Honourable Member that the statutory date for the termi-
nation of the war of 1914-1918 was in August 1921. 

(c) No. 
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Kr. Kanu Subedar: Will Gover,pment say something which will allay the 
feeling in this country that the prmcipo.l reason for this delay has been the 
desire of Government to use the Ordinances, particularly those relating to. 
currency, finance and economic affairs, which were promulgated during the 
war emergency? 

The HonoUrable Sir Bdward Benthall: I have just said that t ~ ~ is no. 
quebtioll of undue delay. 

Prof. N. G. Rang&: In regard to the U.K. is it a fact or not that the-
cessation of hostilities has been published already? 

The BoDourable Sir Bdward BentbaU: I shall require notice. 

Shri Sri Prakau.: What is the exact position regarding the cessation of' 
Ordinance. rule? 

The Honourable .str Bdward Bent.baJl: I have replied to that in my answer-
to question No. S. 

JIr. IlanuSubedar: If the answer to part (c) is in the negative why are· 
Indian troops still in Indonesia? 

'!'he Hono1U'8lble Sir Bdward Benth&ll: I refer the Honourable Member to. 
the debate which took place on the adjournment motion on the opening day 
of this session. 

JIr. Kanu Subedar: I want the Honourable Member either to deny that-
there are Indian troops in Indonesia today or to say that they have been 
withdrawn. 

The Honourable Sir Edward Bentball: It does not seem to arise in any 
way. 

Kr. Kanu Subedar: It arises from part (c). If hostilities have oeased in 
Indonesia there is no purpose of keeping Indian troops there. I want to knoW' 
whether these. troops have now been withdrawn from there. 

The Honourable Sir Bdward Benthall: The question was whether Govern-· 
ment regard the operations, which the British Government is carrying on in· 
Indonesia, as hostilities against the principal enemies concerned in the war; 
and the answer was in the negative. 

Prof. N. G. Rang .. : In the light of the Honourable Member's reference 1:,0. 
the debate that took plaoe in this House the other day, have Government 
considered the ()pinion of this House as expressed on that occasioJ1, and decide<t 
to withdraw our troops from Indonesia? 

The Ronourable Sir Bdward Benthall: There are a number of questions on· 
this subject put down for t.he 7th instant. 

Sardar KUlga! Singh: Is His Majesty's Government also making a similar-
announcement regarding the termination of hostilities? 
'!'he Honourable Sir Edward Bentball: I am afraid I have no information .. 

DISPOSAL OFAxlmIOAN 8m::PPING 

19. ·Kr. Kanu Subed&r: (a) Has the Honourable the Commerce Member-
opened any negotiations with the Government of the U. S. A., or has he received' 
any communication from the Agent-G'eneral in U. S. A., with regard to the 
disposal of American shipping? 
(b) Have Government formulated any proposal for bringing in a· larger-

amount of shipping under Indian registration and for offering any special faci-
lities to Indian shipping companies to acquire more ships either in the United 
Kingdom, the Continent of Europe, or U. S. A.? 
(c) How many ships taken over during the period of the war from the· 

coastal trade for war purposes have been returned to their respective owners? 
(d) Does the Ministry of Sbipping in the United Kingdom still function in-

India. in regard to the allotment of shipping space? 
(el What steps ha.ve Government taken in order to terminate this ~ 

ment since the stoppage of hoatilitie., 
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!he B:oaoarablt Dr. SJr •• AItIul B1Ique: (a) The answer to the first 
part of the question is in the negative. As regards the second part, Govern-
ment have been kept infonned by their Agent General from time to time, of 
.developments in the United States of America in this matter. 

(b) 'fhe question of expansion of the Indian Mercantile Marine is now • 
lbeing looked into by a Sub-committee set up by the Shipping Policy Com-
mittee in October last, and Government's policy on this question will be 
fonnulated on receipt of the Sub-committee '8 report. Meanwhile Government 
:are endeavouring to assist in every possible way Indian Shipping Companiea 
in their effort to acquire additional tonnage. 

(c) The information is being collected and will be laid on the table of the 
House in due course. 

(d) Yes, but only in regard to ships on the British ~tJt . 

(e) The possibility of terminating the existing shipping control was COIlSI-

-dered recently but it was decided that the control should MntiiIue for the 
present. The position will be reviewed in the next few months. 

Mr. lIanu Subedar: In view of the fact that the United States adminis-
tration have  declared that they will give preferences to Governments in 
:acquiring the surplus of U.S.A. shipping, may I know why this Government 
have not negotiated with the U.S.A. for the purchase of some ships to be 
·distributed to the mercantile marine? 
The Honourable Dr. Sir )[. Azizul Huque: We have given every assistance 

to all Indian companies who are anxious to procure tonnage from abroad by 
not only supporting their cases but taking steps to see that they go abroad 
-and their representations receive proper consideration. 

Mr. lIanu Subedar: Sir, a private shipping company when it goes to the 
U.S.A. to purchase does not come within the preferential category. It is 
-Government which come in the preferential category; and may I know if after 
ascertaining these facts the Government of India will in their own right make 
·some purchases and then distribute these ships to these private companies? 
The Honourable Dr. Sir II. Aaim1 Jluque: If my Honourable friend will 

'kindly send me a memorandum on this point I will certainly have this ques-
tion looked into. 

FmMS J'MPOBTING PRoVISIONS INTO BOMBA. y PRESIDENCY 

to. ·Mr. JlaDu Subedar: (a) Will the Honourable the Commerce Member 
please state if it is 11 fact that there are onl.vfour firms who have been given 
1icenl'.es for importing provisions and tinned food into the Province of Bombay 
from abroad, and that all these are European finns? 
(b) wm Government give the names of parties, who have been given licences 

for importing provisions and tinned food into Indio. since the 1st of January, 
1945, and the quantities for which sucn licences have been issued? 

'l'he Bonourele Dr. Sir II. Amul Jluque: (a) No Sir. At Bombay licences 
'for imports of the foodstuffs mentioned have been issued to thirteen finns of 
which seven are European and six Indian. • 

(b) I regret it is not possible for me to disclose these names and other 
-details in public interests. 

Mr. lI&Du S'llbedaz: May I know why only six Indian finns are taken and 
seven European firms and why the names cannot be given in the public in-
terests, just in order to allay the charge of discrimination? 

The Jlonoura.ble Dr. Sir •. AztIul Jluque: I categorically deny that there 
'hRs been an:v discrimination. The principle on which this al10tment was 
made as regards the import was on the basis of a pre-war figure or figures 
-which were available in the basic period. And the reason why I am not pre-
pared to disclose the names is that it will really cut seross all commercial 
1>ractice if Government disclose the names of importers  and the quantities 
~ . . 
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lrlr. l4anu Subedar: Cannot my Honourable friend even give information 
as to the names of licensees? 

The Honourable Dr. Sir X. Azizul Huque: No, Sir; I do not think it will 
be fair to these people that I ~  give all these names. 

lrlr. Jlanu Subedar: May I know why this purdah or mystery is being 
maintained with regard to the names of these licensees? 

The Honourable Dr. Sir K. Azizul Huque: I have said quite definitely that 
public interest demands that names of those who have received licenses 
should not be disclosed in public. 

Mr. Xanu Subedar: Were the Provincial Governments and the Chambers 
of Commerce consulted 011 this subject? 

The Honourable Dr. Sir X. Azizul Huque: If import hcellses have to be 
issued after receiving the opinions of Provincial Governments and Chamber· 
organisations, my' Honourable friend will set down an adjournment motion 
censuring me for the long delay. 

Mr. Xanu Subed&r: If monopoly licellsing is given to a few firms, may I 
know why this House should be denied information as to their names? 

The Honourable Dr. Sir X. Azizul Huque: I have denied that it is a 
monopoly; there are seven Europeans and six Indians. And for the informa-
tion of my Honourable friend I may say that there are cases where Indians 
also have received the largest amount of import as against Europeans. 

Xr. Vadilal LaJlubha.l: Will the Honourable Member give the percentages 
of the Indian and European firms? 

The Honourable Dr. Sir X, Alilul Buque: It is very difficult for me to 
isolate Bombay from the rest of India. If my Honourab!e friend wants figures 
as to the different articles,-which include things like jam, jelly, canned food 
and a number of other imported things,-and if I have to dig into each item, 
I am prepared to give the information but it will take a very long time to 
collect these figures. Again, it will not be fair on my part to give informa-
tion only with reference to one part; I am prepared to consider it with refer-
ence to all parts of India, and I can assure my Honourable friend that I am 
having this question examined. 

Sardar Jlangal Singh: May I know whether all these licensees belong to 
Bombay only? . 

The Honourable Dr. Sir ••. Azilul Huque: I have said that licenses are 
issued for all ports in India. 
Sardar JIang&1 Singh: Have Government issued licenses to traders living 

in in!and towns? 
1"4e Honourable Dr. Sir X. Azisul Huque: Licenses are not issued to 

traders but to in I portErs ; and if an importer belongs to an inland town and 
has dODA busil1ess in the past, he is given a license. But I cannot answer 
off-hand. 
Mr. Abdur Rahman Siddiqi: Sir, it is either not in the public interest or 

it is a very long list which the Honourable Member cannot waste his time 
upon. Sir, I am drawing Jour attention to my difficulty in understanding his 
point of view. Either it is in the public interest or it is not. But if the 
matter were to be left to ordinary trade channels it is different. When Gov· 
ernment .... 
JIr. President: Order, order; the Honourable Memher shou!d ask his ques-

tion and not argue. 
JIr. Abdur Rahman Siddiqi: No, Sir, I nm trying to ask a question. 

JIr. President: He has to ask a question and not merely try for it. 
JIr . .Abdur Rahman Siddiqi: I will try to frame my question as best as I 

can. Does he make any distinction between private trade channels and Gov-
ernment licenses being granted? .. 
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T ~J ~ . Sir 111. AzlliUl Huque: I am afraid I am in equal diffi. 

culty ill not bemg able to understand the question. 

Sbrt Sri Prakasa: Will the Honourable Member give information in private 
interest if not in the pub!ic interest? 

(No. reply was given.) 

IIr. Vadilal :t.Uubha1: I want percentage in money value of the busine!!s 
with the Indian firms and the European Urms. 

The ~  Dr. Sir II. AzlIUl Huque: I want notice of that question. 
I am qUite prepared to answer that question. -

. Pandit. ~ JlaJ.aviya: Is it the decided policy of the Government to 
remforce 1D Ind!a all pre·war things however iniquitous or unfair they were? 

.  . ~~ HOIloura.ble Dr. S~ ... AsIHl Huque: I am not 'prepared to aUow any 
.~ t  wben I am satlsfied that there has been an iniquity. 

. Sri lit. Ananthasayanam Ayya.ngar: May I know from the Honourable 
Member .whether the seoret policy of not disclosing the ne.mes of those persons 
oos not a tendency to  encourage blackmarket? People do not know where 
:articles are available, and they can sell it anywhere. 

The llonourableDr. Sir JI. Azlliul Haque: My Honourab!e friend knows 
.~t there bas been blackmarketing going on in India on a large Beale. Mine 
will not add even one· thousandth part of the blaekmarket transactions. 
lIr. P. E. Sa.Jve: What does the Honourable Member mean by ·public. 

interest'? And what is the public interest? 

The Honourable Dr. Sir II. Alilul Huque: It is the usual parliamentary 
form and the second part of the question does not arise as to what is the 
public interest. 

PROTEOTIVE TARIlI'FS POLJOY . 

21 .• 111'. lIanu Subedar: (a) When does the Honourable the Commerce 
Member propose to enunciate his permanent policy in regard to proteotive tariffs? 

(b) Has the interim Tariff Board been entrusted with the work of formulat· 
ing a tariff policy of the Government of India? 

(c) If the reply to above is in the negative, how do Government propose to 
use tariffs to implement their object.ive of im·reased industrialisation declared 
in their statement of Industrial Policy issued in April last? 

. 'The Honourable Dr. Sir M. AzlsUl Huque: (a) and (c). The matter is 
still under consideration, but Government hope to come to a decision before 
long. 

(b) N.o, Sir. 

111'. KaoDu Subedar: In view of the fact that the same reply was given to 
this House when we raised this point last year when the matter was being 
considered, namely that Government hope to come to A. decision before long. 
may I ask whether Government will either through the Tariff Board, or through 
an independent committee, get the tarifJ system of this country put on a 
scientific basis? 
The  Honourable Dr. Sil' II. AzlJiul Huque: Sir. I have said that Govern. 

ment has taken immediate steps to appoint an interim tariff board. The 
interim tariff board has so much preliminary work to do for at least next two 
years, that I am afraid to burden them again with the task. of framing a per· 
manent tariff policy will not be right in view of the work they have got. At 
the same time, my friend, ofa.U persons, should realille ·tlae international, 
economic and comruercial situation today; it is not in a definite c.ondition and 
I CBn assure my Honourable friend that we are constantly watching it and, 
8s1 have said, w.e hQpe to come to a d.ecision before long. 

II!. Jlanu Subldar: I thank the Honourable .Me.mber. for the assurance he 
haa given. But my question is simple: -If Government have not announced 
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their permanent policy with regard to tariff nor set up any particular organisa-
tionfor this purpose, has the Honourable Member given the power to this tariff 
board to ov-erhaul the tariff, and particularly to ,avoid the anomalies where raw 
materials, half finished goods. and finished goods are taxed at the same rate? 

T I. ~  Dr. SIrK. Asisul Ruque: I have said that the three point. 
IWhich were raised as to what should be the nature of the future permaneut tariff 
policy are before us just now, but in view of the world conditions.aad in view 
of the fact that we are investigating and have not yet decided what stepa 
should be taken within the next two or three years, we are not able to formulate 
our permanent policy yet· 

](f. 'KaDuSllbeciar: Have y.ou given power to this tariff board? 

The Honourable Dr. Sir K. Alisul Huque: We have not given that power 
to the Tariff Board. You have seen the terms of referenee; that term is defi-
nitely there. But after their report comes and after we know the international 
situation, we hope to corne to a decision on all aspects of the qllestionwhich 
my Honourable friend has narrated. 

](f. Kanu Subedar: My submission is very simple and if I may persist on 
this most important question to all industries in India, it is this: I think G ~ 

ernment should formulate the policy themselves or for the time being thil 
Interim Tariff Board should be given the power. Will Government consider 
giving power to the Tariff Board fOr issues which come before t ~  because 
without this decision how can the Tariff Board report to you? 

The Honourable Dr. Sir K. AIinJ. Huque: I will refer my Honourable 
friend to the Press Communique which was published in the Department of 
Commerce on the 3rd of November, 1945, showing the liues on which the present 
Tariff Board has been appointed. As regards the other question, it is still 
being considered by us. 

](f. Manu Subeciar: Will you give wide powers to this Tariff Board? 
The Honourable Dr. Sir K. AlilUl Huque: Whether we will give wider 

powers or whether we will appoint another committee or whether we ourselves 
come to a decision in this matter-Rll these questions are under consideration. 

Dr. Sir ZiA Uddin Ahmad: In view of the enormous changes in tbe fiscal 
situation in the world, may I ask whether the Honourable Member is con· 
templating to appoint a fiscal commission, similar to Rahimatulla's Commis-
sion in 1921, to formulate a policy which the Government of India may follow? 

The BonourableDr. Sir )4. Azilul Huque: If I know that today the world 
has come to a static conclusion on all aspects of the question which should ~ 
thought out, I could come to 8 decision in this matter. But I am 8Wying 
that the world itself is still in cOIl>lideration stage and I do not know where toO 
find a decision on all Ilspects of the question. Till that is known, I think ·t 
will be premature for us to come to any conclusion in the matter, but th,t 
aspect of the question will Illso have our consideration. 

Prot. N. G. Kanga: Will Government keep before themselves the poll::' 
for post-war planning or planning Ilnd reconstruction that was decided upon h \ 
Government before they come to any sort of decision in regard to this tarih 
policy? 
'!'he Honol1f&ble Dr. Sir II. Alilul Huque: I have not been able to under-

stand my Honourable friend. 
Prof ••• 'G. B.&Dga: Will Government place before themselves their own 

post-war planning policy, which ~  announced. recently, ~  the! consider 
what decision they must come to m regard. to their post-war tanft polICY? 

The Honourable Dr. Sir K. AIiIul Huque: It is so jumbled up t ~ I have 
tltill not been able to follow what the Honourable ¥ember is driving at. 

Prof. N. G. ,B.aqga: It is not so very difficult to understand. Will he, take 
into consideration their post.w:ardevelopment policy .also when he decides the 
post-war tarift policy? 
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The Bonourable Dr. Sir II. Amul Buque: Sir, I have tried sOPlehow to 
understand something of this, and if I have been able to understand ~ 
aright, surely the whole question-not merely the trade and ~  ?f IndIa 
as has developed in war time but the industries and commerce whIch WIll come 
In not merely in the immediate future but in the distant t~  alsc::-all these 
question will have to be considered before  a permanent tarIff pohcy can be 
lettled. 
JIr. President: Next question. 

fuJ PlLGBIMS 
22 •• Kr. Ahmed Ebrahim Baroon J&fter: Will the Secretary, Common-

wealth Relations Department, be pleased to plaoe on the table 8 short statement 
with figures showing: 
(i) the total number of Haj Pilgrims that left I ~ Ports from 1939 to 

1945 December; , 
(ii) the total number of deaths amongl:it the Iudian Pilgrims for the above 

period; and 
(iii) what proposals Government have in view to improve shipping and other 

accommodation for the Indian Haj Pilgrims for the future? 
Kr. B. K. B&nerjee: The statement asked for is placed on the table of the 

House. 

(i) 36,895. 
(ii) 785. 

Statement 

(iii) The question of providing improved facilities to Hajj Pilgrims was examined by 
Mr. J. A. Rahim, I.C.S., Officer on Special Duty. In the light of his recommendations and 
In consultation with the Standing Committee on the Pilgrimage to Hejaz, ~t  have been 
. taken to provide lrarthed accommodation in the existing as well as in new ships to be 
constructed for the transport of pilgrims. Necessary arrangements have a110 been made for 
providing the prescribed quantity of fresh air, wat·.Jr taps, improved latrines and medical 
facilities. Proposals for the reconstruction of the pilgrims camp at Karachi are also in hanlY 
.1'd a budget provision of <;n lakhs of rupees ha.s already been made. Th'il construction of 
Musafirkhana, exclusively, for pilgrims at Calcutta, is also under consideration. 

Ilr. Ahmed Ebr&h1m Baroon Jaffer: What is the reply to part (iii) of the 
question? 

Ilr. R. N. Banerjee: It is included in the statement laid on the table of the 
House. 

Dr. Sir Z1& Uddin Ahmad: We want to ask supplementary question on this. 
ar. Ahmed Ebr&him Baroon Jaffer: Is the Honourable Member aware of 

the fact that thousands of pilgrims have been turned away from Karachi ~ t 
for want of sufficient shipping accommodation? 

Kr. R. N. Banerjee: I believe, Sir, about two or three thousand pilgrims, 
who had been to Karachi without having made sure of reservation of their berths, 
had to leave the place after a few days. 

Kr. Ahmed Ebra.h1m Baroon J&1Ier: Will the Honourable Member admit 
that the blame entirely lies on the part of Government for not having set up a 
proper machinery to inform the public with regard to the rules and regulations 
for obtaining the passage? 

Jlr. R. N. Banerjee: No, Sir. We do not plead guilty to the sugges-
\ion ..... . 

An Bonourable Kember: You never do. 

Kr. R. N. Ba.nerjee: .... that Government had not done sufficient pro-
paganda. We feel that ample notice had been given to the public. . 

Ill. Ahmed Ebrahim Baroon J&fter: Will the Honourable Member give an 
assurance on the floor of. the House here and now that similar difficulties will 
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Dot be encountered next year, and that better ammgements will be made ill 
the interest of publio next ~ 

Ill. :a.. N. Banerjee: We shall do our very best. 
An Honourable Kember: As usual. 

HIGH EXCHANGE RATE OF SAUDI DUES 

23. *Kr. Ahmed Jlbr&bim Haroon Jder: Will the Secretary, Common-
wea.lth Relations Department, please state: 
(3) whether he lliLs received a note from Khan Bahadur Haji Hasana1l1 

P. Ebrahim pointing out that on account of the high rate of exchange at whiok 
the Saudi dues and transportation charges were pre-collected by the Govern. 
ment of India from the Haj pilgrims during the 1944-45 Ha.j season, the 
pilgrims suffered a loss to the extent of Hs. 19 lakhs; 
(b) whether he had received protests from the pilgrims and the general 

public against the high rate of exchange at which the Saudi dues were collected; 
{c) whether the Government of India made any profits direcVy or indirectly 

on account of this pre-collection, alld, if so, how much; 
(d) whether the payment to the Saudi Government of the pre-collected due. 

was made in cash or in kind and, if in cash, how and at what rate of exchange 
it was made, and if, in kind, what was supplied and at what rate and 
whether the Government or the suppliers made rmy profits on the transaction; 
if so, how much; and 
(e) if the answer to (c) be in the affirmative, whether Government intend 

to refund to the pilgrims the excess amount collected from them; and, if so, 
wllat steps Government have taken to effect this refund·? 

Mr. R. N. Banerjee: '(a) Yes. 
(b) Yes. 
(c) Government of India made no profit in any way. 
(d) Payment was made in cash. The amount collected was paid in rupee. 

to the Saudi Arabian Government through the usual agency of banks. Pay. 
ment WIlS made at Rs. 1-11-0 per Rial at which rate the collections had a180 
been made. 
(e) Does not arise. 
Syed Ghulam Bhlk Ha.trang: With reference to his reply to part (d), will 

the Honourable ~  say whether the rate of exchange, namely Rs. 1-11·0 
per Rial, was correct according to the market rate, or was it dictated by the 
'Saudi Arabian Government? 
Mr. R. N. Banerjee: That was the rate at which we were asked by th. 

Saudi Arabian Government to make the collections. The market rate of 
ilxchange prevailing at the time in Saudi Arabia was about Rs. 1-4-0 per ~ . 

Dr. Sir Z1a Uddin Ahmad: Was the Reserve Bank of India consulted :when. 
they fixed this rate of exchange? .. 
Mr. R. N. Banerjee: The rate was fixed by the Saudi Arabian Government. 

Dr. Sir Z1a Uddin Ahmad: It is rather a very strange procedure that the 
foreign Government should fix the rate of exchange between this Government 
and the foreign Government .  .  .  .  .  . 
:Mr. President: Order, order. The question hour is over. 

(b). WRITTEN ANSWERS 
INADEQUATE AOOOMMODATION FOR GOVERNMENT SERVANTS 

24. ·Srl II. Ananthaaayanam Ayyftugar: Will the Honourable the Labour 
Member please state: 
(a) the number of clerks and assistants in Government Departments who 

h1l'e applied for quarters but have not yet been allotted accommodation in 
NEW Delhi; 
(b) the number of superintendents who have app!ied for but not given any 

G:>vel'ument accommodation so far; 
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(c) the number of houses or flats requisitioned in New Delhi and Kal'Ol Bagh 
"rtJS for the use of persons in (a) and (b) above during the war; _ 

(d) the number of houses and flats in New Delhi and Kat:01 Bagh which 
htwe been handed over or proposed to be handed over to their owners on and 
from the let January, 1946; and 

(e) when he expects those who have applied for acoommodation before t.,he 
let January. 1945, will be allotted Government. aceommodation? 

'lhe Honourable Dr. B. R. Ambedkar: (a) and (b). Applicants for quarters 
are divided into two categories, viz., (i) officers drawing a pay of less than 
Rs; 000 and (ii) officer drawing a pay of .;Rs. 600 or more, All clerks and 
Assistants and some Superintendents come under category (i). The number of 
applioants under this category, who have not been allotted accomodatioD is, 
16,256. Information regarding the number of clerks and a8Bistants or superin-
tendents, who applied for but were not allotted quarters, is not readily available" 

(c) The number of flats requisitioned in New Delhi ~  Karol Bagh areas 
for officers, drawing a pay of less than Rs. ftOO is 188. 

(d) 3. 

(e) It is not possible to furnish the infoIDlation as an applicant's prospects 
of securing an allotment of quarter depend on many factors which cannot 1J1l 
be foreseen, such as the date of his posting to New Delhi, the amount of hils 
pay, whether he is single, married or with family, his preference for a parti-
cular type of quarter, etC', 

SURPLUS GOVERNMENT Bun.DINGS IN DELHI 

25. ·Sri M. Ananthasayanam Ayyangar: Will the Honourable the Labour 
Member please state;. 
(a) if lill)" of the barrackt> and buildingt> built to the north and south of 

the Imperial Secretariat Buildings and in other places in New De'hi for the 
use of the American, Brititlh aud Indian personnel have now become super-
lluous for such. use, if so, how lllany; . 
(b) the total nUlllber of rooms, etc., in the buildings in (a) above; 
(c) whether any offic'es are now locnted therein, if not, what is propot>ed to 

be done with them; 
(d) whether it is proposed to allot such buildings now or in the near futU1'el 

for (i) office use, and (ii) ior residential accommodation with slight altemtioos 
for kitchen!; and bathrooms where nece8sury; 
(e) if the answer to (d) above is in the affinnative, whether any have been 

allotted so far, if so, how many; and 
(f) in particular what is proposed to be done with the American barracks on 

the Talkatora Road, Gurdwara Road, Queensway and Connaught Place? 

fte Boaoarable Dr. B. :B.. Ambedkar: (a) and (b). 1 take it that the 
Bonourable Member is referring to temporary buildings which were till recently 
oecupied by personnel other than that of the &>veroment of India. 
A statement containing the necessary information in respect of such build-

Ings as have been surrendered to Government or as will, according to the infor-
mation in the posf;ession of Government be surrendered within the next three 
months is laid on the table. 

(c) I confine my answer to this part of 'the question to the buildings which 
have actuallv been' surrennered to Government. The answer is in the affinna-
tive except 'in the case of the buildings surrendered only very recently which 
are also required by Government and are proposed to be used by them. 

(d) I confine my answer to this part of the question to buildings which will 
be surrendered within the next three months. Such buildings are also required 
by Government and are proposed to be used for· ODe or the other purposes. 

(e) No, the latter part of the question does not arise. 

(f) The buildings on Talko.tora Road and Gurdwara :Road are being used by 
Government for office purposes and will continue to be used so long as 'these 
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ate required by Government. As regards the American buildings on Connaught 
Plaee and Queenaway, the method of their disposal is under consideration but 
they are likely to be required for Government purposes. 

SltJMmem Mowiftg 1M bvtldiRg, It,fI'Nnd81'eGor Io'N"tWf'flrkUred 10 Government tDWUn eM ,... 
lit,. .. momM ." N.fIJ Del., 

Na!De of the buildings 

LBlock 
)( Block 

Gurdwara Road . 

Talkatora Barracks 

01Bcers quarters on the Central Vista 

Jodhpur.U-

(To be lurrendered in April 194;» 

Canniug Road BMl'acki -' B' Block 

(To be lurrendered on 21-2-46) 

Number of roome, etc., 
available therein 

14 barracks 

1 barrack 

74 
107 

106 

Office rooms (18) 
Recreation Hall with 4 ad-
joiniug ~  and godown. 

Kitchen and D:nning hall 

288 T ~  • 

120  • 

6 barraclm (double storeyed) . 

1 barrack . 

10 office· roomI 

4.,000 IA. 
2,8!10 alt· 
4,446 1ft. 

1,000 1ft. 

2,813 If\. 

62,406 .n.. 
4,598 .rt. 
.,566 1ft. 

ApPOINTMENT OF MR. fuRKNESS AS TOWN PLANNING . OFPIOEB, DBLHI A.ND 

NEW DELHI. 

26. ·Sri M. Ananthasayanam Ayyangar: Will the Honourable the Labour 
Member please state: 

(6) if it is 6 fact that one Mr, Harkness has been appointed as Town. 
Planning Officer for Delhi and New Delhi recently; 

(b) the terms on which his recruitment has been made; 
(c) if the post was advertised in India und applications called for from quali. 

fied or capable Indians for the post; and; if so, whether any applications were' 
received; 
(d) if th'e appointment was made through tbe Federal Public Service Com· 

mission; and, if not, why not; 
(e) if he has satisfied himself that no Indian of the necessary ability was 

available before Mr. Harkness was given the job; and 
(f) whether Mr. Rarkness has had previous experience of town planning in 

.. country like, India or whether his experience has been:' confined to Etirop8''&nd 
other countries? 

'!'he ~ '  Dr. B. !t. Ambedkar: (a) Yes. 
(b) The post has been sanctioned for a period of 8 years and is non-pension-

able. It carries's pay of Rs. 2,000 per mensern. . 
(c) The answer to both parts of the question is iu thE' affirmative. 
(d) . The post· was first advertised by the Federal· Public Service Commission 

but no suitable candidate was available in India. 
(e) Yet;. 
(f) Mr. Harkness's experit'l1ce has l)(,pn confined to Europe and cOllntries 

other than India . 

. INDIA. HIGH COMMISSIONER'S OFPICE IN LONDON. 

27. ·Srilll. Ananthasayanam Ayyangar: Will the Honourable the Commerce 
Member kindly state: 
(&) what. the total expenditure on the High CommissionE'r's Office in London 

is, for the current yeal'; 
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(b) the number of 

designations; 
officers and clerks employed in that office with their 

(c) if any portion of the expenditure is met from the British treasury; 
(d) how many of the staff are Indian nationals; 
(e) whether in the High Commissioner's Offices of other dominions, such 

&s Australia or Canada or South Africa, the staff is wholly dominion nationals 
and not British nationals; and, if he is not aware, whether he will make neces-
sary inquiries; and 
(f) what steps have been taken so far and are proposed to be taken in 

the future to employ in this office only nationals of Indian origin drafting 
~  if necessary from time to time from the Central and Provincial 

Secretariats or other Indian establishments? 

The Honourable Dr. Sir •• AIiIul Buque: (a) The budgetted expenditure 
for the current year is Rs. 29'61 lakhs. 
(b) and (d). The latest infonnation has been called for Ilnd will be placed 

on the table. 
(c) No, Sir. 
(e) Infonnation has been called for and will be laid on the table. 
(f) The High Commissioner is fully aware of the need for preferring suitable 

Indians in making appointments in his office and is constantly endeavouring to 
achieve this end. He is, however, handicapped by the unwillingness of 
Indians to commit themselves to a career in England. 

SEORETARY OF STA.TE FOR INDIA'S OFFICE 

28. ·Srl B.. VM1k&tuubba B.eddlar: WEI the Honourable the Commerce 
Member kindly state: 
(a) what portion, if any, of the expenditure, in pounds or rupees on the 

Secretary of State for India. and his establishmellt in England is borne by thj.s 
Government; 
(b) if any portion of such expenditure is paid from the Indian revenues, 

whether any Indian nationals are employed in that office; and, if so, how much 
they are paid; and 
(c) if the answer to (b) above is in the a.ffirmative, whether he proposes to 

take steps to employ Indian nationals to the utmost possible extent in that 
office and  infonn the Assembly as to what steps are being taken in that 
direction? 

The BODOur&ble Dr. Sir JI~ Azisul Buque: This question concerns the 
Finance Department and will be repliea to by my Honourable colleague the 
Finance Member. 

FOOD DEPARTMENT STA.FF 

Sil. ·Srt B.. VeDkatuubba B.eddi&r: wm the Secretary Food lJeplD'tment 
please state: 
(a) the total number of officers, assistants and clerks in his Department in 

the Secretariat proper; 
(b) .the t t ~ number of officers and clerks employed in the Delhi and New 

Delhi Rationing staff; 
(c) the number of (i) officers, and (ii) assistants in his Secretariat who are 

over the age of 55 as on the 1st October, 1945, Ilnd who are still kept on in his 
Department, and the reasons for keeping such superannuated men after the 
ending of hostilities; and 
(d) if such superannuated men cannot be replaced by younger officers and, 

if not, why not? 

JIr. B. B.. SeD: (a) Officers 78, Assistants 200, Clerks 292. 
(b) Officers 50. Clerks 730. 
(c) and (d). (i) Officers 5, (ii) Assistants 4. 
The officers are occupying posts of a technical nature or key posts which 

require men of experience, nnd cannot, therefore. be immediately replaced. 
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Of the four assistants, one has been discharged from the 1st FebruarY' 11)46 and 
two more will be relieved on the 1st March 1946. The case of the fourth is 
also being reviewed. 

, QUIT INDIA' DATE 

SO. ·Seth Govind Daa· Will the Honourable the Leader of the House be 
pleased to state whether he is aware of the intense desire of the Indian publio 
in general and this House in parliculal' that, for the "true and free constitu-
tiOlldl reforms in India, the Honourable the Leader of the House and the Gov-
ernment he represents should immediately Quit India? If so, what date. hal 
been fixed by him and his Government for quitting this country? 

'!'he Honourable Sir Edward Benthall: With reference to the first part of 
the question, I have heard such views expressed by unappreciative persons. 
As regards the second part, if the plan which His Majesty's Government and 
His Excellency the Governor-General have in mind for the reconstruction of tho 
Executive Council is fulfilled, my colleagues and I will be only too happy to 
make way for the new Government. 

HAND-MADE PAPER FOR MEMBERS OF LEGISLATIVE ASSEMBLY 

31. ·Seth Gov1nd Daa: Will the Honourable the Labour Member be pleas-
ed t.() state whether he proposes to procure for ftrture use of and sale to the Mem-
bers cf this House, handmade paper only which is manufactured as a village 
industry by institutions organised on co-operative basis? 

'!'he Honourable Dr. B. R. Ambedkar: If all the Members of the House agree 
to accept and use handmade paper of the kind referred to by the Honourable 
rdember, such paper will be procured for sale to them whenever it is available 
in acceptable qualities. 

HAULAGE ALLOWANOE OF MEMBERS OF LEGISLATIVE AsSEMBLY 

32. ·Seth Govind ])as: (a) Will the Honourable the Leader of the House 
be pleased to state the reasons why haulage  charges for cars or coach and 
horses have been discontinued? 
(b) Are Government aware that the Hew t~  of giving a fixed oonveyance 

allowanoe per day to the Members works out inequitably in the case of suoh 
Members who come from long di!ltances and are now required to bring the 
conveyanoes at their own oost? 

'!'he Honourable Sir Edward BentbalJ.: (a) Free haulage of cars was suspend-
ed on acoount of transport diffioulties. This deoision was taken in pursuance 
of the report of It Committee of this House appointed on the 14th September, 
1942. 
(b) Yes, where )l,.Iembers are able to bl'iug their conveyanoe from distant 

stations notwithstanding the existing tranltport restrictions.  Where Honour-
able Members  prefer to hire oonveyanoe in Dtllhi, the grant of a fixed con-
veyance allowance at the present rate of Rs. 15 per day may in the generality 
of oases be found to afford more equitable oompensation for so long as pres en' 
oonditions prevail. 

WELLS AND ADDITIONAL AOCOMMODA.TION FOR MEMBERS 011' LEGISLATURE 

33. ·Se,th Govind Das: (a) Will the Honourable the Labour Member be pleased 
to state whether it is a fact that there is a shortage of bungillows for the residence 
of members of both the Houses of the Central Legislature? If so, what steps 
Government are taking to oonstruct sufficient number of additional bungalows 
60 as to provide residenoe for ull the members? 

(b) Are Government aware that the absence of wells in these localities c8UBel 
great hardship to suoh orthodox members of the families of M. L. As. who have 
objeotion to the use of tap water? -

(0) Do Government propose to take steps to construot wells, at suitable dis-
tanoes and places in these localities, before the members take up their residences 
fo1' the next session? 
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'1'Ile Boaoura.1iIie Dr. B. B. Ambedk&r: (a) Until the beginning of this Session 

no shortage was reponed to Government and no complaint of shortage wal 
received by them. A small shortage of bungalow type accommodation has just 
been brought to the notice of Government and the matter is now under their 
consideration. 

(b) No. 
(c) Government have not at present any such proposal under consideratiou. 

HARDSHIPS OF IST .. uaU.RI TENANTS IN AJM:EB-MBRWAlU. 

ai. *PaDdlt Kukut Blhlri Lal Bharg&V&: (a) Is the Agriculture Secretary 
. aware of the htmlships and insecurity to which the tenants of the Istamrari areas 
in Ajmer-Merwara are subject? If so, what steps do Government propose to. 
take to ameliorate their conditions? 

(b) Will he lay on the table the Reports of enquiries conducted by the De 1. 
Pargue Committee in 1938-84 and by Mr. Irwin in 1939, intQ the conditions of 
the tenants of the Istan'lrari areas, and what steps have been taken or are in-
tended to be taken to carry out the recommendations made in the two Reports? 

(c) Are Government aware that along witli the Settlement Operations in the 
Khalsa area of Ajmer-Merwara the settlement of the Istamrari tenants was also 
taken in hand, but was given up-after the new Settlement Officer took charge? 
Why was this step taken, and do Government contemplate re-starting settle. 
ment operations in the Istarprari areas? 

Sir P. Jl. Xha.regat: (a) Yes. A proposal is under consideration for appoint· 
ing an officer on special duty to draft the necessary tenancy legislation us also 
the amendments needed in the Ajmer Land and Revenue Regulation of ]877. 
In the meantime the powers vested in the Revenue authorities in the matter 
of ejectment of tenants Ilre being exercised with due care and discretion so as 
to mitigate hardships and insecurity. 

(b) The repons are of a confidential nature and have therefore not been 
published. It is regretted therefore that they cannot be placed on the tflble of 
the House. The settlement officer took up the preparation of a Record of Rights, 
i.6., a statement of facts in regard toO rent, period of occupancy, village C'I'''ltoms 
and· other relevant matters asa preliminary to undertaking legislation. 

(c) The enquiries referred to in the reply to part (b) were ta.ken ill hand 
when settlement operations started and continued even after the new Settlement 
officer took over charge in December 1942. They were completed in ¥ay 1944. 
Further operations cannot be taken up satisfactorily without tenancy legisla. 
tion. It is proposed to take up these further settlement operations after the 
necessary legislation is enacted. 

CRAmJUNSHIP OF BUWAR MUNICIPALITY 

M. *PlDdlt JlUkut BIhari Lal 'Bharga .... : (a) Is the Health Secretary aware 
tLat the right of the Beawar Municipal Committee to elect its own Chairman wal 
taken away in 1981, since when the Sub·Divisional Officer of Beawar acts as the 
r:e-officio Chairman of the Committee? 

(b) Are Government aware that the said right has not been restored notwith-
standing several representa.tions made by the citizens and resolutions passed by 
the Municipal Committee? 

(c) What. are the reasons for depriving the citizens of Beawar of their demo-
cratic right, and do Government propose to take steps to restore the nght now 
that the newly elected Beawar Municipal Committee has come into being? 

Mr. S. H. Y. Oulanam: (EI) to (c). Infomlation has beell called for and 
will be furnished to the HOUSIl when received. 

RE·CONSTITUTJON OF GEOLOGIOAL SU1tVEY OF INDIA 

36. *Kr. K. O. Heogy: Will the Honourable the Labour Member be pleased 
to state what action hilS beell, or is proposed to be, taken in the matter of (i) re-
constit12tion of the Geolagical Survey of India in order to make it'" a potent iu-
strument for the furtherance of Government's mineral policy"; and 
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(ii) undertaking leg;isiaiion for t~  purpose,. of. establishing control over 
minerals in t~  of his statement 10 the Leglilatml Assembly on the 12th. 
Mareh, 1945, wlfile defining Governmeut's policy regarding mineral resources. 
of India? 
ft., Bonour&ble Dr. B. B. Amtedkar: (i) A very larse expansion of the 

Geological Survey has been undutakell by the. Central Govern:ment. The, 
Imperior ga.zetted staff of the Sutvey has been mcreased from ItS pre-war 
r.trength of 27 to 102 which includes specialists, like Geophysicist, Mining 
EnginEer. 
A copy of the brochure showing the Functions and Organization of the 

p:eological Survey of India is available in the Library of the House.. . 
(ii) Provincial Governments were t~  in the matter and their replit' J 

are under consideration. 

ABOLITION OF UTILISATION BRANOH OF GEOLOGICAL SURVEY OF INDIA 

81. ·1Ir. It. C. 5eogy: (a) Will the Honourable the Labour Member, be 
pleased to state the circumstances that led to the abolition of the Utilisation-
Branch of the Geological Survey of India? 

(b) Is it a fact that the Advisory Committee attached to the said Branch w .. 
at one stage, expected to function as a post-war planning committee with refer-
ence to minerals? 

(c) Which Committee, if any, is now engaged in considering questions ~ 

ing to post-war policy about minerals? 
The Honourable Dr. B. R. Ambedkar: (8) The Utilization Branch was 

established with a view to utilizing undfveloped mineral resources of the country 
for furtherance of the war effort. On the termination of the war. the emphasis 
changed from that of war-time production to that of a planned policy of mineral 
development ill the country. The development of such planned policy L;; an 
integral function of the Geological Survey of India and is being pushed forward, 
but the necessity for a separate branch for productive purposes no longer exists. 
(b) Yes, but the (',hange-over in f,mction has necessitated a change in the 

,personnel of the Advisory Committee. 
(c) The Government of India have rect'ntly formed an expert Advisory Boa1'<f 

to adviSE: them on problems connected with the miI1eral development of the 
country. A copy of the Labour Department Re8olution No. MI02(4), dated the 
9th JllIluary. 1946, constituting the committt'e is available in the Library of the-
House. 

INDIANS IN SOUTH AFRICA 

38. *Ilr. E. C. 51OCY:, Will the Secretary Commonwealth Relations Depari--
ment be pleased to lay on the table a comprehensive and up· to-date t t ~ 
dealing with: 
(i) the present position of India.ns in South Africa; 
(ii) the operation of the Reciprocity Act as passed by' the Central Legislature; 

and 

. (iii) any further action that may have been taken by Government to remedy 
the· situation? 

X1'. :a. 5. Banerjee: (i), (ii) and (iii), I would refer the Honourable Member 
to the debate that took place in the House yesterday on the adjournment motion 
on the subject. 

REPORT ON POST.WAR EDUCATIONAL DEVELOPMENT 

88. ·1Ir. It. C. 1(8OIY: Will the Education Secretary be pleased to state· 
whetbel' Governmeut have completed their considera.tion of the Report of the 
Centrad Advisory Board of Education on Post-war Educational Development iD-
India? If so, with what result? And if not, what stage in the consideratioD" 
thereof has been reached, and when final decision of Government can be expect-.-
ed in t-he rna tter? 
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Dr • .John Sarlot: The O:overnment of India have accepted generally, subject 

to the limitation of finanoe, the principles and the objects of the Scheme pre· 
pared by the Central Advisory Board of Education on Post·War Eduoational 
Development of India and have decided: 
(a) that until the recommendation of the Central Advisory Board of Educa-

tion that educational opportunities should be available for all has b,een fully 
implemented, steps should be taken to s£ cure the provision of adequate facilities 
for Muslims and other minority communities and to accelerate the progress of 
the scheduled castes and backward communities: 

(b) that with this object in view the Education Department should examine 
all schemes submitted by Provincial Governments and Local Administrations 
with a vieW' to seeing that both in the selection of areas for development and 
in the provision of facilitieR for education generall.v. the needs of Muslims  and 
other minority communities, the scheduled castes and backward communit.iE's, 
are adequately satisfied. 

The Provincial Governments have bem addreRsed in 'the matter. The 
'Schemes submitted by them will now he examineo in the light of the oecision 
of the Government of India. 

INDIAN BEVIN Boys 

to. ·1Ir. :It. O. Neogy: (8) Will the Honourable the Labour Melliber be 
pleased to state how many Indians were trained in Great Britain under the 
Bevin Training Scheme? 
(b) How many of them have been ~'  in factories engaged in war 

production? 
(c) How many of the latter have since been discharged? 
(d) Is it a fact that a number of Indian technicians trained under the Bevin 

Training Scheme have been asked by the Government of India to accept places 
.. ther than those in which they have specialised? If so, for what reasontJ, Qnd 
what is the number of such technicians? 
(e) Is it a fact that, though there was no guarantee of servioe, assurances 

were freely given during the stay of the Indian Bevin Boys in the United 
Kingdom that their services would be utilised for the betterment of the indus-
trial status of India? If the answer be substantially as above, what steps have 
been, or are proposed to be, taken to emmre the proper employment of these 
trainees? 
(f) Has any representation been reeeiveu from these tra:nel's indieating their 

grievances? If so, to what effect and with what result? 
(C) Is it a fact that Ol1e of thtl objects of the Bevin Training Scheme, with 

Teference to Indian trainees was te give them an appreciation of the British 
methods of co·operation between the I~'  and workers, and the value of 
sound Trade Union principles? If so, how is it proposed to utilise in India the 
training of these technicians in Trade Unionism? 

"The Honourable Dr. B. R. Ambedkar: (a) 712. A batch of 75 is at present 
under training. 

(b) 414. Another 168 trainees were engaged 011 essential work ill Defence 
Services in Government (Central, Provincial and Indian StatES) undertakings 
including Railways. 
(c) 111 from the factories engaged on war production and 9 from the other 

undertakings. 
(d) Orders for employment of Bevin trainees on their return from United 

Kingdom were issued by the Government of India under the National Service 
(Technical Personnel) Ordinance. In most CRses Bevin Trainees were placed in 
employment consistent with the training received by them in the U. K. In a 
few caseA thev could not. be engaged on work for which they specia1isfo and 
were t ~t  with other 'Work which they could perfonn bv virtue of their 
general trnmmg. Govrrnment, are making a scrutinv of all lIuch' casel.l and every 
effort will be tnade to lind suitable p.mployment. ' . 
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(e) No such assurances were given, SO far j).S :the Government of India. is 
aware. The :Prospectus clull'ly stilted thut no guarantee of employlUeut could be 
given but that every endeavour would be made to place trainees in suitable 
posts. 
(f) Yes. Thdr main grievance relates to their prospects of employment in 

suitable posts in the post-war period. Every endeavour is being made to find 
employment for the unemployed Bevin trainees in Government ~  private 
undertakings. Managers of all Employment Exchanges have been lllstructecl 
to do their best to help Bevin trainees who register for employment. The 
position regarding unemployment among Bevin trainees will be reviewed period-
ically and, as far as practicable, suitable action will be taken to remove legitimate 
grievances. 
(g) Yes. Facilities for the study of the working of trade unionism in Great 

Britaill were made available to Bevin trainees. It is hoped that the experient'e 
gained will enable Bevin trainees to take their part in the development of trade-
unionism on sound lines in India. 

UN STARRED QUESTIONS AND ANSWERS 
CURTAILMENT OF JURISDICTION OF DISTRICT AND SESSIONS JUDGE, .AJIlER 

1. Pandit Kukut Bibari Lal Bhargava: (a) Will the Honouruble the L ~ 

of the House please state-if it is a fact that the District and Sessions Judge. 
Ajmu, was also the  District and Sessions Judge for the Rajputu11u Huilwa.y 
Lands up to March, 1945, a.nd that the latter jurisdiction has now o",e11 veste<l 
in another officer styled as •• District and Sessions Judge, Rajputuna Railwal 
Lands, Baroda and Central India" with Headquarters at HlIjkot? If 1)0, will 
Government explain the advantages accruing from such chalJge? 
(b) Art Government aware of the resolution submitted by the Ajmt:!r BaJ" 

Association to the Government of India layiBg down the difficulties and hnrcl· 
ships occasioned by this new arrangement? Do they propose to take any actio!). 
on the I)aid resolution? 

The Honourable Sir Edward Benthall: (a) Yes. The corrt:!ct designation 01 
the officer is District and Sessions Judge, Rajputana and Baroda, Western India 
find Gujarat States Agencies. The present arrangement is not only economical 
but also advantageous from the administrative point of view. 
(b) Yes. After careful consideration of the resolution Gov€rnment have-

come to the conclusion that the balance of advantage lies in maintaining the 
existing arrangement, and the Ajmer Bar Association haa been informed 
accordingly. 

REPRESENTATION OF CHIEF C'OMlllISSIONERS' PBOVINOES ON CONSTlTUTION-MAKINe 

BODY 

2. Pandlt lIukut Bihari La! Bhargava: Will the Honourable the Leader· 
~  the House please state: 
(a) if it is a fact that the Cripp",' proposals and the others discussed at the-

Simla Conference have ignored the question of Chief Commissioners' Provinces 
and have not considered what position and representation will be given to them 
on the Constitution-making Body? 
(b) Will Government inform if the Chief Commissioners' Provinces are to be-

represented on the Constitution-making Body? If so, in what manner? 

The Honourable Sir Edward Benthall: (a) and (b). This matter will un-
doubtedly engage the attention of the Preliminary Conference (announced in 
His Excellency's broadcast of 19th September last) proposed to be convened 
after the Provincial elections are over. 

TAX ON PILOBIMS TO DILWAR TEMPLE, MOUNT ABU 

S, Pandlt lIukut Biharl Lal Bhargava: (a) Is the Honoura.ble the Lender' 
of the House aware that the famous 'Dilwar' Temple at Mount Abu whicb 
commands great religious and cultural importance is visited by a large numb('1t 
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oiBritish Indian people every year and that the Si.rc>hi Stulit! authorities arb 
charging a heavy tax of Rs. 1/4/-from eachv:isitor per trip? 
(b) Do Government propose ,to investigate the ,possibilities of getting this 

tax abolished in case of all the British Indian subjects? 

:The 1lGnourable Sir Zdward Benthall: (a) Yes,though the actual rate-is 
Be. 1/iJ/9 and the tax covers a visit not only to the Dilwar temple but to other 
-temples in the .Abu hills. 

(b) No, becllUbe the tax is jnstifi(dby ancient usage and is r.equiredto aBFist 
.in meeting the heavy annuul expenditure incurred on the maintenance of these 
;temples in a fit condition. 

LAND RBVEN UE ENHANCEMENT IN AJMER-MERW ARA 

6. Pudit Kulwt .BUwi L&l Bharpva: (a.) Is thp A$riculture Secrtltary 
. . ~ that in the repol't of the new sett.leme.nt operations in Ajmer-Merw8l:8 
.land r€ venue has been enhanced without proper regard to the conditions obtain-
.ing in the Province? 

(b) Are Govemmentllo-ware that the objections to the cnhfUlcpmeut of land 
.revenue were made to theSettlEmeut Officer, Ajmer-Merwara, on behalf of the 
.tenants of Khalsa areas, but they were turned down and that the report ha:, 
· been submitted to the GOVE rnment of India for ~ orders? 

(c) Do Government propose to take into consideration the objectioIls wade 
'regarding the enhancement of land revenue and make such reductions in the 
'rates as are necessary in the light of these objectioIls? 

Sir Pharoze Kharegat: (a) It is a fact that the report proposes an enhance-
.ment in the land revenue by a little over Rs. 40,000 raising the incidenoe per 
acre from Hs. 1'55 to Rs. 1'7. It is claimed that this has been done after due 
regard to the conditions prevailing in the "Province" including the precariousness 
of the' tract, wallt of irrigation facilities, the indebtedness of khewatadars, etc. 

(b) Yes. The objections were examined by the Settlement Officer, the 
· Settl€ment Adviser and the Chief Commissioner. 

It hAS been pointed out that the rent rates proposed for a circle are not 
.highFr thttll the rents wmch are actually being realised by khewatadars and that 
· the rat( s are not intended for general application but will be modified at the 
time of actual assessment to suit the circumstances of individual villages or 
-soils. . 'fhe report with the objections and the recommendations of the forward-
ing officers has been submitted to the Government of India for orders. 

(c) The objections will be further exo.mined by Government. It is not 
~ J  to say at present whether any reductions are likE ly to be made or l1ot. 

FOOD SITUATION IN AJMER-MxR\VAlU 

5. Pandit Jlukut Bibari Lal Bbargava: (a) Is the Secretary Food Depart-
'mmt aware of the high prices of foodgrains in the rural areas of Ajmer. 
Jderwara? 

(b) Are Government aware that acute scarcity of foodgrains at present exista 
-in Ajmer-Merwara, ,particularly in the rural area, where this paucity pf grain 
is obliging people to live upon boiled swed potatoes or oil cuke in many 
villages? 

(c) Do Government now propose to investigate into the C!luses leading to 
· the food situation· in A ~  

(d) What immediate steps do Government propose to take in order toreiieve 
the said condition? 

IIl.B. Jr.. Sen: (a)Tha prices of wheat, Darley, gram, "guji" and "bejar" 
are controlled. The prices of millets and . .maize which are not ,controlled rose 
'iemporarily owing to. the failUl'e. of ~  ~  erops h\lt .withthe recent import 
of ~ stocks of balm and ~  lllto A~ .  the prices ,of these .Uvo 
-/oodgralllsare also being controlled. . 
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(b) and (d) . ..q'he rural area of Ajmer-M;erwara is normally self-sufficient ip. 

.foodgrains. A tempore.ry sCtlrcity of coarser grains arose this year owing to the 

.failure of theKharifcrops but adequate steps have been taken to meet tlie situa-
·tion and oonsiderable stocks of foodgrains have beEn sent to the a.ffected areas. 
(c) Does not arise. 

GUB IMl'OBTED INTO A.:rJlEB-MERWAJI.A 

6. PlUldit'.vJmt 'Jl1h1ri LalBlWlava: (a) Willi-he Secretary Food Depari;. 
..went kindly s1;i.te if Government are aware that a large quantity of the gur 
imported into Ajmer wa.s of a very inferior quality and some of it e,-en unrlt fOl 
human oonsumption? . 
(b) Who isr.esponsible for this import, and what steps do (1overnluen\. 

propose to take to ,see that Ajmer-Merwara gets a sufficient, quantity c.f ~ 

.qualit; gul' which is urgently needed by the people during the cold season? 

Mr. B. R. Sen: (a) From the report of the Chief Commissioner, Ajmer-
Merwara, it appears that some of the gUT moved was of poor "lullllity. 

(b) The imports were through the trade. According to normal procedure, a 
'part of the supply of guT from U. P . was arranged under pennit.s issued to 
persons holding stocks in the U. P. and the balance through the Agents nomi-
nated by the Chief Commissioner, Ajmer-Merwara. 
During the current season allamvals of guT in Ajmer will be assigned to the 

Ajmer authorities who will exercise control over the quality supplied. 

STATEMENT ON FOOD SITUATION 

1. Kr. Jt. O. Neon: Will the Secretary Food Department be pleased to 
:l.ay on the table a statement: 
(i) covering the period February, 1945, to December, substlllltiaily on the 

lines of the memorandum on the food situation in' India and development of 
food policy up to the 2nd February, 1945, that was placed on the table of the 
House on the 9th Februa!y, 1945, in reply to starred question No.3S; and 

(ii) specially indicating the prospects of importation of an adequate quantity' 
·of foodgrains this year from abroad? 
Kr. B. R. Sen: A Rtatement is laid on the table of the House. 

DEPARTMENT OF FOOD 

MIIIMORANDUM ON THill FOOD SITUATION IN INDIA AN DEVELOPMENT 0,. POLICY UPTO THill 21ST 
JANUARY, 1946 

Although the War has come to a successful end, conditions which led to the introduction 
-of the Basic Plan for di.trihution of available supplies. with its attendant controls, have 
not t'~  altered. The world food situation in 1946 is not likely to be les8 difficult 
than in 1945. The devastated countries in Eurore will need food in large quantities from 
-o.utside. Though with the defeat of Japan rice market. of Burma, Siam and French Indo-
China have reop-ened, the quantities to be offered for export, are likely to be small as com-
pared with those in pre-war times; and. in any case, there are othel countries which, owiD,g 
to devastation caused by the War or for their nermal ~  on importl! from those 
areas Ilre strong t~ to whatever is available for export. Production and lll()veIDllDt. 
all over the world will take time to reta.m to nOQJl8I levels and in the meanwhile, world 
allocations must continue to be made by the Combined Food Board, Washington. While 
this continues, neit,her the Government (f India nor Indian tradcrs can ' t~ as free 
agents in procurinlr supplies from abroad and therefore our own rC80urceB will have to be 
'CArefully hueband'ild. 

The elemllnta. too have  not been very kind t ~ year. The vagariea of the lDOMoOD have 
advel'llely affected crops in C\lrtain rarta. of the country while cyclones have c6ueed consi-
derable da.maltC to crops in other parts. All t,his calls for increased vigilance and greater 

~  over our t ~  resources: The p!""sent controls ,!ith regard to procurement, diatri. 
butlon,movement. prICes and ratlODlnQ' will have to contmue for ~  time longer. They 
will be reviewed from tim\!) to time with a view to their relaxation which must however be 
a Irradual and rel!;ulated proe'es8 ~ t t with the need for establishing a I ~ t' t 'and 
fair 8y,$!m which will assure a market for .the produC8r alld & fair dietribution Of food to 
the consumer, and will 8tahiliaepricea at levels fair to both. 
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The Woodhead Commission have dealt wit.h the quest.ion of food ~ t t.  at. ~  
in their final ~ t and have urged t.~ t G ~ t . ~t assume t.he obhgat.lon of ~ 
the populat.ion in India and that. a Fohcy of lalBsez jalTe m t.he. mat.ter o.f food would end In 
disaster. The recommendat.ions of the Commission are now bemg examme? and ~ a relult 
of t.his examination it. will .00 :possible to ~ a programme of act.ion which can be 
the basis of Government. pobcy In the post.-war period. 

A.-SummQTlI Of CTOp PTOBpecu. 

The monsoon though generally adequate in total, was ~ ~  diatribut.ed. It did 
not break in ~ strength owr several parts of. the count.ry till late In t~  nason. Up to 
the end of August rainfall was below normal lD South West Bengal, Bihar, Eastern parte 
of t.he U. P., Orissa, Western parts of t.he C. P., Mys?re, Southeast of ~ . and the 
northern coast. of Madras. The eftact. of t.hese unsat.lsfactory monaoon condltlona w .... 
that ~  and transrJantation of rice were delayed especially in Bengal, Bihar and 
parts of Orissa. Bathia (September-October) rains were, howewr, satisfactory and improved 
crop prospects considerably. The Arnan crop in Bengal is now reported ~ be average. ~  
Bihar, however, the crop is expected to be lomewhat below last year s Crop. CycloniC 
weather developed in Orissa towards the middle of October and caussd damage to early 
winter paddy crop in Cut.tack, Balasore and Puri districts. '. 

In t.he U. P., rainfall was irregularly distributed and t. ~ Kharif crop is likely to be 
below normal. ., 

Summer MOD8OOn in t.he Punjab ~  generally satisfactory, but heavy raiD8 in October 
caused some damage to Kharif crops ill parts of Ambala and Jullundur Divisions. The total 
rainfall in t.he N.-W. F. P. from the beginning of June to t ~ end of October was consi-
derably below normal. 

Rainfall in Madras was .bot.h inadequate and irregular. Crops in Anantapur, Bellary, 
Kurnool, Cuddapah and Chittoor sufiered seriously from lack of ~ t  rain. During 
October, st.rong winds accompanied by raill.!! and t.idal waves cauRd severe damage to the 
rice crop which was ready for harvesting. The district. affected by cyclone, were East 
and West Godavari, Kist.na and Guntur which form a compact bloc of surplus rice produc-
ing areas. The damage in East and West Godavari which ~  worst affected w ... uti-
mated at about 60 per Cl'nt.. and the total loss to early and late crops wa. estimated at 
about. 400,000 tona. 

In Bombay, the rainfall during August waa not. enough for the paddy crops in Gujrat. 
district.s, while in Panchmahal, maize crop was adverRly affected by excessive rains. Durillg 
September, excessive rains caused damage to the millets crop in Gujrat district!!, but were 
beneficial to the paddy crop. Rainfall was, ~  inadequate in the Deccan and Karnatak 
areas during September, October and November and as a result, the Kharif crops have been 
aeriously damaged and the prospects of a fair rabi crop have ~  ruined. It is estimated 
that. the additional quant.it.y of foodgrains which might ,be required aa a result. of the above 
mentioned damage would be in the neighbourhood of 400,000 tona. 

In Madras &; Mysore t~ north east monsoon has almost completely failed and there baa 
been drought of unprecedented severity. Crops in large areas have failed and extenlive 
usiatance will be nllcellsary to Bave t.he situation. 

• Kathiawar, on the other hand, luffered from exceasive rains which damaged the bajra and 
Jowar crops . 

. In .the ~  ~. . F. P. and. U. P. the absence o.f late ~  and early January 
rams II causmg anxIety. Unless ram fal16 BOOn; t.here II danger of the young shoots of 
t.he rabi crop withering in the soil. 

B.-Progn" 0/ tAt Buie Plan . 

. '. ' ~ Kharif and R:abi. ~ I94&-46 taken. ~ t  attempt the distribution of 3-1 
million tons of foodgraml I~  about ()'2 million tons arreara from the preceding years' 
~  from surplus to --defiCIt areas and to the Defence Services. Against the above com-
bmed total movem\mt target of 3-2 million tons, about 1·1 million tons have been despatched 

~ .the 13th. December, 1945. The total quantity of foodgrains despatched to each of the 
prInCipal defiCit are ... ur to the 13th December, 1945 is &8 under:-

Bengal 

BoJl"bay 

Madrae 

U.P. 

Trav./Cochin 

W. I. Statu and Baroda 

• Area Quantity 

178,900 tona 

1114,800 .. 

33,200 

143,900 tou 
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The table below gives the total export quotas and the total despatch81 from .urplua 

area.e (including over8\:las imports) to the deficit areas: 
(In '000 toD8) 

• Da.patohee ~ 13th December, 
~ (for if Grams from Peroem&p 01 

Food Grain- ToW Quota lilt November, lHlS aDd ~ flo 
Rabi GraiD8 from quotu 

~t May, ~  

Rice 1,096-7 72'3 6'6 

JIilletI 279'0 26'3 9" 

IIr.ize 60'7 

Wheat 1,719'S 1,067'3 61'5 

Barley 61" 37'9 61'7 

Total 3,217'6 1,193'S 37'1 

The Wheat quotaa given above include 760,000 tona of Ylheat from overaeu importl 
(for May, 1945 to April, 1946). 

Rabi Plan 1945-46 

IV Iteat.-The allocations made in May, 1945, had to be revised shortly afterwarda owing 
to "Brtain changes which were brought to notice during the following two montha. The 
Plan wu therefore revised and re-iuued in July, 1945, as being effective for the year May, 

A ~  1946. ' The declared internal surplusea under this Plan amounted to 9,ll.COO 
tona including 35,000 tons of Central Government's stock in the depots. In ~ t  7,60,000 
tona of wheat was promised by H. M. G. from overseas. The total quantity available for 
distribution wu thus 16,71,600 tons. The deficits ~  to the E'ood Department amounted 
to 00,24,000 tons. As the Plan progressed the Central India States offered, for the first 
time, a surplus of 15,000 tons wheat. On the other hand, a dewrioration in the internal 
declared surpluses arOBe to the tune of about 40,000 tons. The position was rendered all 
the mora difficult owing to the slow progress of procurement in the Punjab. The wheat 
position in the U. P. also worsened with the result that a quota very much in excess of the 
original deficit of 1,00,000 tons had to be provided. In addition to the 7,60,000 tons of 
imported wheat, th'iI distribution of which was made under the Plan 2,00,000 tons of wheat 
is expected to be received by the end of April, 1946, out of further imports of 400,000 tons 
promlsed by H. M. G. 

Kharil Plan 1945·46 
The total rice and millets surpluS'ils offered to the Food Dere.rtment hy the Provincea and 

States for 1945-46 at the commencement of the Kharif Plan amounted to 7,91,000 tons and 
2,31,000 tons respectively, while the ~  deficits of rice and millets amounted to 27,42,000 
tons and 4,00,000 tons, respectively. In addition to the internal surplus 1,61,00(}' tons of 
Burma r.ice was also p'romised to India by the. end of December, 1945, of which only half 
was received. The fallure of the monsoons and the damage caused bI. cyclones have however 
completely ~  the ~ . ~  Madras, Mysore, the Dl!Jccan States and the 
Western India States have Increased thelr demands considerably which it is not pouible for 
the Food Department to meet except from increlUled imports of wheat and rice from abroad 
particularly in the next four months. The matter has been taken up with t ~ Combined _ 
Food Board, Washington. 

Experience ~ the working of the Basic Pla!l during the last two years has indicated the 
need for exerclsmg more pressure on the deficlt areas to relak> their declared deficits more 
correctly to the actual ~ ~ t  with a view to raducing cases of belated surrenders 
of allotted ~ t  to ~ ~. mlnlmum. . Such belated surrenders besides causing inconveniencf' 
and som'il tIme II: pos8lbillt,Y of financlal loss to the surplus areas, deprive the other deficit 
areas of ~  at a time .when they: are most needed. With the same end in view, It 
has been laid down that d.efiClt . ~ wlll. have to make good financial losses, if any. thllt 
are suffered by the supplymg t t ~ .due .to the diversion of quotas late in the 
S88son. At the ~  tlme the ~  admmlstrabons are being persuaded to offer grain' 
of. ,,:cceptable quality so that complamts regarding bad quality may he ~  to th 
mmlmum. e 

C.-Price Oontrol. 
(i) Rabi Price, 

On the 31st March, 1945, the Government of India after considering the views of the 
G ~ t  of. the ~ wheat producing areas and the recommendati . 
A ~ t~  ~  that there should he no change during t ~~~ the Pnce 
~  In the eXisting statutorv maximum prices of wheat nor in the stat to croP. year 
pnoes of RI'am and barley which were in the ratio of a/10th d 7/10th u rv lI!8.lunum 
tdhe .statutory maximum price of wheat. It was al80 decided t~ ~  there ' ~ .~  of 
un!lg th'il next 12 montll8 in the guaranteed minimum price of Rs 7 a OUf ef!lo c ange 
quality wheat. . '. or alr average 

o 
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In June 1945' the Sind GOW\'nment approached the G ~ t of. India with a. reQ1l:eet. 
that they should be permitted to reduce the statutory maxunum ~ ~  wheat m Sind 
from Ri. 9.8-0 to Rs. 8·10-0. This stlClp was necessary because ~ In Smd were purchaa-
in large quantities of wheat at rates. in exceas .0.£ . t ~ G ~ t 8 fixed P1;lrC!ta8mg rate 

~ .  Rs. 8-10-0) in anticipation of ultimate requlsltlOnmg for .l1ch the Pro:vmclal Gove.m-
~ t would be compelllCld to pay the statut{)ry maxmum ~ as ~ t . The Smd 
GGverruncnt's propoeal waa agreed to and t.hey reduced the price of wheat to Re. 8·10-0 per 
maund from the 21st June, 1945. 

(ii) KhaTif PTicu 

The question of the fixation of rice and paddy prices in Sind for 1945-46 wa. considered 
at a. special meeting of the Price Advisory Committee on the 5th September, 1945, aa tbe 
Sind Government representlad that Sind paddy started coming to the market in the first week 
()f Odober Rnd therefore it Wall ab80lutely e88ential in the interests of cultivators that 
the priC'e of paddy for Sind  should be find and declared by the ~  of S t ~. 
AftRl' full C'onsideration of all aspects of the case and the recommendation of the Pnce 
AdvillOry Committee, the Government of India dlClcided that the Sind Govemment.'. pur-
chue price of Kagni dce should be reduced from Ra. 9 to Re. 8-12·0 and that of paddy, 
from Rs. 5·8-0 to Re. 5-3-0 Jl6r maund. The prices of j08hi and red rice were also similarly 
nduced from Re. 8-8-0 to Boa. 8-Z-0 per maund. 
Khatif prices in the EaIltArn region W'are con8idered at a R8gional Conference held at 

Calcutta on the 22nd September, 1945, attended by representatives of the varioUl uniill form-
ing the ree;ion and pl'\!8ided over by the Secretary, Food Department. The Conference made 
the followmg recommendatioJll:-
, (i) Continuance of existing prices in Bengal and Bihar. 
(ii) Scaling down of prooo1"6mmt prices in ABsam t() the Bengal level and some reduction 

in pnce8 in the Eastern State •. 

The above recommendations were approved by the Price Adviaory Committee and thi 
~ ~ t of India and in pursuanCICI thereof the A8I&m Government rnade suitable reduc-
tlOJll, With the approval of the Government of India, in their procurement pricea for 1946-46. 

Rice prices in the Eastem States have alao been reduced in the case of hand.pounm,d rice 
from Rs. 9-8-0 to Rs. 9-4·0 and in' the case of milled coarse rice frorn Rs. 10·8-0 to Ra. 10 per 
maund. The Government of Oris88 have also reduced their statutory maximum price8 I)f 
rice lind paddy ~ fol1ow8:-

Rice Paddy 

Common Pine Common Pine 

From To From To From To From To 

Re. a. Re. a. Re. a. Re. a. Re. a. Re. a. Re. a. Re. a. 
Pari 

J Outtaok 7 12 7 2 9 12 8 1, 4 8 4 2 6 12 6 4 Balaaore 
Ganjam 
&u.balpur No change 912 9 8 4 8 4 8 6 12 6 8 

Kharif prices for the rest of the country were considered at a meeting of the Price 
Advisory Comrnitte\l held on the 12th October, 1945, and the following dl'cisions were 
"taken :-
(1) Statutory maximum price for "OIUM" quality rice should be reduced from Rs. 13·8-0 to 

Re. 12-4-0 in the Punja.b and to Re, 13-4-0 in the U. P. Existing maximum priCet; or 
existing price ceilings should be maintained in Bombay, Madras and C. P. 

In view of the ICIxisting disparities in rice prices in various parts of the country and as 
the rice grower was assured of a ready market in the country the announcement  of a floor 
price for rice was not considered necessary. ThlCl cultivator is however, prote<:ted by the 
!leneral guarantee given by the Government of India in \ onnection with the "Grow More 
Food" campaign that they would enter and support the market sl>ould food grain prices fall 
unduly. , 
(2) The maximum wholesale pri.ceR of bajra and ~  in primary markets should be 

I'educed hy 0·4-0 each ~  eXisting levels, the reVised statutory maximum price hein!: 
Rs. 7·4-0 n maund for ha]ra and Rs. 6·12-0 n maund for jowar. 

ThlCl ~ t  minimum prices for jowar Rnd bajra should also he reduced bv 0-4-0 
~  the revised guaranteed minimum pl"iCPR heinl!: Its. 5·12-0 for hnjrs. Rnd Rs. 5-'4.0 for 
lownr. 

In .Octobf;r last it was decided that the price of maize nel'd not be controlled on an 
a!I .. Indla ba_!s. The uncontroIle? statE' of maize pric(> was, how'ever, reportRd to be exer. 
elSl!,1I; It bulbBh effect on the pncea of othel' foodll;raina in certain area&.. It was, tht'lrt'fore. 
dec1ded ~t  t;hp I'nd of December, 1945. to fix the Atatnt{lry maximum pril"t of maize at RII 7 
pel" monnrl 10 the mllin m.SZt> producing area..· , 
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D.-Rationing 
(I) E:cun.um 01 Rationing' 
Since the lalt memorandum pr8lented in February, 1946, ratiooiq hal been exteDded to 

«> more towns representing a population of over 3 million people. III all, 566 to'1fD8 O!)ver-
ing a population of over 63 million penona have been fully or partially ntiOMd. It it 
4xpected that before long about 60 more toWDa covering a population of nearly Ii million 
persons will be brought under rationing. 

(2) N vtritioft' 
The extensi"on and intenaification of rationing has brought to the forefront the nutri· 

tional upect of the food problem in India as malnutrition and under-nutrition are widely 
prevalent amongst the poorer cluses in this country. .A new Directorate ha. been craated 
In the Food Department since January, 1945 to deal with Beveral new problems of Nutrition 
-of a technical and semi-technical nature, e.g., feeding of children, nutritional and balanced 
diets, provision for ~  manual workers of cooked food through Industrial Canteens, milk 
priority schemes, food and nutrition publicity through publications,  lectures, posters, radio 
talks and films 

(3) Publicity; 
Food Department have for the last 12 months been publishing two procures "Nutrition" 

and t~  in Industry" to stimulate popular interest in dietetics. "Canteens in 
Industry:' 18 a quarterly ~ t  directed a.t Industrialists and other employera of labour 
encouragmg them to estabhsh cheap cooked food canteens and to improve the feeding 
arrangements for their workers. 

E.-8torag. 

Proper storage of foodgra.ins has been and will always remain a question of great natioul 
importance. Food production in India "ven ~ normal timell ill inadequate to meet the 
demand of the growing population if every man IS to be properly fed. The food IUpply 
()f the country, however, depends not only on its production but also on the prevention of 
wastOl. The extent of 10811 which occur8 as a result of damage to stored grainl .by inaect., 
rodents and natural causes is not generally realiHd. Conl!\'!rvative estimatee put th» 
lou at 3 million tons annually· which shows what tremendous scrope there is for improve-
m"nt in this direction. 

With a view to minimize these 1000es as far as possible, Food Department undertook tho. 
responsibility of initiating and co:ordinating ~  ~  impr,?vement and set up a Storage 
Directorate in November, 1944 With the foUowlDg maID functloDl;-

(i) A survey of existing storage conditionll and advice on . converlion, adaptation or 
improvement of existing buildinga for atorage purpo .... 

(ii) Dissemination of scientific advice on scientific methods of storage and grain handling. 

(iii) Preparation of dlltailed schemet! for conltruction of extra storage accommodation in 
areas where the existing storage is inadequate. 

(iv) Training courses for Provincial and State official. entrusted with the responaibility 
f or storage. 

(v) Liaison with trade to induce mod"m scientific methods of conservation. 

(vi) Research. 

As a result of the general survey it was found necessary to provide extra storage 
accommodation at important port. for imported foodgrains and at Buitable centrell for 
transit storag'Ol to facilitate procurement of foodgrains and their transportation by rail from 
one inland centre to another. More storage had also to be provided in the aurplul areaa 
apt!claUy in the Punjab, Sind, C. p. and Orisla, to giVe effect to the policy of putting into 
consumption imported grain first and storing surplua indipnoua produce. TheBe new 
CODstruetions faU under three categoriea. 

(a) Godown built at the 'entire co,t of t ~ J~ t'  G ~ t 

They comprise the following-

Looation ofgodowna 

Bombay 

Vizagapatam 

Ooimbatore 

Bulk storage bins at II oentree in Sind (Nawabehah, Shahdadpur, 
Mirpurkhaa, Digri and Jhudo). .  .  .  .  . 
Dbamtari (in C. P.) . 

Bhatapara (in C. P.) 

Kburda Road (in Orilla) 

Sambalpur (in Ori.a) 

BobiJ1i (in lIadru) 

Capaoit,. 

311,000 Tona 

10,000 

1.,500 

30,000 

750 .. 
600 

600 

3,000 .. 
2,000 

".150 
" 
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The caploCit.y a.t the fir.t t.hree places ia mainly intended for t.he .torage of imported 

srain, the balk .torage bina in Sind for long term ltorag9 of lurplua indigenoua produe» 
and t.he godOWD.I at. the lut mentioned 5 plaC811 for the .urplua produce of the lI:ut.erD 
State. which it. wu felt. could not be tapped to the maximum utent in the abaence of 
auitable godOWD.I for it. reception in Britiah India.. 
(b) <kdotDm COftItructed OR tAe 50: 50 balil 

An arrangement was arrived at with the lurplua producing Provincea of the Punjabt 
Sind, C. P. and Oriua for the construction of additional godoWD.I, th" COlt. of ncb con-
atructioDB being borne by the Central and Provincial Governmenia on a 50: 50 bMi!. TM 
following additional accommodation ia being provided under thia arrangement:-

Punjab 80,800 tou 
Sind IIS,OOO " 

~ ~~ " 
0riIU 11,000 " 

The ownerahip of t.heae godowDB will ~ joint and the reaidual value of the -W, wbeD 
t.b.ey are no ~ required, will alao be lhared by the Provincial and Central GoVerDmellY 
on the 50 : 50 buia. 

(c) Oodo_ fM tAt coutruction of ",Aiel a .lIbM, tDiU 6., paid 

As there was acute need to provide extra storage within t.he Eastern Statea teni.tol'1 
for their. produce and &I lOme of tlra States concerned were reluctant to undertake COIl-
Itrructions on their own accord, the Government of India offered to some of the State 
(detaUed. below) a. lublidy of 0-6·0 in the rup98 on the COlt of godoWD8 coDBtructed .. 
locatioDl and for capacities approved by the Government of India provided the godoWD.I 
were completed before tlra Slat December, 1945 ~ 

Name of State Location ~~ t . 

Patna . Katabhanji I,GOO tou 
Kalahandi Keeinga 2,000 
Do. Rupra Road 7GO .. 

Khairagarh. Dongargarh 1,000 
" 

Tot.al 6,250 .. 
In addition, it haa been pOBBible to lease suitable godoWDs at other places notably at 

Karachi and Calcutta. As early as 1943 storage accommodation had to b@ secured at 
Karachi for the storage of imported foodgrains all well as the Burplus production of the 
Punjab and Sind which had to be moved to Uie southern parts of India bv lea. The 
neceBBary accommodation was ~  from the Karachi Port Trust and other 'parties and 
this depot has at present capacity for 2,00,000 tODB. 

In February, 1945, a Central Depot was formed at Calcutta. 70,000 toDB of storage 
accommodation has been leased from two agents on reasonable terms and th\!!y have been 
appointed Storage Agents of the depot. 

At Shamli in the Muzaffarnagar district of the U. P. cement khattis with capacity of 
about 12,000 tons of foodgrains have b'aen leased from the owner •. 

Owing to the necessity for keeping a part of the central reserve at some of the imrortant. 
wheat centres in U. P., e.g., Hapur, Moorut and Muzaffarnagar, arrangements have heen 
entered into with the U. P. Government for keeping a part of the Central Reserve in khattil 
own'ad by the Provincial... Government at these places. 
Besides the godoWDIl referred to above in which the GovernDient of India are fluanciaUy 

interested the Provincial Governmmtts, States and Administrations as wall as private enter-
prise ~ been encouraged to build storage accommodation at their own cost, the Food 
Department arranging to 8"ilcure necessary supplies of controlled materials. These materials 
include iron, steel, cement, etc., and todate more than 1,00,000 tons of such materials 
haw been made available. Private enterprise has been persuaded to undertake construction 
of good stores and marked progress in this direction has been made in Bombay, C. P. and 
Bihar. All the Provincial Governments have on hand a staragoa construction programme. 
Mention in thi. connection may be made of the Punjab who are undertaking a. scheme for 
the construction of bulk storage bins to accommodate 70,000 tons of foodgrains spread 
over som\!! 40 important mandia in that Province. 

The Technical Officers of the Storage Directorate have visited almost all parts of the 
country and given advice to the officers. and others of the Provincial and State GOV'arn. 
men.ts !lbout correct methods of storage on the spot. To demonstrate to them correct and 
hylt1emc methods of tltoragoa and conservation of food grains a training clals was held in 
November, 1944, at Delhi at which many representatives from Provinces and States were 
present. A similar training {'(Jurae was held in November 1945 alBo attended bv more 
t~  100 representatives from various partl of the country.' A m'anual entitled 'Th'e Prin. 
clples of Cereal Storage prepared by Dr. F. P. Coyne, who 1I'8S the ftnt Director of 



UN STARRED QUESTIONS AND ANSWERS 498 

Storage has been made available to the public at a nominal price which oontai1l8 practical 
8dvice io the layman ailout the proper conditions and methods of grain storage. 
Th'.! value of propaganda to inculcate correct ideas of grain storage in the llublic mind 

has not been overlooked. Radio talks on the subject and propaganda through the preta 
have boon arranged. A film entitled 'Save the Nation's Food' is also ~ ~ ~ t . 
Attempts are also being made to utilise the ~  of the Boy Scouts Orgamzatlon m the 
~  for proper storage. . 

The experimental side of the work has also been steadily pursued. E ~ to ~~ 
the insecticidal value of th13 two new chemicals DDT and 666 against ltored gram peate 
have been arranged in consultation with the Department of Agriculture and the Provincial 
and State Governments and the ~ of putting into general U8\3 these chemicals under 
Indian conditions is being explored. Work is also in progl'881l on the best and safest 
methods of fumigating and recovering infested foodgrains. 

Although hostilitil3l have terminated the storage problem in India will continue to be of 
vital importance for a long time Q,nd can only be said to be satisfactorily Bolved when the 
preaent enormous wastage of foodgrains is prevented. Whatever storage accommodation. 
hal been newly constrncted is merely a fraction of wha.t ia required 
in India, The exigencies of the situation created by the war demanded immediate con· 
.. tructions at ports and surplus areas but it cannot lbe said that all the accommodation 
required 13ven at theae places has been provided, A great deal has also to be done to 
improve the existing storage conditions lD surplus areas, in mandis, in deficit areas &II 
well as the cultivators stores. Apart from luch improvement., thl! importance of the hygienic 
maintenance of godowns, elementary knowledge about stored grain pl3sts and the seriousn_ 
.of the damage that they cause, have to be brought home to all concerned in the handling 
()f grain. This il by no means an easy talk and will require sustained eRorts and atten. 
tion owr a long period. Countries like America and Australia have made great stride. 
in this direction as they have looked upon this problem as one of national importanC13 even 
-during normal timel and India must profit by their experience. 

F.-Bugar and Salt. 

(1.) 8ugar.-The total production of sugar during 1944-45 (1st DeCI3mber, 1944 to mth 
November, 1945) amounted to 9·72 lakhs tons. In addition, a carry over of 1,60,000 toni 
from 1943·44 production and 30,000 toni khand&ari were available for allotment during the 
.bove period. After meeting demand. for th13 Defence Services export., industrial require-
ml'uts and ~ t  over a qu.antity of .~t  was allotted to various provmcea and 
'81 ates fOT cIVllian oon&umptlon. The production of factory sugar during the current year 
(1945-46) is eatimated at 11.14,400 tons which ill 1.44,000 tons mON than last year. The 
In,crease will be . shared by U. P. a.nd Bih.ar-1,OO:OOO tona by U. P. and 40,000 ton. by 
Bihar. A quantity of 15.000 tons khandaaTI sugar IS also expected to be available from the 
'U. P. The final ~  regarding P!oduction will not, however, be known until the end of 
March .. In th,: meantime, after meetmg the usual demands for D'afence ServiceB, Exports, 
Indultr.lal requirements and carryover, a provisional allotment of sugar (including khand.ari) 
I t ~ to ~  tom has bgen made to various Provinces and StateB for civilian 
b'nsumptl_on ~  the year .1945-46_. This i;'lcreased allotment over that of Jut year hu 
8eIld J ~  oWlDg to an eatlmated mcrease m sugar production .and of about 60 per cent 
ftJ uctlon m the Defence Services requirement&. . 

The ez.factory price of Standard D24 quality sugar, lIiz., :sa. 16-4-0 per maund remain. 
unchanged except m the case of Bengal where the sugar factoriea have been allowed an 
ilxtra trice of RH. 3 per maund to meet the high13r cost of production due to conditioDl 
.create by the War. 

In order to secure maximum production of Bugar, it has also been decided to encourage 
gar refineries in the U. P. and Bihar to manufacture Bugar by refining cane gar. To enable 
the manufacturers to do so without incurring a loss, the trice of D24 quality lugar produced 
by gur refineries hall been fixed at RH. 22-13-0 per maun till the \lnd of October, 1946. 

The Sugar Panel Bet up by the Planning and DeVelopment D9partment. hu recently Bub· 
mitted ite ~ ~ draft regard!-ng. the development ~ the •• r induatry in the nelxt 
five years. ThIS 11 under examlnatlon. In the meantime, actIon has been taken with 
the concurrence of the Planning and Development Department to recommend to the Chief 
Controller of Imports auitable applicatioDl for import of machinery and to the Examiner 
-of Carital Iuuea applications for iesue of capital. 

(2) GUT.-A total Burplu. of 424,100 tons gur is eatimated to be available d\1ring 1940-46 
in U. P., Bihar, N.·W. F. P. and Madras (U. P. 2,95,000, N.·W. F. P. '12,000 and Madru 
!6,7$M) tons) and has been allotted to deficit province. and State&. 

To enable our merchant. to eatabliah connections with the Middle ~ t oountri,!, a amall 
.quota of gur iB propoBed to be allotted for export to Iran and the Perll&n Gulf Bhlekhdoma. 

(3) Salt.-The lupply position has been generally .. tidactory. Bengal. hu become over· 
.tocbd with salt-their present atocka being equal to six monthB requirement.. Freah 
import. have therefore been discontinued for some tim. e. Other part. of India are being 
auy''plied from internal lOurcea. War time controls over diatributioll an being examined 
WIth a view to their relaxation. 
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G.-Edible Gila and Oil Seed. 

r 5TH FEB. I ~ 

A. a r8lult of an increase in peoples' purchasing power and shortagod of ghee and kerosene 
due to war time conditions there has arisen a general shortage of oila and fate in the-
country and this shortage has be\"ln accentuated in particular areas, particularly in Eastern 
India. There has also been an increase in the demand of oil cake aa manure. Another 
development has been the very large eXpllnsion of the milling industry mainly in seed pro-
ducing areaa like the U. P. 

All Provinces have at one time or another instituted various degrees of control over !reed, 
oil and cake. The U. P. imposed an elaborate control on these itlems as the agricultural 
economy of that Province i8 80 mixed that control over foodgrains must go hand in hand' 
with control over oil seeds. In Bengal the position becam'il so acute that the Provincial 
Qovernment had to resort to individual rationing of mustard oil in Calcutta. A planned 
distribution of mustard Beed and oil from the U. P. to Bengal, Bihar and Assam had alao 
to be made, Similarly in the case of ground nut and oil from Sout.hern India, an ad hoe 
distribution plan for export and internal consumption was drawn up. This, however, suffered' 
distribution plan for export and internal consumption was drawn up. This, however. 
IUfticed to ml!\3t local difficulties only partially and it has become increasingly clear that 
control owr oil seeds, oil and cake on an all-India basis is el8ential. Collection of informa· 
tion necess&r\' for this purpose is alread:v in hand and the· Jlolicy as to what form such-
control should take and how far it should go is now actively engaging th'il attention of 
the F?Od Department. T~  Food Derartment propose to make a distribution of oil seecia 
~  od on a proper coord mated plan wit.h a VIew to securing a fair distribution of 'ildible· 
Olla and ~  utilisation of the. milling capacity. In such Ii plan due regard will allo-
have to be ~  to the ~  of different areas for oil cakp in consultation with tire Depart. 
ment of Agnc!llture. It IS not proposed to disturb normal trade. but the idea is to bring 
it nnder eff'ectlve Government control. . 

H.-Command Co-ordination Committee, for Food,tuf/, 

The Command Co-ordination Committees continue to do useful work in their own limited' 
Iphere of t ~ Army purchases. After the cessation of hostiliti'al the important 
question before the Co-ordination Committees, both in the Commands and e.t the Centre, 
has been how to meet the needs of deficit areas satisfactorily. The question of the futul"il" 
of these Committees was considered in consultation with the War Department who have-
agreed that the work done by these Committee. should now be gradually taken over by 
civil organisations provided the Army was represented on any organisation set up and the-
Army clemand. were promptly and adequately met. Accordingly Provincial &nd State Gov-
ernments were addreased and their views invited a8 to what fol'Dl future control over-
periahable commodities should take and how co-ordination should be brought about. While-
rel!liea from a few Governments are still awaited the majority are in favour of utilisin« 
~ t  Regional Food Commission'ilrB Organisations in some form as the co-ordina.ting body 
tn regard to allocations. The whole question of tb'a future of controls and co-ordination of 
provincial policies in respect of fresh and protective foods is actively engaging the att..-m. 
tion of the Food Department and ~ will soon be taken. 

I.-lmportB and I!Jzport. 

1. Import.-The full quota of 11,00,000 tons of foodgrains promised by Hil Majesty' .. 
Government for the period October, 1943. to December, 1944, arrived by 25th May, 1945. 
For th'il period from January, 1945 to December, 1945 ,a total quantity of 7,60.000 tons 

of wh'ilat was promised by His Majest.y's Government. Out of this quantity 621.364 tons' 
has already been received and the balance is expected to arrive by the end of February,. 
1946. 

In addition to the above quantity of wheat, a quota of 75,000 tona of riC'a from Burm. 
wa. allotted for the last quarter of 1945, the whole of which has been received. Negotia-
t.iona regarding the import quota for 1946 are still in progrells. Tire Government of India 
bave urged upon Hil Majesty's Government with all the emphasis at their command. The-
neoeBsity of allocating to this country quotas of foodgrains on a Bcale sufficient to. meet the-
pNsent difficult lupply position arising out of crop failures in various parts of the country. 
Sir Robert Hutching., Secretary to the Government of India in the Department of Food 
baa b'aen deputed to the United Kingdom and U.S.A. to place India's Mse before the· 
London Food Council and the Combined Food Board, Washington. 

2. EZptlTt,.-The ban on export of foodgrains outaide India still continues 

J.-DeputtatiOft ot Technical JiJzpert, to t~  Kingdom and United Statell of Amerira 

Dr. B. C. Guha, Chief Technical A.dviser and Mr. M. L. Khanna Technical Adviser .. 
returned from deputation from U. K. and U. S. A. in Ma.rch, 1945, after investigating 
methods of food technology with partiCUlar reference to dehydration, refrigeration, c&nning. 
~. 'They have lubmitted. a report on this subject with their own, recommendations r'ilgard 
~ ~t  development of food t ~ in India. The report is being printed for .~ 
tributlon. . 
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K.-TtcAftical Panel 

The Technical Panel of the Food Department which hall been set up with a number at 
em.inent I~  scientists representing different aspacts of food and f'lOd indultries has mel 
tWice durmg the year "nd has formed the following seven committees'-
1. Food Processing Committ'ole, 
2. Edible Oils and Fats Committee. 
3. Vitamin Technology and Food Fortification Conlmittee. 
4. Food Standards Committee 
5. Entomo.logical Committee, ' 
6. AI.cohol.1C Beverages Committee. 
7. l\fICl'o\lIological Committee. 

. All th'i! above t~ . excep! the lalt have already met and made their recommenda-
tlons .. ~  FO?d Processing Committee set up a Sub· Committee to ~  the reeonveraioD 
ot eXIstmg fruIt &od vegetable dehydration factoriell to peacoa time mel. ~ 

L.-Productioft of Food Yea,t 

~  Department'. report on the production of Food Yeast has been approved by the 
Planning and V ~ t Department. and is now being examined in this Department in 
respect of. the ~  and other commitments involved in establishing a factory of a ,-
10 tons dady capacity. 

M.-Proceed Food'tuH' 
A Laboratory has been set up in the Food Department for current analysil and inveati 

gation of proC\lssed t ~ I. Thele investigations coupled with t~  carried out at 
the Peshawar Fruit ProceBslDg Factory are expected to lead to the Improvement of the 
fruit dehydration industry in India. Research in respect of other food t ~  is allO 
done on a small scale. which may serv'a as a starting point for the rnstitute on Food 
Technology, the establillhmeflt of which hal been I'ilcommended, and is being considered 
actively Iby the Planning and Development Department. 
Food Department are also collaborating with the Agriculture Thlpartment to establillh 

facilities for cold storage apd refrigeration. As now envillllged, the Agriculture Department 
will ~ t  a chain of subllidized refrigerating centres, &II a nucieul to. a larger plan in 
respect of which information is to he obtained from the provinces. 

N.-Vana,pati IndUitry 

To overcome the existing shortage and to correct the deficiency of fat in the general diet 
the planned development of the Vanasrati Industry was undertaken. . 
(a) Immediate Plzpan,ion Scheme.-For the ~  needs of t~  t~ particularly 

areas where the fat conlIImption was low it was ~I  to permIt establIshment of .'ZT 
V'anaspati factories (18 in British I~ . and. 9 in Indla!l S~~t  of a total ~ capaCIty 
of approximately 1,36,500 tons, keepIng m view: the avaIlability .of ~. which IS the 
main raw t~  required. All the 'Z7. factories have been asslstE'd In ohtammg controlled 
materials and inIport of plant and ~ I  from I.I'broad. .. 
(.b) Future Plzpa1t,ion.-A Committee was appomted under the chairmanship of the 

Vegetable Oil Products t ~  for India to ~  IIJI~ report on th.e ~ and extent 
of further expansion of the Industry. The Committee wIll alllO exam me lind report on 
oth'olr important questions affecting the industry. 

O.-.4rmy Demand, 

The eud of the war, and the consequent demohilisation has resulted in II considerable 
"duction in the Defence S'tlrvices demand for foodstuffs for 1946·47. This reduction has 
affected fil'lltly the civilian econom\' for which a larger proportion of food taken previously 
by thp Army is now released. Sel'ondly G ~ t. schemes for production have been 
curtailed or terminated. Three veget8lble dehydration factories, and the concommittent 
V ~~t  Production ~  in the U. P. 'have heen closed down. The number of Ghee 
Centres and Controlled Flour Mills have been reduced from 6 to 3, and 9 to 3, respectively. 
The Fruit ~  Factory at Nasarpur harr been leased to a private ~ . Only t.he 
seven meat dehydration factories are unaffected and will probahlv work in 1946-47. Thirdly, 
and most important of all, has heen the efl\act on private food industries under contract of 
supplv to the Army. Most important of these are the Biscuit and Vegetable dehydration 
factories. Conferences of th'a representatives of both industries were held. In respect of 
Biscuit factories, it was decided that the ·Central Government should make an allocation of 
controlled mat.erials sufficient to auure economic production to all factori.. It W&II also 
decided to allow factories to export up to 5 per cent. of their production in order to 
enable them to make up for t ~ loss of the Army demand and to establish tbemselvM 
i? new ~ .. In ~ of dehydration, the prospects of ~ t  existing produc-
tIOn for the CIVil market IS poor and the ownerR ~ been adVised to divert their equip-
ment to ~t '  fc.od ~t  for which they have been promised due assistance. In reapect 
of ot.her t ~  ProvmCIal Governments have been addressed to help in converting pro-
~ t . fo!, th,: civil market. At the same time. planninll and development of all food 
~ ~t  IS bemg . ~  by the Food and the Altl'iculture Departments. Every effort 
18 !hem\!' ~ t'? CBJ:'ltahse ~  development of food industriel, which the war started or 
enlart(ed. ThiS IS With a view also to conserve food which unlels procelll\!!d is liable to 
be wasted In some placel and sealons for want of a demand for the frelh product. 
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AOTION ON RECOJDIENDATIONS OF :FAMINE ENQUIBY COJOrUSBION 

8. lIr. K. O. N80gy: Will the Secretary .. Food Department be pleased to lay 
on the table 80 statement indicating action that has been, or is proposed ~ be 
taken on the principal recommendlltions. of the Famine Enquiry Commission 
(UI44 .. 45) in their Report on Bengal 80S well as :It'inal Report? 
lIr. B. Jr.. Sen: Action on most of the recommendations in the Bengal Report 

of the Pamine Inquiry Commission is the responsibility of the Provincial Govern-
ment. A report of progress up to the end of 1945 is placed on the table of the 
House. 
The Government of India have generally accepted the main recommendations 

in the Final Report of the Famine Inquiry Commission. The Honourable 
.. ~ '  attention is invited to the statement on Food and Agriculture Policy 
issued by the Government of India, a copy of which is placed on the table of 
the House. The Government of India have set up a ~  machinery to co .. 
ordinate and progress the implementation of the recommendations, and progress 
reports will be placed before the House. from time to ~ . 

~ .1aouMg cAe prifwlipol .~ oj ehe FamtM Inquiry OommWfton Reporl Oft 
Beftgol and aceion taken Of' propo.ed eo be taken ,hereon 

Progre. Report upto 31st December 1945 
Serial 
No. 
(1) 

Recommendations Aotion taken 

(2) 

1. District Health Officers should be 
brought into a provinoial oadre 
under the control of the Director 
of Publio Health. With regard 
to the stat\l8 and duties of Health 
OtBcers, legislation along the 
lines of the Madras Publio 
Health Aot, 1939, is deeil'6b1e 
(Part TI). 

2. Whatever future advanoes are 
planned, the need for the exist· 
ing emergenoy medical and 
Health Organisation will persist 
until the end of 1945. Not only 
should there be no premature 
retrenohment, but that full use 
should be made of developments 
during the famine BS a founda· 
tion for further progress. 

3. The rationing of towns with a 
population of about 25,000 or 
more should be carried out BS 
quickly BS po88ible and in the 
light of experience gained ra· 
tioning of amal1er toWDII oon· 
sidered (Part m, Chapter I). 

('). Immediate steps should be taken to 
review licenoes illllUed since May, 
1943, under the Food Grains 
Control Order and to remove 
from the register oflicenaees per. 
BOne who are not tradel'll by 
prof_ion. 

(3) 

The recommendation .. under oonsideration of the 
Provinoial Government. It will be further examin-
ed in the light of the Bhore Committee recommen. 
dations and Il606II8al'Y action will be taken in due 
oourse. 

It baa been decided to retain and strengthen the 
emergenoy medical organisation and to merge it 
into Province's post·war sohemM. 20,000 emer· 
genoy beds will be retained for a period of years, 
the ~  in whioh they are located will be 
looked after. The Provincial Govermnent also 
propose to appoint 4 additional Assistant Direotol'll 
of Publio Health. 

The Provinoial Government have accepted the 
recommendation. Statutory rationing of rice, 
wheat, wheat'products, sugar and ealt is funotion· 
inginCaloutta, Dacoa, Narayanganj and Commilla. 
It is proposed to extend statutory rationing to 
Chittagong on 11th February 1946 and Darjeeling, 
Kalimpong, and Kurseong on 25th February 1 H6. 
The Provincial Govermnent have also under 
examination the question of exteneion of rationinl 
in April 1946, subject to requ ;;;'ite quantity of wheat 
being available, to Asansol, Burnpore, Hirapur, 
Kulti, Kharagpur, Midnapore and Buidwan. 
The Bengal Food Graine Control Order was brought 
into force on 13th December 1945 in supereeaeion 
of the Foodgrains Control Order of 1942. Dealers 
have heen defined BS persons dealing in purohaae 
and sale of foodgraina and inoludes persona 80 
dealing or storing on behalf of another BS oommiBBiOD 
agents or arhatiyBS. Dealers licensed under the 
Food Grains Control Order of 1942 will be alloW8d 
time up to 16th March 1946 to renew their licenOlll. 
By an executive order the Provinoial GoverJlID8ld 
have directed thai; DO lioenoea abal1 be granted to 
any applicant who does not already ~ .. 
licence under the Food Grain Control Order of 
194.2. The Provincial Govenunent have also tabD . 
power to IIU8peDd or oanoOl any li_ or penni. 
iMued under the Order. 
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Serial Recommendations 
No. 

1 2 

• (ti) Cultivators holding land exceeding 
26 aortI8 should be brought un-
der the BOOpe of the Food Grains 
Control Order. 

~ Embargoes round the surplus dist-
riots should be effectively en-
forced and adequate number of 
launohes should be made avail-
able for the purpose. 

6 Requisitioning from traders and 
large producers should be-under-
taken and publio opinion should 
be enlisted in support ofrequiai-
tioning by suitable propaganda. 

7 Offioia.1 proourement agenoy should 
be appointed in place of the pre-
sent system of procurement 
through Chief Agents ohosen 
from the trade. 

8 Monopoly proourement system in 
foroe in Ori888. and C. P. should 
be studied and applied as an 
experiment in a selected district 
or districts of BEm8a.1. 

~ (a) The respective functions of Dis-
trict Magistrates and Dy. Direc-
tors of Civil Supplies in regard 
to the procurement and distri-
bution of supplies and the en-
forcement of oontrols should be 
clearly defined. 

(b) The District Magistrate should 
be responsible for a.1I matters 
. concerning the distribution, 
storage, and movement of sup-
plies and the enforcement of 
controls in the distriot. 

(0) In those distriots where a staff 
is specially employed for making 
purohases on behalf of the Gov-
ernment or for controlling and 
supervising such purohases the 
District Magistrate and his staff 
should have no responsibility in 
regard to proourement and 
operations oonnected therewith. 
In other districts, District· 
Magistrate should be authorised 
to undertake proourement, 
should this prove necessary, in 
looa.I surplus areas in order to 
provide 8Ilpplies for other parts 
of the distriot. 

Aotion taken 

3 

The Provinoia.1 Government have accepted the re-
oommendation and in-oorporated it in the new 
Bengal Food Graina Control Order. Section n. 
Clause (e) defines a large producer as a penon who 
cultivates land the area of whioh is not less than 25 
acres at any 008 time. 

Aaainst 121 power-driven river-oraft aaked for by the 
l>rovincia.1 Government 71 have been supplied 80 
far and attempts are being made to supply the re-
mainder as BOon as possible. 

The register of producers  holding land about 26 
acres will conatitute a register of large-holders. 
The Provincia.1 Government accept the recommen-
dation regarding requisitioning in principle. They, 
however, do not favour propaganda. 

The Provinoia.1 Government have accepted the re-
oommendation in prinoiple. Direct proourement 
was taken up in 1944-before the publication of the 
Fami08 Inquiry CommiBBion Report in Patukha.Ii 
Sub-division of Bakerganj District and it baa since 
been extended to the whole of that Distriet, My-
menaingh, Murshidabad, Pabna, Nadia, Rajsbahi, 
Maida, Bop, Khulna, Jessore and Basirhat Bub-
division of the 24-Parganas Diet·riet. E~  

of the system of direct proourement by Govern-
ment officials has been hampered to a certain extent 
for want of suitable staff. 

The Provinoial Government have examined the sys-
tem of monopoly proourement in foroe in 0rl888. 
and C. P. They do not oonsider that the system 
suited to C. P. and Ori888. can be adopted in Bengal 
but favour the extension of offioial procurement. 

(a) (b) & (e). The Provincial Government haV& 
accepted the recommendation and have iMued the 
nece888.ry orders. 



IJIGISLATIVB ASSEMBLY [5TH FEB. 1946 

Serial 
No. 

I 

R"commendations 

10 The existence of a largo staff under 
the Jute Regulation. Rural Re-
oolUltruotion and Agrioultural 
Departments affords an oppor-
tunity for organising • sub-
ordinate administrative estab-
lishment whioh wi11 be of value 
in enabling Distriot and Sub-
Divisional otBcers to maintain 
closer oontact with the villages. 
The poBIIibility of such a reor-
ganisation should be considered. 

11 It is no longer neoesaary to reduce 
prices at relatively short inter-
vals. A more stable price policy 
is recommended. 

12 Development of Co-operative So-
oieties and the utilization of the 
marketing and agricultural ore-
dit BOCieties in Bakerganj Dis-
trict should be made. 

13 Action should be taken agailUlt 
officers guilty of corruption. 

14. (0) A Provinoial Food Advisory 
Council. composed of officials 
and non-officials should be es-
tablished.. Producers. tradera 
and COIUlUIJler8 should be ade-
quately represented on this 
Council. 

(b) A aeparate Advisory Body for 
Greater Calcutta should be es-
tablished as &lao Distriot Ad-
visory Committees in those dis-
tricts where they do not exist 
at present. 

15 A Rehabilitation Commissioner. 
with whatever staff is neoeaaary. 
!!bould be immediately appointed 
for rehabilitation work in all 
its aspects both at the Centre 
and in the districts (Pt. ITI. 
Chap. IT). 

16 Restoration of land is a very neoes· 
BBry part of rehabilitation. To 
enable petty oultivators (who 
BOld their lands during famine) 
to get back their land all pend-
ing oases should be quickly dis-
posed of. 

o\otion takt'n 

3 

There was a large staff under the -old Development 
Commiallioner for the Jute Regulation. Food Dia· 
tribution in rural areas. Rural ReooMtruotion and 
crop surveys. In accordance with the recommend· 
atioM of the Rowland Committee the post of the 
Development Commill8ioner has been abolished and 
only such of the staff has been retained under the 
control of the Director of Agriculture B8 is needed 
for Jute Regulation work. The rest of the staff 
has been retrenched. 

The Provincial GoVernment have accepted the re-
commendation. Prtces are now fixed for long 
P6fi0!ia. 

The Provincial Govemment have accepted the reo 
commendation. The work was done by a Dy. 
Direotor in charge of Co_operative Proourement 
but that post has since been abolished and the 
work is entrusted to the Regional Controllers of 
Procurement. Procurement through co-operative 
societies is in operation in all direct procurement 
areas. 

The ProVincial Govemment have acoepted the reo 
oommendation and have strengthened the En-
forcement Staff to implement it. 

(0) ct-(b) Food Committees exist in towns and villages. 
The question of oreating a Provinoial Food Ad· 
visory Council is under oonsideration of Govern· 
ment. 

In March 1945 a Director and Deputy Director of 
Relief and Rehabilitation were appointed. In 
addition. 35 Sub-divisional Relief and Rehabilita. 
tion Officera and 80 Circle Officera have also bean 
appointed. 

On the expiry of the Bengal Alienation of Land 
Ordinance of September 1944. an Act was paued 
for the aame purpose. The time for filling applioa. 
tiolUl under this Aot expired in December 194.6. 
70.000 oases have been instituted under the Act. 
They are pending in Courts and will be proceeded 
with. The question is handled by the Board of 
Revenue. 

17 Special Officers trained in rehabi- See reply to item 15. 
litation work should be appoint-
ed. 

18 Suitable homes for all destitute 
orphans should be established 
without wmecellll&ry delay. 

A Special Officer has been appointed in the EducatioD 
Department by the Government of Bengal to look 
after the pennanent orphanages and the Relief and 
Rehabilitation Directorates are responsible for 
temporary orphanages. There are at ~t 

2,000 inmates in 5 GovernmlHlt and 28 aided or· 
phanages whioh are on a permanent basis. There 
are 4..300 orphalUl in the temporary orphanages. 
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No 

Recommendations 

2 

19 In enlisting help of ~ 
institutions for taking care of 
orphans, great care should be 
taken to see that initial enthu· 
eiamn is not 100 by the P8lIII8ge 
of time. 

20 There should be co·ordination 
between the Revenue Deptt.· 
and other Deptts. of the Govt. 
of Bengal to speed up rehabili· 
tation work. More energetic 
and co·ordinated action i8 need· 
ed. A survey of rehabilitation 
policy should also be streaaed 
(Part III, Chapt. III). 

21 The Government of Bengal should 
encourage production within the 
province of the various pulses 
which the population requires. 

499 

.. \rti<m 'ak('n 

The Provincial Government have aocepted the re-
commendation. It is their policy to aooept help 
of approved voluntary organisations in this and 
other aspects of relief work and to mae suitable-
grants.in.aid for that work. 

Necessary steps have been taken. The Director and 
Dy. Director of Relief and Rehabilitation are Joint. 
and Deputy Secretaries in the Deptt. of Public 
Health & Local Self Govt., Commerce, Labour & 
Industries, Education and Department of ('A).opera •. 
tive Credit and Relief. 

A BOheme for producing improved varieties of pu1aea-
in Bengal estimated to cost Rs. 75,000 over a period 
of 5 years· has been prepared and is under consi. 
deration for being financed in collaboration with 
the Imperial Council of Agricultural Research. 
The question of establishment of seed multiplica. 
tion farms is also under consideration. The Govt •. 
of India (Agriculture Deptt.) have sanctioned 
aloan to meet half the cost of distribution of 19,260 
mds. of lentil, 7,500 mds. of COwpedll and 21.185 
mds. of kalai seed during 1945·46. They have 
also sanctioned if required, a grant equivalent to· 
25% of the actual 1088 upto Re. 1 per md. which 
ever is le88, in respect of quantities actually dis-
tributed during 1945·46. 

22 The question of increse in the The pulses requirements of Bengal are given the 
allotment of pulses under Basic highest priority in distribution of available pulses .. 
Plan should be taken up. supplies under the Basic Plan. 

23 Steps should be taken to increase 
the supply of fish. Immediate 
action should be taken to obtain 
(i) motor boats, (ii) neceBB&ry 
machinery and materials for the 
. construction of rice factories and 
(ill) waterproofing material for 
nets, and whatever else is needed 
for the reorganisation of fishing 
industry in Bengal. 

24 Closer co· ordination should be es· 
tablished between Military & 
Civil authoritiea with regard to 
fish supplies. Military and 
Civilian demand should be more 
amicably adjusted and plans laid 
to turn cha.unels of supply deve. 
loped by the Military to Civilian 
use when the war is over. 

The Bengal Govt. have accepted the recommendation. 
The Directorate of Fisheries has been considerably 
expanded and strengthened; the main emphasis is. 
being laid on development of tank tlBheriea and 
nurseries and fish farms were organised in 8 dis·· 
tricts of the province during 1945. Attempts have 
been made to rationalise the trade in fish prawn in 
the districts and will be continued. The Provin. 
cial Government have recently sanctioned a scheme 
for the procurement, treatment and transport of· 
fish from the estuarin area in the Suberbans to 
the Calcutta market at an estimated cost of 
Rs. 9,00,000. This scheme provides for the em. 
ployment of one refrigerated lighter, three 26'· 
collector launches and four 40' insulated fish 
carriers. The Provincial Government have also· 
asked for 88Bistance in the supply of coal·tar, yam 
and cloth necessary steps are being taken. 

This is no longer a live i88Ue as with the end of the-
war Command Co-ordination Committees whioh have· 
maintained liaison between the Civil and Military 
authorities will be taken over by Civil Officers. 
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-8erial 
No. 

ReoommeodatioDi Aotion u.ken 

1 2 3 

25 Production of milk should be in-
creased by developing Agricul-
tute and Animal Husbandry and 
also by importing more milch 
ea,ttle. 

. 26 Railway Board should be asked to 
do whatever is pouible to im-
prove and aooelerate the trans-
port of fIah. .... 

27 A Rationing system on Bombay 
lines should be introduoed where-
by infants, young children, and 
ezpectant and nursing mothers 
are given prior claims on avail-
able supplies. This system is 
recommended for adoption by 
other municipalities all over 
India. 

The Provincial Govt. have accepted this recom-
mendation as a part of the long-term Develop!Q8l1t 
Plan. Arrangements have been oompleted by 
them for the establishment of a Central Livestock 
Research-cum·breeding Station at Haringhatta (35 
miles from Calcutta). The station will be ueed to 
produce high·grade bulls. An experimental Dairy 
Farm will be set up. It is hoped to put the scheme 
in operation by the middle of 1946. To relieve 
immediate milk supply position, following measures 
have been taken :-

(t) A separate Dairy Development staff will be 
appointed to increQlle milk supply of urban areas. 
The Govt. of India In the Agriculture Deptt. have 
sanctioned a grant of Rs. 60.569 to meet half the 
oost of the scheme for a period of 17 months from 
1st October 1945 to February 1947. 
(ii) Arrangements have been made with the U.P. and 
the Punjab Govts. for the import of 1500 heads of 
milch cattle every month. Efforts are being made 
to increase this import quota. 
(iii) The question of salvage of dry cows is being 
oonsidered. 

(ttl) Arrangements are being made for Veterinary aid 
at selected centres whioh will also have stud farms 
attached to them. 

(11) Licensing of cattle by the Caloutta Corporation. 

The Railway Board have instructed the Railways co:-
cerned to pay special attention to the ~t  

transport of fish. They are oonsidering the pos-
sibility of providing refrigerator vans . 

The Provincial Govt. consider that a soheme of supp!)' 
of milk to priority consumers on the lines of the 
system in force in Bombay will involve considerable 
expenditure wpich they are unable to undertake in 
the present state of the Province's finances. They 
will, however, consider it as a post.war measure 
when finanoial position improves. 

28 The use ofmilk for non·essential The Provincial Govt. consider that prohibition of the 
purpoBe8 should be prohibited. use of milk for non·eBB6lltial purposes is undesir-

able as at the prevailing milk prices the milk 10 
released will not find a market. 

. ~  Local milk market in Bengal should 
be relieved as far as possible of 
military demands. 

:JO Duck-rearing should be encouraged 
on the basis of the experience 
gained in the Military venture. 

The question is under consideration of the Central 
Government. A scheme for the establishment; 
of a Military Dairy Farm at Caloutta is under pre-
paration. The end of war have, however, altered 
the position 110 good deal. 

The Central Government in the Agrioulture Deptt. 
have aanctioned a grant of Re. 1,11,000 a year for 
a scheme for the multiplication of poultry in Bengal 
for a period of three years. One military Duok 
Farm has been established in Bengal at Barrack-
pore for meeting a part of the Army demand. 

Jl To remove present scarcity of The Provincial Govt. have sanctioned the following 
vegetables of all kinds a vigo. three schemes immediately :-
roua "Grow Mote Vegetables" (15) A BOheme for the production of Vegetables on 
Campaign should be undertaken. 1,400 acres of land for supply to Calcutta. -

(b) A BOheme for the Distribution of summer-wge-
table'seeds in rural areas; seeds worth RI. 1,626 
are being distributed through the Govt. a... 
Stores. 

(0) A BOheme for the establishment of 178 seed and 
seedling statiOll8 covering an area of about soeo 
acres in rural ~ • 

• 
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ReoommendatioDl Action tekeD 

2 3 

32 With rega,rd to military pW'ChaI!es See reply to item 24,. 
t.be eetablishment of Regional 
Control Boards including Mili. 
tary and Civil representatives 
to oo-ordinate military purchaaee 
of various foods is strongly 
recommended. 

d Statement ~ dgricultvre and Food PoliC71 in 1rulia 

60L 

T~  Imparial Council of Agricultural Research in June 1944 prepared a memorandllm. 
defining. th\)· ~~  and the m8&118 for the attainment of mamnum efII.cienc,y in ~ t L 
production, &lJI11D.g at the fullest. po88ible development of the productive potential of all 
the r880U1'C8ll of the country, as a ~ for an all-India agrica1tural policy_ Th_ propouJa. 
WIN generally ~  by: the ~  Committee on Agrica1tare, Forutry and FiaherieL 
The recommendations of th18 Committee were alao generalllm"::'Pted by Provincial Govem. 
menta, and in June 1945 were approwd by the Standing 'ttee of the Legislature. 

Since then the Famine Inquiry CommiBaion have included in their Final Report a seri_ 
of connected recommendations which define the broad linea of an' Agriculture and Food 
policy designed to prevent any ~t  threat of famine, and to improve the diet of the 
people_ T ~ recommendations state objectives and principles, Buggest lines of further 

t ~ t  and advise specific action over· a wide field which, in the words of the Commill-
aion, II for practical }IIiIrpOles, co-extensive with the whol\) future development of th,e. 
country. 

Proposals have been included in the post-war development plans, both of the Central and 
of the Provincial Gowrnments, and measures have already been undertaken, which reflect 
agreement on the main essentials of a common policy for Agriculture and Food. 

The development of agriculture and the supply and distribution of food, are amons 
the most important statutory responsibilitias of Provincial ~ ~t . T~  event. of 
recent years have emphasised the inter-dependence of the various ProvlDees and States OD 
each other in the matter of food supply, and have shown that freedom from want can, 
in future, only be achieved by the ~ t ~t ~ of all, ~ an ~  policy <!f 
agricultural development, food t ~ and t ~  and, lD these Circumstances, It 
is for the Central Government to co-ordmatla that policy. 

The Government of India therefore consider, after careful examination of the varioua. 
suggestions and recommandations made, that it is now OPFortune to announce, in general 
terms, and subject to acceptance by Governments of Provinces, all all-India policy for 
Agriculture and Food, &8 well as the objectives to be achieved, tha measurell to be adopted 
and the respective roles of the Centril and the Provinces for their attainment. The policy will be 
implemented by the Provincial and Central Governments in their respective spheres in 
consultation with each other, and to the extent that is appropriate and netessary in each 
case. The degree of success will depend upon the degree of co-operation between the 
Central and other Governments, and among the people themllelws, in working out a common-
policy for the common good of all. 

This general Statement of Policy, and the objectives and measures included in it, will 
also be submitted to. the Governments of States for their co-operation. 

2. The Policy.-The all-India policy is to promote the welfare of the people and to-
leCure a progressive improvement of their standard of living. This includes the responsi-
bility for providing enough food for all. sufficient in quantity and of requisite quality. For 
the achievement of this objective high priority will be given to measures for increasing the 
food resources of the country to the fullest extent, and in particular to measures desirned 
to increl\8e the output per acre and to diminish dependence on the vagsries of nature. Their 
aim will be not only to remove the thNat of famine, bnt slso to increase the prosperity of 
the cultivator, raise levels of consumption and create a healthy and vigorous popUlation. 
The Central and Provincial Govemments will bring all available resources to bear to 
achieve this end in the shortest possible time. 

3. The Objecti'IJIl,.-The Cardinal objactives of this policy are as follow8:-

(1) To increase the production of food, both of foodgrains and protective foods Nquired 
to meet. the basic needs of the pNsent and future population of India a-nd thul! reduce 
dependence on importa. 
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Aa an indication of the magnitude of the task, it has been estimated that tlxillting pro-
.cJuction falIlI ahort of present requirements for a balanced diet by the following margin •. 

ere... by 10 % (6 million toDa) 

Pw.e. by 20 % (11 .. ) 

Fate and Oils. by 25 % (5 "  ) 

Fruit by 50 % (3 ". ) 
Vegetables by 100 % (I .. ') 

Milk . by 800 % (70" "  ) 

Meat, Fish and Egga by 300 % (41 .. ) 

The increases in th\'l production of cereals an'd pulses must be proportionately greater, 
-until the required IItandarda of production of other fooda have been attained. 

(2) To increase the efficiency of the methods of agricultural produotion, marketing ancl 
-dilltribution. 

(3) To stimulate the production of the raw materiala· of .induetry, both for domeIUc 
manufacture and for export. 

(4) To secure for agricultural produCe an allured market at ~' priCe remunerative to tile 
.producer, and fair to the conaumer. 

(5) To lIecure fair wag. for agricultural labour. 

(6) To improve the etandard of living of the rural population, and for this purpoae to 
80lve the problema of rural economy which stand in the way of agricultural imprc>vement. 

(7) To secure continuoUl and profitalble employment in agriculture by the introduction of 
in.tenaive scientifi.c I!'gricultural methods, the development of agricultural and cottage indu-
tries, and the brmgmg of new areas under cultivation. , 
(8) To enlarge the market for agricultural produce and augment the national wealth 

with. view to ~ I'  the national diet. and for this purpose to promote indu8trial 
.development. 

(9i To enllure a fair distribution of the food produced. 

(10) To promote nutritional research and nutritional education, as a prominent part of 
the public health programme. 

The sum of thelle ohjectives is an expandinp; production and conlumption, end adequate 
purchasinp; power in the hands of the pe0F'le. It ~ now the task of the Central Bnd Pro-
vincial Governments, in co-operation 'with the people, to translate them into practicBl achieve-
mp.nt. 

4. Programlllr of Artion.-In the wide ~  ~ t~  neceuary to attain these obj.ectivea, 
'the first e8lential is the enlargement !lnd mtenslfic':"t.l<!n of t.he measures . taken durmg the 
war for the increase of food productIOn. The faCilities, goods Bnd services necessary for 
increased production will be made available to primary producers. At the same time they 
will be educated to makll use of better methodR of cultivation, production and animal hue-
bandry and to appreciate improved lltandards of Jiving. 

Tn the m8tter of distribution of food, waste and deterioration must be eliminated a. 
fal' as possible-by improved arra.ngements for stora!!\!, methods (If pest control, and the 
application of scientific processes to the conaervation of perisha.ble foodstuffs. Arrangement. 
for transport will be improved apd mooernised. und movement ra.tionaJ.ieed. 

Health prosperity and increased employment must be brought to the villages by such 
measures ~  the provision of education, in the widest senae of the word especially of women, 
eradication of endemic dille&sel, the improvement of village communications, the promotion 
-of co-operative marketing and credit, and the encourage of village industrjes. 

The particular measures which will be required are described in succeeding paragraphl, 
and will be included in a programme of actic>n p.repared in consultation with provincee, and 

• designed to achieve specified goals over a specified period of years. Many of the meuun. 
'are already in hand: whera preparatory work iM neceNs8l'Y. it will he completed before the 
end of 1946. 

5. The ~. . T  measures which will be included in the programme of action cover 
an immense field. In order t.o grmg the task within mnnageable dimensions it is neceasa" 
to select for immediate attention certain measures, which appear to hold out the be.t promi .. 
of a considerable increase of production over a ahort period, and to J'C'OCeed with the ntmOit 
~ t  to compl\'lte the necessary preliminary enquiries and surveys. These meuurea 
'whlch ~  find 1\ place in the -J·.welopment plang 0; Pr'Jvineial and Central Govern1l'lent,s: 
and on which much work has already been done. are:-

(1.1' The supply and conservation of WATER, bv the conetruction of well. tanka cia-a ... ... 'can" B. .., ...... .... '" 



UNSTARRED QUESTIONS AND ANSWERS 

(2) The conservation of BOIL ana the proper uae of LAND. .  • 
(3) An ~ . in the prot;luction and utilisation of all resources of MANURES and fertl-

lisen on a IUb8ldised balli, 1£ nec'tllary. 
(.4) The production and distribution ()f improved varietiea of SEED. d 
(5) Measure. for t.he PROTEOTtoN OF CROPS and STORED GRAIN a,ainat peItI aD 

~ . 

(6) MALARIA·control. 
(7) The development of FISHERIES. 
(8) An increase of MILK PRODUCTION. 
(It) The establishment of a network of DEl\IONSTBATION· AND DISTRIBUTION 

CENTRES. 
(10) The TRAINING OF AN ABUNDANT supply of workers f?r the practical. work 

iDvolwd, and· building ur on the basis of the village, or a group of ~  as the pnmary 
unit, an adequate and I!fficient administrative organisation to enaure practical remlta. 

6. Other measures which will be included in the programme of action are as follows :-

(1) A sufficient supply of iron and steel will be made available to meet ~  demand. for 
agricultural implementa, and mechanj.cal cultivation will be introduced in .Ultable areaL 

(2) The results of research on improved methods of cultivation will be extended progret-
sively t.hroughout the country, and piklt schemes in new methoda of agricultural organilatioD 
in villages by means of co-operative and collective fsrming and joint management will be 
carried out. 

(3) The production of fruit, vegetables and tubt'rs will be progresaively increased, and 
their diatribution improved. .. 

(4) The production of ..,ilaeIeda ,,"11 be increaeed and the aeeda CI'UIhed in India, 10 U 
to makl'l more oil and oil cakes available bot.h as .. cattle feed and as inanure. 

(5) The quality of ~  and milch cattle, sheep and goats will be improved by the 
oeatablishml'lnt of breeding fanns, by the distribution of selected animals for breeding, and 
by development of goshalas. 

(6) The quantity and quality of cattle feed will he improved, and better facilities for 
grazing made available. 
(7) Facilities for thl') protecti()n of cattle against disease will be extended. 
(8) Dairy and pOl11t,ry farming will hI> developed ~  use, where possible, for civil 

purposes, of devel()pmenta introduced by' the Army dunng the war. 

(91 Conservation of forest resources will be developed and extended, including t.he deve-
lopment of villr.ge forests. 

(10) Agricultural statistics of acreage and yield will be improved. 

(11) The regulation of marketa and the impor()vement of marketing facilities will be 
-extended in respect of both agricultural pr()duce and the products of rottage industml. 

(12) An adequate marketing organisation will be set up to ensure that middleml1n's profita 
are related to services rendered, and thl1 producer gets a fair share ()f what the ronlumer 
pays. A C()mmittee has been appointed to advise on the aubject and action will ~ taken 
without delay on ita recommendations when received. 

(13) Communicationq bet_en villages and markets, and methoda of trall8porting periah. 
3ble foodstuffs, will be improved. 

(14) Accommodation for the storage of foodgrains will lbe multiplied  and improved. 

(15) Assistanee will be /riven to the establishment of industries for food processing, and 
thp preservati()n of foodstuffs. 

(16) Tbp standards ()f quality ()f foodstuffs will be improved and enforced. 

(17) Facilities for ohtaininp; spl3Cial beneficial foods for mothers and small rhildren will 
'he increased. 

(18) School· feeding and industrial canteens will he extended. 

(19) The ('onsolidation of h()ldings will be encouraged Rnd the frab>n1entation of holdinga 
·dlacouraged. 
(00) Consultation with Pmvincea will be undertaken to ascertain the extent to which 

thf! t ~ systems of land tenure, includinp; the rights and obligations of holders and 
tillers of land, impede I.he full pr()ductive use of land, and the measures to be taken 

~ . ~ t  farming, ' ~ t and marketing will be encouraged, and other form. of 
~  agricultural lI.nance Will be extended. The reports of Special Commit .... 

appomted on, rural cred.lt and the Deyelorment !If the Co:-opemtive Movement have been 
1'ecently received. Their recommendahons are being taken mto urgent consideration 
. (m) Such eronomic meuurea will be taken al may bto pmcticahle for the ~t  of 
ymces ~  as to e!18ure an adequate return to ~  producer rmd R fair price to the conlumer. 
A SpeCial Committee has been fit up to adVise how agricultural pricell should be fixed and 
made effective. I.ts ~ ~ t  will be exam!ned 8A loon 1\.8 they ore l"I!Ceived. 
(23) The que.tloD of SUbSidization of ~ t  18 under ('onsidemtion by a Committee. 
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(24) Suitable measures to regulate t,he wages or remuneration of agrioultural laboureH 

and crop shares. ~  as to engure to them 11. reasonable standard of living, will be encouraged. 

(25) Legialation will be undertaken, when necesaary, to lecure theae objects, ~  
legi.lation to ensure that beneficial measures aN nOtl. held up by the .oppoaitlon. of 
a minority to euch matteI'll .. the control of pests and diseases, mea.aure. of lOil colIHrvatiGa, 
consolidation of holding., and improvement of live stock. , 

(26) The fullest consultation and co-opel'ation is neC8ll&r, b.twMJl oSiciala and the puhlht 
in thoa preparation and execution of local plans, and it is therefore intended to promote tha 
Ntting up of village agricultural a8lOciations, committe'all or co-operative _eties for better 
farming, ~ wpll a8 similllr tah.il, district and provincial bodie., so that the people imme-
diately concerned and Government official. may work together to achieve th\} common goal 
of promoting the welfare of the people. 

7. By these and other m9aaures future . I . ~  of food can and will ~ increued, and 
Ita distribution improved, Imports and d18trlbutlon of food, and the holdl, of reeerv_, 
will be regulated to the extent that and fO.r a8 long as ma! be necessary. .  t ia intended 
that the trade ahall in due course resume Its normal functlOns. The relaxation of controJ. 
will be a gradual and t ~ process, and not inconsiatent with the ~  for. t ~
iRg a permanent ayatem which Will aSBure a market for the ~  and eqUitable dlltributlOIlo 
of food to the C01lllumer, at prices fair to both. . 

8. The Role of the Oefltt'll and of Prollincu.-Agriculture, and the aupply and distributiolt 
of food are Provincial subjects, and on Provinces will rest the first responsilbility of makinA' 
plans, in the light of local needs and capacity, and the final responsibility of carrying 
them out. But it is necessary for thoa Central Government to ,take the initiative in c0-
ordinating the proposals and bringing them into the framework of a common plan for agri-
culture and food. Bubject to what follows, it is intended that both m planning and execu-
~  the Provindal Governments &hould have the full''}st freedom of action and scope for 
local initiative. 

9. It is the first and most urgent task of the Centre to assess the, requirements of the 
country as a whole in Nspect of the dilJerent types of agricultural produce, and of nutri. 
tion. The Centre will estimate, on an all-India basis, what is required to be produced. 
This will he compared with the Provincial programmes of increased production. It will then 
be determined, by mutual consultation between the Centre and the Provinces how' the gap 
should be reduced, what additional amounts .hould be produced in each area, what mealllNII, 
should be taken and facilities provided to achieV'.! these ends, and in what period they should 
be completed. . 
The Central and Provincial plans will be oaxamined from this point of view, to make-

Bure that between them they include the measures necessary to achieve the objoactivetl and 
make adequate provision for the administratiw machinery required for the perfonnanre 
of these tasks. Stepa will also be taken, by mutual consultation and joint agreement to 
ensure that a balance is maintained between the projects in each local plan. and between the' 
efforts of each area, and that the Bum of that balanced effort aJ;ld its results are applied to 
the objectiV'ts of the common policy. 

10: Financial aB8i8tance .. -The Centre will give ~  to Provinces for schemes of' agricul-
tural development except m respect of such productive schem'i!s as are self-supporting. The 
form, scale and ~ t  of such financial t ~ will be related to the over-all require-
ments of the ~I I ~ pJans for development, and Will be separately prescribed. 
Proposals will be Judged not merely on the basis of the direct financial return but full 

account ~ be taken of th.e ~ eco?omic and ~  benefits to' the coun'try as a 
whole. A liber.al ~  exparu!1omst policy will be followed In regard to agricultural develop-
ment.· ~  lD respect of long term productive .chemes will not be restricted to " 
short term period. I 

~ . Other t ~  Function8.-Some of the other main functions of the Centre in contri-
butmg .to the ~. '. t of the ~ '  objectives for Agriculture and Food will be-
to I!roVlde ~  facilities for. tralI1mg, to conduct research, to make available ~ t 
advice. to Provmces that need It, and to set up. special orgMlisations to serve particular 
ail-India purposes. (Thelftl are further elaborated lD an Annexure). 

12. Preparator" Mea8ureB.-Much preliminary work has already been undertaken and' 
.progress made. To the extent that all preparatory meatlUNB have not been co ltd 

' ~  of acti?n, framed and the administrative machinery to carry them out .~t  ~ , 
thiS ~I  he done In 1946. The preparatory measures inc1ud''; the training of t ff tI;' 
carrymg !>ut .of surveys, th.e framing of detailed schemes, the Oibtaining of t ~ ' and' 
the combmation of the various schemes into a clear programme of action f tm h' 
!Dent of t ~ local. objectives. All thia will be the responsibility of Pro i  . or G i! ac leve-
In consultation With the Central Government. v nCla overnments 

iaI3 .. L . ~  progrells and continuity, and the inter-relation of Central and P ,. .  1 

JI~~  ~ ~~t~ ~ ~~~ ~ ~ G~~ ~~ t  ,,:ill require frequent and ~ ~  
organisation:, whO!!e function it lIhall be to visit th: G ~ ~~  ~ uJ? a IImRdll spec!al 
by all P08SIbl-ol means the removal of an" obstacle in the 0 rOVlDcea an to.8SI1At 
mellBurt's nndel'hken consistentlv with t ~ declarati n f' wJ'!v ~ the early completIon or 

, 0  0 po ICy. 
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14 :i New Spi,.it.-The Famine Inquiry CommillliOll' have called for a new spirit. 01 
t ~ t  to face the great. tasks, they have defined. These ~  be hard, but. ~  
accomplishing and must be accomplished. They will call for t.h.e highest. degree of adml.n111-
trative and technical skill, for enthusiasm and for the co·operatlOn of the .whole population. 
This declaration of policy has been made in the confidence that there will .be no lack of 
determination in ~'  eff'>rts now demanded, of government.s and. people alaI!, I!'lonp: the 
strenuous road which will lead them away from the menace of famme to a new v1g0W: and 

~ t . 

ANNEXURE 

'frainin!/.-The training of agricultural staff up to the ~ standard is primarily the 
function of the ProvinC'<1s and States concerned. The Centre Will ~ ' ~  to arrange for 
the ~  at the larger Provincial colleges, of students from adJommg areas up to a 
certain limit. 
In addition the Central Government will itself set up an Agricult.ural College and an 

Animal Husbandry Collegoa to meet the needs of the Centrally Administered areas. and the 
smnller Pl"Ovinces and States, which cannot afford to have. ~ t  colleges. It 18 hoped 
that thcse institutions will also serve as a model for other Similar colleges. 

TIT') Cent.ral Government have also increased the facilities for post-graduate training in 
Agriculture and Animal Husbandry. The number of post-graduate Btudents ~ ~t  to the 
Agriculture Institute·has ~  lbeen increased from 16 ~ .50 per year and .1t IS ~  
to increalr03 the number to 100 10 a coupl .. of years. Adm1ss10ns to the VeterlDary Inlltltute 
have been doubled. 

The facilities for training in special ~ t  like Dairying, Fisheries, Fruits and :V·ege-
tables, etc., are also being expand'ad. Admilllions to the Foreat Rangers College have 
been increased fourfold-from 36 students every alternate year to 75 IItudents every y-aar-
and those to the Forest Officers Collep have been doubled. 

The Centre is alao arranging for post.-graduate training in special lIubjects overseaB. 
About. 100 students have already been wnt and it is hoped to send another 75 in 1946. 

Ile,carch.-Higher training and research have to go together. The Centre will undertab 
to d'ayelop intensive research, in collaboration with the Provinces, on a sufficiently large 
scale in regard to agricult.ural matters. 

For this purpose, the Central Government will expand t.he facilities for research at t.he 
Agricultural, Veterinary, Dairy and Forest Institutes and will also &'at up Institutes in 
respect of Rice, Potatoes, Vegetables, Fruits, Grallslands, Livestock breeding and Fisheries. 
Research on Cotton, Jute, Lac, Tobacco and Sugarcane and Coconuts is being attended to 
by special commodity committees and it .is hoped to set up 8. similar committee for oil-
~ t'  shortly. 

The Central Government will not only set up high grade relf<1arch institutes, but will 
~  establish substations at Ruitable centres, for experimentation on a sufficiently large 
field scale, 'aither ip ~  with Provinces or otherwise 8.s may be found convenient. 
Provincial Governments will supplement t.his by research work of an applied nature to 
8uit local conditions and for the practical country wide utilisation of the 1"esults of 
research. . 

In particular, the Central GOV'amment will take t.he initiative in carrying out pilot 
schemes of ro-operative farming, joint management testing the ua'a and extension of mecha-
nised farming, etc. ' 

Sp.ecia.l T . ~ I . T  t ~ ~  also set up and maintain, in certain CIIIes, apecia1 
orgameat.lons requlrlng  central co-ord1natlon 01' management and for providiltg 1!Ixpert guidano. 
tlnd advice on technical mat.ters to those who need it. 
A Stati.tical and Economic Organieation will be set up for. th'a collection compilation 

and interpretation of ,lata relating to the production and dlltribntion of agricuitural commo-
ditic@. 

1\. Central Agricultural Ma:keting Orga!lisation ~  exists, but it will be strengthened 
B.nd placed .on a. firmer footmg. A Hpeclal. comml.twe. has been appointed to suggest the 
I ~ . <.>0 which thiS should be done. . In particular It will deal with t.he improvement in the 

~ t. '  for the marketmp: of I t. ~  produc:a by the ol'g&nill8tion of co-operative 
~t  or depots for the roHectlOn, gradmg. cleamng standardisation and sllle of agricul-

tural produce by the construction of godowns and cold stores and by the establishment of 
reglflated markets. . 

~ Plant Protection Organisation is being. t ~ ~ ~ will look after quarantine 
statlO!ls ~  ~ t  and take up the sluely ~  bIrds m their mlatlOn to agriculture. A similar 
orgamsatlOn WIll also be ~ t up on the Ammal side, particularly for dealing with rinderpest. 

A Soil Oon3ert'ation Bureau yoill be set up which will in collllboration wI'th . 
d . t" k  d ··d d' . ! provmces, 
II vise on nn ler08lon wor an gul e an tram th\l provmcial staff 10 this line of a,'livitv. 

The Centre will provide expert advice to Provinces in the preparation of th' -I 
to co-ordinate the various activit.ies and to nndertaIr.! such other special funer ell' pans 
be net"I'BeaTY from time to time. For instance there are advisers in J'es-t I,ons as may 

. y-0 emergwnoy 
D 
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and minor irrigation work., Fish ~ t  Dairy dewlopment, Fruit development.; Ferti-
liser Production and Utiliaation and eo on. 
The advsability of expanding the Imperial Council of Agricultural Research into an all-

India Council 01 Agriculture will be examined, in order to provide a permanent machinel'1 
for the promotion of agreement between the Central and Provincial GowrnmentB and !NIp 
in Bolving problems which are likely to arise from t.ime to time. 

The qU\;lstion of establishing an all-India Council 01 Co-operation will also be looked into 
particularly for dealing with problems of rural credit and marketing and the steps to. 
be taken to provide both long term and short term cl'edit to Agriculture. The auggestionB of 
the committees appointed fOl' co-operative planning and for rural indebtedneu will be 
examined in this connection, and action tak\;ln thereon without delay. 

SHORT . NOTICE QUESTIONS AND A S ~ S 

OFFICIAL INTERFERENCE IN ELI>C'rxONS TO DELHI DISTRIOT' BOARD 

Shri Sri Prakasa: Will the Honourable the Home Member be pleased to 
State: ' 

(a.) if his attention has been drawn to the items of news in the Evening 
12 N  . National Call of January 81, 1946, and the Hindustan TimeB of 

OON. February 1, 1946, relating to the alleged interference of officials in 
the forthcoming elections to the District Board of Delhi; 
(b) if Government have had any report regarding the interference of 

Revenue Officers, Naib-TahRildars and Zaildars in the matter of these elections/ 
and if the officers have been taking any active interest in the matter as asking 
the village voters to vote one way or the other; and 
(c) if Government propose to take immediate steps to infonn all officials 

conoerned to forbear from taking any interest in the elections and ensure full 
freedom to the electors in regard to them? 

The Honourable Sir John Thome: (a) I have seen one of the articles. 
(b) I have received no complaints; neither has the Chief Commissioner nor 

the Deputy Commissioner. 
(c) Government servants are well aware that they may not interfere with 

elections. 

Shri Sri PrakaIa: In view of the fact that these  complaints have been pub-
lished in the public press, even if the officials concerned themselves have not 
informed the Honourable Member. will the Honourable Member kindly take 
steps now to inform all officials that their policy is that Government servants 
should not interfere ~  these elections? 

The BODoura.ble Sir John Thome: No. Sir. As I say, Government servants 
know what their duty is. If any particular Government servant fails in his 
duty, it is open to anyone to make a complaint to the authority concerned. 
Shrt Sri Prakasa: Has the attention of the Honourable MElmber been drawn 

to the speech delivered at a police parade by His Exoellency the Governor of 
the United Provinces to the effect that Government ~ t  are not to inter-
fere with these elections and whether it would be infra dig on the part of this 
Government to issue similar instructions here? 
'!'he HmourabJ.e Sir JOIm Thome: My attention has not been drawn to it, 

Bir. 
Shrl Sri PrabI&: In view of the fact that I am drawing his attention to 

these things, will the Honourable Member kindly take steps now 7 

The Honourable Sir John Thome: I think it possible-I do not know-that 
His Excellency the Governor of the United Provinces was referring to com-
plaints made in his Province, As I have said, no complaints have heen made 
in Delhi Province. 
Mr. II. Ala! AU: Is it or is it not a fact that this complaint is being 

brought to your notice and are you going to treat this subject quite so lightly? 
Is it not your duty now to tell your officials that they shall be dealt with 
severely if they interfere with the elections? 
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The Bonourable Sir John Thome: No, Sir. I think I have already 

answered it. 

Babu Ram :Narayan Sb:Igh: You must answerl 

Shrl Sri Prakaaa: If the Government servants themselves are expected to 
know their duty, as the Honourable Member says, I hope he also thinks that 
Government is also expected to do their duty forwards those servants: and in 
view of the complaints made, would it not be desirable for the Honourable 
Member to issue such orders? , 

~  Jlonourable Sir John Thome: May I suggest that this is rather like 
the attitude of the mother who says, go and see what the child is doing and 
tell it not to. 

Shri Sri Pra.ka8a: Does the Honourable Member seriously expect that the 
Chief Commissioner himself will complain to him about these things? Does 
the Honourable Member expect the Chief Commissioner to complain to him? I 
cannot understand the situation and he refuses to take any action unless the 
Chief Commissioner himself complains. 

lIr. PresIdent: That is a matter for argument. What is the question? 

Shri Sri Prakasa: The question is whether the Honourable Member is 
prepared-that is in the form of question; putting the predicate before the 
subject to take into consideration the complaints that have been voiced 
through the public press and whether he is also prepared to issue instructions 
in this behalf to the officers concerned? 

The JloDourable Sir JoAn Thome: I should be prepared to wuit 101' somes 
specific complaint. 

Shri Sri Prakasa: Does he not realise that the elections will be over before 
the specific compl ainls reach him? Are they not to start today? 
JIr. President: Order, order. Next short notice question. 

BURMA RICE FOR INDIA 

Shri Satya :N&layan Sinha: (a) Will the Secretary Food Department be 
pleased to state as to the approximate date by which he expects Burma rice 
in the Country? '. 
(b) Will he be pleased to state the quantity of it and the agency or agen-

cies through which the said rice is going to be imported? 
(c) Will he kindly give any idea IlS to the price at which the said rice will 

be sold in this country? 

lIr. B. R. Sen: (a) Burma rice started to arrive in this country from the 
29th November 1945. 
(b) So far 75,000 tons have been imported. AU exports have been made 

by CAS (B) and imports into India by the Central Government. 
(c) The price which India will pay for this rice is still under negotiation 

with His Majesty's Government, but in the mean time the rice is being sold 
in this country at the prices in foroe in the areas to which it is being sent. 

Sri •• A.nanUl&l&yanam AyJangar: How has it been t~ t  over the 
rice-eating provinces? 

JIr. B. R. Sen: It has been distributed according to the needs of the 
different areas. 

Prof. :N. G. Ranga: What do the Government mean by this prices in force: 
Do they mean the selling price or have they fixed any price? 

JIr. B. R. Sen: The prices at whioh rice is being sold retail in those qre(>',t, 
Sri R. Venkatuubba Redd1ar: Is any profit being made? " 

(No reply.) 
lIr. President: The answer is in the negative. 
Sri •• Ananth&say&n&m Ayyangar: May we know what quantity, from what 

the Honourable Member has in his possession, has been sent to the Madrll8 
Presidency? 

D2 
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JIr. B. B.. Sen: I want notice. 

Sri B.. VlDkatalubba B.eddlar: Has the whole quantity of rice, already 
received, been distributed to the consumers? 

IIr. B. R. Sen: Yes, Sir. 

Babu Bam Narayan Singh: What is the quantity for Bihar? 
(A pause.) 

1Ir. President: What is the quantity for Bihar? 

](r. B. B.. Sen: This rice wil! be distributed according to the comparative 
needs of the different areas. T ~ is 110 fixed quantity for anybody. 

Sri II. Ananthaaayanam Ayyangar: As applications ure made they are being 
distribut.ed indiscriminately. In the southerlJ provinces there is famine. Has 
110t the Honourable Member taken note that particular areas are affected more 
than other arens and that there are surphlR and deE cit provinces? 

][r. B. R. Sen: Everything is taken into consideration. 

Bhrl Sri Prakaaa: Have the fat and the lean ('qual rations? 

o 'Mr. President: Order, order. 
Prof. N. G. B.anp: Who decides this matter of distributing Burma rice 

between different provinces? 

Ilr. B. B.. Sen: 'rhis is done by the Central Government. They have the 
~'  picture of India before them and they decide according to needs. 

Sri II. Ananthaaayanam Ayyangar: Will the Honourable Member lay on 
the tab'e the method of distribution and the allocation already made so far? 

(No reply.) 
Sri II. Ananthaaayan&m Ayyangar: I want an answer. 
Xr. Preatdent: He shook his head ill the negative. He is not prepared to 

give an answer. 
Prof. N. G. Banga: He has to give an answer. 
Sri X. Ananthaaayan&m Ayyangar: He must give an answer. He cannot 

insult the House. 
Kr. B. R. Sen: I have said that· the rice received is distributed according 

to the comparative urgency of the different areas. There is no fixed quota for 
this particulur consignment of rice from Burma. 
Mr. lIanu Subedar: How much further quantity is expected in the next 

two or three months from Burma? 
lIr.o B. B.. Sen: I am unable to answer that question. 
Dr. Sir Zia Uddin Ahmad: Will the Honourable Member appoint a kind of 

Tariff Committee to advise them us to the manner of distribution among the 
different provinces? 
Xr. President: Order, order. We now go on to the adjournment motions. 

MOTIONS FOR ADJOURNMENT 

INTERFERENCE IN SIND ASSEMBLY ELECTIONS BY EUROPEAN OFFICIALS 

Mr. Pre&tdent: I have an adjournment moMon from Seth Yusuf Abdoola 
Raroon. He wtshes to adjourn the business of the House to discuss a definite 
matter of urgent public importance, \lamp-Iy, "the behaviour and misconduct of 
European Indian Police Service personnel and European Indian Civil Service 
personnel in creating hitches and harassing the Muslim public from exercising 
free franchise in the recent Sind Assembly elections". 
The adjournment motion has be('n disallowed by the Governor General. 

TNTERFBRENCE BY I.C.S. PERSONNEL IN Er;ECTIONS IN KARAOHI 
Mr. Prealdent: I shall now take up the next !\djournment motion by Nawab 

Riddiqtle Ali Khan relating to: 
"The interference and behaviour of the Indian Civil Service personnel at KArachi durinll' 

the recent I'rovincial elections in harassing lind entering in election booths of Muslim purdah 
Jlnphin ladies." -
Tbis motion has been disallowed by the Governor General. 



MOTION FOR ADJOURNKBNT 

RIGHTS OF INDIANS IN KENYA COLONY 

Kr. President: 'fhe  next adjournment motion is one by Seth Govind Das 
regarding: "tlrecomp!ete failure of the Government of India to take any 
steps to counteract the growing danger to the civic rights and rightful position 
of the Indian community in the Legislative Assembly of Kenya Colony i.D 
East Africa as  threatened by the European elected members of the Council 
and Lord Francis Scott, a member of the Executive Council and the Legis-
lative . Council in Kenya, by categorically rejecting the proposals for legislative 
reforms and the proposed e!eeted representation of Indians on it". 

Seflh GoriDd Daa (Central IJrovinces Hindi Divisions: Non-Muhammadan): 
If the Honourable Member for Government has any objection to the motibn, 
then I shall make my point. 

Kr. Pr88ident: It seems to be a matter of importance. Is there any 
objection? 

Mr. B ••• Bmlrj_ (Secretary, Commonwealth Relations Department): 
May I  know, Sir, what the specific matter is in this adjournment motion? 

Seth Govind Daa: The specific matter is that on the 12th December the 
Colonial Office issued a white paper, wherein a proposal had been made about 
an Inter-territorial Organisation in East AfriQll. A cable from Reuters, which 
was pui>lished in the press of India dated the 26th January, . from Nairobi, says 
that this proposal of the Colonial Office is being opposed by the White! of 
East Africa and these Whites are led by a very important person of Kenya, 
I mean Lord Francis Scott, who is a member of the Executive and also of 
the Legislative Council of Kenya. Sir, the question of Indians in East Africa: 
about the Highlands of Kenya and about other things have been engaging 
the atte,ption of this House for a long time and this is a most recent occur-
rence, in which the Government of India are sitting tight and are doing 
nothing and therefore I want to raise this question on the floor of the House. 
rt is a matter of recent occurrence and urgent public importance. 

JIr. President: Has the Honourable Member for Government to say any-
thing? 

l'ttr. B ••• Banerjee: We have no objection, Sir, to a discussion of this 
motion. 

Kr. PnIldent: The motion is admitted and will be taken up at 4  0 'clock_ 
An Honourable Jlember: Today, Sir? 

Mr. Prealdent: Yes, it will be taken up today, unless the House decides 
otherwise. 

ELECTION OF MEMBERS TO STANDING COMMITTEE FOR AGRI-
CULTURE DEPARTMENT 

JIr. PreI1dent: I haye to inform the Assembly thnt upto 12 NOON on Tues-' 
day, the 29th January. 1946, the time fixed for ~  nominations .for . the 
Standing Committee for the Deportment of ~ t  .twelve. nommatlons 
were received. Subsequently, two members WIthdrew theIr candIdature. As 
the number of remaining candidates is equal to the number of vaoancies. I 
declare the ~ members to bE' duly elected to the Committee for t,he 
unexpired portion of the financial year and for the next ~ . .  ~  (1) 
Sardar Sampuran Singh, (2) Mr. C. ~. Lawson, (8) ~ ~  S.n Chand, (4) 
Raja Sir Saiyid Ahmad Ali Khan Alvl, (5) Mr. Tamlll:udchn Khan. (6) Khan 
Bahadur Makhdum Al-tB'aj Syed Sher Rhah Jeelani, (7) Rri V. Gungaraju. 
(8) Khan Abdul Ghani Khan, (9) Mr. G. B. Dani, a.nd (10) Mr. Sukhdev 
Udhowdas. 



ELECTION OF MEMBERS TO STANDING OOMMITTEE FOR 
LEGISLATIVE DEPARTMENT 

Kr. Prellldent: 1 have to inform the Assembly that upto 12 NOON on Tues-
dB)", the 29th JaIluary, 1946, the time fixed for receiving ~t ~  for the 
Standing Committee for the Legislative I?epartment,. seven .nommabons were 
received. Subsequently two members . Withdrew theIr t ~ . As the 
number of remaining candi<htes is equal to the number of vaoanCles, I declare 
the following members to be duly elected to the bommittee for unexpired por-
tion of the current financial year and the financial year 1946-47: (1) Syed 
Ghulam Bhik Nairang, (2) Chaudhri Sri Chand, (8) Lt.-Col. Dr. J. C. 
Chatterjee, "(.4) Mr. K. C. Neogy, and (IS) Sri M. Ananthasayanam Ayyangar. 

ELECTION OF A MEMBER TO STANDING COMMIT'rEE FOR WAR 
TRANSPORT DEPARTMENT 

Mr. President: In view of the resignation by Mr. M. Ana.nthasayanam 
Ayyangar, of his membership of Standing Committee for the Department of 
War Transport, a vacancy has occurred on the Committee. In order to fill 
up the vacancy, I appoint the period upto 8 p.x. on Tuesday,the5th Febru-
ary, within which nomination will be received. The election, if necessary. 
will be held in the Assistant Secretary's room in the Council House, on 
Friday, the 8th February, between the hours of )0-80 A.M. and 1 .~ • 

• 
PRESEKTATION OF THE REPORT OF THE PUBLIC ACCOUNTS 

COMMITTEE 

The Honourable Sir Archibald RowlaDds (Finance Member): Sir, I present 
the Heport* of the ~  Accounts Committee on the accounts of 1948-44. 

Seth Govind DIB (Central Provinces Hindi Divisions: Non-Muhammadan): 
With respect to the report of the Public Accounts Committee it has Men the 
practice of the House to discuss this report and two specific days are allotted 
for the purpose. Will the Honourable Member please state whether he pro-
poses to allot two days for discussing this report and if so, when doe!> he 
propose to do it? 

The HODOUr&ble Sir Archibald Rowlands: I understand, Sir, that it is not 
done at this stage. First aD opportunity is given to the House to study the 
~ t lind an opportunity will be afforded at a later stage for discussion. 

Xr. II . .Aaaf All (Delhi: General): Sir, it has always been the practice of 
this House to have two days towards the end of the session to discuss the 
Public Accounts Committee' Report. All that the Honourable Member, Mr. 
Govind Das, has suggested now is that the Government should allot two 

~ for the discussion of this Report towards the end of the session. We 
are not asking for it tomolTOW. 

1If. Prelldent: If I understood the Honourable Member aright, he said 
that the report is presented and at this stage, there is no discussion. An 
.opportunity is given to members to study the report. And then, he said, in 
due course time will be allotted for its discussion. 

Dr. Sir Zia Uddin .A.hmad (United Provinces Southern Divisions: Muham-
madan ·Hurnl): The point is that two days should be allotted instead of one 
day Of; happened during the absence of the Congress Members from the 
A!<sembly. , 

Mr. ~t  Whateyel' lUay have beeu tha practice of the House in the 
psst will be adhered to. 

*Not printed in th't3se Debate., but copiee have been placed in t.he Library of the Houee.-
~~ . 
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ELECTION OF THE DEPUTY PRESIDENT 

1Ir. President: I have to inform the House that Sardar Mangal Singh has 
intimated to me withdrawal of his candidature for the office of Deputy President. 
There is, therefore, only one candidate left, namely, Sir Mohammad Yamin 
Khan whom, I declare to be elected as Deputy President. Under Section 
68C(2) of the Government of India Act, as set out in the Ninth Schedule to the 
Government of India Act, 1935, this election requires His Excellency the Gov-
ernor General's approval which wiII be communicated to the House when obtained. 

t 

MOTION RE FOOD SITUATION-co"td. 
1Ir. President: Further consideration of m()tion moved by ;Mr. B. R.e;en; 
"That the food situation in India be taken into oodJjideration." 

I think there are certain further amendments also tabled by t~  ~ . 

able Members. ." 

Shri Sri Prakaaa (Benares and Gorakhpur Divisions: .~  

Rural): On a point cif order, Sir. Membu-s have to sit down when the Presi· 
dent is standing. I see that several Government members are standing now., 

lIr. Prealdea.t: I am thankful to the Honourable Member for having drawn 
my attention to the matter. ~ 

About these amendments which have been tabled very recently, I should 
like to invite Honourable Members' attention to the practice of tabling amend· 
ments as the debate proceeds from day to day. I do not like to insist upou 
llotice-I am prepared to waive notice in the interests of having a better debate; 
hut the general practice should be that amendments should not be coming in 
as the debate goes on. Of course, if there be an agreed amendment then cer· 
tainly it may be brought in at any time. But the great disadvantage of 
tabling amendments as the debate proceeds is, to my mind, that injustice is 
done to M:embers who have already taken part in the debate. They have ex· 
pres!led their views and they lose the opportunity of expressing their views 
again over amendments that come in later. Today, I am allowing all these 
amendments without taking any objection as to notice being given; but I trust 
Members will help me by not tabling amendments as the debate proceeds. I 
may repeat again, that if necessary, ngreed amendments may certairily come 
in, there is no objection to them. 

lIr. SaaaDka Sekhar Sanya.l (Presidency Division: Non·Muhammadan 
Rural): Sir, we appreciate your observation that if amendments are agreed ones 
they will be acceptable without notice; but then there ought to be an opening 
for the President's discretion also, because as you have said t,here will be diffi· 
culty in respect of puticular Members who have already spoken and who have 
not had an opportunity of considering the new amendments. There will also 
be another difficulty by excluding them, because when the debate proceeds in " 
real and live manner certain questions come up and .  .  .  .  .  . 

lIr. P1'nident: Order, order. My observations of course do not exclude or 
do away with the authority of the Chair to allow amendments which are really 
necessary for the purposes of the debate. But it is tt~  i.f the proposition 
is duly considered before, that amendments are not commg m as the debate 
develops. It may be neceSB11ry in certa.in cases; but it will be Il matter for 
the discretion of the Chair. I am just giving a general rule. I would now reo 
quest Honourable ~  to move these amendments and then they will speak, 
so that the debate will proceed on the assumption that all the amendments are 
before the House. Mr. Ishaq Seth will move his amendment. 
Ha.ji AbdlDl Sattar Haii Ishaq Seth (West Coast Rnd Nilgiris: ~  

Sir, I mo'Ve: 
"That at the end of the amendment moyed by Mr. M. R. Masani, the following be 

added, namely: 
'&lid urges upon the Government to take t ~ to obtllin independent representation for 

India on the Combined .Food Board'." 
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JIr. Prea1dent: Amendment to the amendment moved: 
"That. at the end of the amendment moved-by Mr. M. R. Masani, the ~  be 

added, namely: . f 
'and urg'aB upon the Government to take step. to obtain ~t representation or 

India on the Combined Food Board'." 
To this amendment there is an amendment that will be moved by Mr. 

Ayyangar. 
lin x. AnaDthalay&D&Dl .A.yy&Dg&l' ~  ceded· Districts and Chittoor: 

Non-Muhammadan Rural): Sir, 1 move: 
"That at the end of the amendment proposed by Mr. H. A. Bathar H. I~  Beth, the 

following be added, namely: ,  . 
'by sending-(witA. ¥OUf" penni.tio .. , ~  I omit tl&e WOf"d '~' and tay)--<:omplltent. I ~~~ 

elected by the non.official members of this Houae from among Its member. or from outside -

JIr. Prui4ent: Amendment to the amendment moved: 
"That at the end of the amddment proposed by Mr. H. A. Sathar H. Iahaq Seth, the 

following be added, namely: ' . . 
'by sending competent Indiana eNcted by the non·official menibers of thl. Hou.. fl'om 

among its members or from outside'." 

Pandi\ Xukut Bfha.rl Lal Bhaqava A ~  General): ,Sir, I do 

not propose to move my amendment. 
Sri V. Ga.ngaralu (East Godavari and West Godavari cum Kistna: Non-

Muhammadan Rural): Sir I move: 
"That at the end of the amendment moved ~ Mr. i\1. R. Masani the following be 

added, namelv: . .. . 
'and urgol8 that the Go\'ernment. ~  s? rl!?rganise its ~ t ~ reqmsltlonmg 

of feodgrains as to eliminate the eXIstmg ~ ~ .  ~ t  aud ~  of peasanta 
and to leave with pensants adequate quantities of foodgrams for their fannly and labour 
consumption aud to obtain the wholehearted co·operation of the peo88lnts in all their procur. 
ment Dnd price-fiX'ing operatioW!'." 

Xr. President: Amendment to the amendment moved: 
"That at the end of the amendment moved by Mr. 1\1. R. Masani the following be 

added, nume\-; : d  . .. . 
'and ~  that the Government should 11'0 n!?rganise its ~ t an. reqU18itlODlng 

of food grains as to eliminate the existing &rbitrarmess, corruption and oppreBslon of peaaant8 
and to leave with peasants adequate quantities of foodgrains for their family and laboUT 
conBumption and to obtain the wholehearted co-opera.tion of the peasants in an their proeUI'. 
ment and  price. fixing operations'." 

Sri •• .A.naIlthuaya.nam Ayyq&l': I move: 
"That at the end of the original motion, the following be added, nsmely: 
'and having conBidered the same further urges upon the Government to take immediate 

.te;I;'s to ~  the production of foodgraina in the country by ' ~  substantial .ub-
sidleB t? producers and by restrirting if not prohibiting, the cultivation of erops other than 
foodgrams on lands where food creps can be grown, until tr. country becomes Belf-auftl.cien\ 
in foodgrains' ... 

JIr. ~  Amendment moved: 
"That at the end of the originol motion, the following be added, namely: 
'and having considered the same furthllr urges upon the Govemmeftjs to, take immediate 

atepB to inCr"olase the production of foodgraina in the country by granting Bubstantial Bub· 
,idles to producers and by restricting if not prohibiting, the cultivation of cropll other than 
foodgrains on lands where food cropB can be grown, until the country become. 1II!lf-lIufllcient 
in food grains' ." 
Sri R. VeDk&tuubba RedcUa.r (South Arcot cum Chingleput: Non Muham-

madan Rural): Sir, the other day I was referring to the fact that the cost of 
cultivation per acre of paddy comes to about Rs. 180. This Re. 180 is for 
crop rates on dry land including cost of inigation. So far as wet land is con-
cen1ed, it comes to about Rs. 90 to Rs. 100, and the total income which he 
~  by way of foodgrains is about Rs. 50; and including the cost of hay it 
WIll come to about Rs. 65 to Rs. 70. There is no provision for his supervision 

~  and with all this, a man is expected to raise foodgrains on pis land, 
losmg Rs. 20 to Rs. 30 for every Bcre of crop which he raises. I do not think 
any sensible agriculturist will raise food grains on his lands on these tenns. The 
G ~ t must revise its policy of fixing the prices. They say they look to 
the mt:erests ~  the consumer. What is obtained for one rupee from the pro-
-ducer IS sold ill the towns at Re. 1-8-0 or Rs. 1-6-0. The co-operative stores 
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in our district which are entrusted. with this task of procuring and distributing 
to the consumers make a profit of Rs. 15 to Rs. 20 for every Rs. 65 worth of 
paddy that is delivered to them. I want to insist that if they are not in Q1 
position to raise the price which is now offered to the cultivator for foodgrains. 
they must at least try to subsidise and make the industry a paying one. Let 
them not ki!l the goose that lays the golden eggs. They Bre not giving the agri-
culturists any help. His necessities are not provided for. Wages, cost of 
manure and the cost of cattle which are necessary for cultivation have risen by 
400 per cent. nnd the cattle are not having their food. There is no bran and 
no cotton seeds available for the cattle: No tyres and no implements of iron 
and steel are supplied to the agriculturists, though a lot of propaganda is being 
made and it is being said that a lot is being supplied to the ryots. Then t ~ 

Honourable Member for Agriculture said that loans and grants have been offel'ad 
to the cultivators. To take a loan or a grant a cultivator has to spend nearly 71'; 
to 80 pe!" cent. of the loan he obtains from the Government. He has to spend 
lot of time before he can obtain the money. There are other improvements 
which the Agricultural Department can resort to. Silt clearing in the channels 
which are to cover about 10 to 12 villages can be resorted to this year. I know 
for a fact that in my district a number of channels which irrigate about 10 to. 
12 villages have not been cleared of the silt. This has been remaining ther. 
for the last 10 years and nobody has taken care about it, in spite of the fact 
that. the attention of the Department was often drawn to it. Even in Japan 
which is occupied by the Allies a calciry amount of 2600 per head is provided lor 
at the instance of General MacArthur. The Japanese are already having 2200 
and this has been found to be insufficient by General MacArthur and he has 
insisted that 2600 calories shoulrl be provided per head for t.he Japanese. What. 
is given in India is less than 1500 Galories. Even that is now sought to be 
reduced by the department. They want to reduce it to 75 or 66 and 2/3 per 
cent. Today I find in the papers that the ration in Delhi town is proposed to be 
reduced to two-thirds of what it was till now. If this policy is adhered to and 
if only two-thirds of what is now being allowed is given to the. producer ~ I am 
sure he will not be able to maintain himself and produce what is reqUIred of 
him. 

So far as procurement and distribution is concerned, I shall draw the-
attention of the Honourable Member for the Food Department to the report of 
the Foodgrains Policy Committee. This is what is said by that Committee on· 
page 102 of their Report: 
"We are unanimoualy of the opinion t~ t .any att'ampt. t:o ~ rationing in any strict, 

technical sense to the rural areas of India IS hopelessly lJD,Practlcable. The utmost t.ha' 
could be achieved could be to apph' to rural districts the prinCiple of an aggregate quota and 
to attempt to secure that supplies 'over and above this amount shottlil. be made available lot' 
the sustenance of the urban popUlation. But we muat not be implieiJ-as· meaning that even 
the determination of an aggregate quota could po8llibly imply any significant. lowering 0' 
the rural standard of consumption. The reason for this is surely very clear. It is impouibl& 
t.o raise th'a volume of food production in India, if the producer, already luffering from lit 
shortage of producers' and consume1'8' goods, is to have his generally not too high volume' 
of personal consumption reduced. The only effect of any such attempt would be a reduo. 
tion in th13 ryot's willingness to produce." . 
Then in para. 19 on the same page, they go on to say: 
"To attempt to distribute available supplies on the principle of giving every bodY' .. 

pinch of what is available is simply to dissipate scarce reeources." 

I would draw the attention of the Food Department to these relevant pass-
ages in the report I have mentioned. I would also draw the attention of the-
Department to an article appearing on page 10 of J anata of 8rd February ~ 

This is what the article sa;vs:-I would like to ask the Food Member what he-
was doing since August and September when the monsoon failed-
"On November 11, 1945, Sir J. P. Srivastava, Food Member to th'il Government of India .. 

Aid, 'Unless the public allow themselves to be stampeded into an entirely unjustified panic,. 
the Govemm13nt of India and the Provincial Governments should certainly be in a positiob! 
to prevent local shortage from developing, to honour their rationing obligations and to ~ 
tain full control of the situation'." 
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[Sri R. Venkatasubba Reddiar.] 
This is the statement which he made on the 11th November. On the 11th 

., November, the Food Member was confident that he could meet the situation 
-without people creating any scare in the country. On January 18th he had to 
revise his opinion-that is within two months. The Food Member admitted 
~'t t the food situation in the country at the moment is not too easy". Even 
'though he was aware that in August the north-west monsoon failed. and he WQI; 
not in a position to meet the situation, he was complacent enough ttll November 
:and till very late in January. Then he realised that the situation was not 
-easy ... I draw his attention to the entire article on this page. 

The Honourable Sir oTwala PraSad Srlvaat&va (Food Member): When did the 
monsoon fail in Madras? 
Sl1 B. Venk&tasubba Bedd1&r: In August, September and, I think, November. 

The Honourable Sir oTwala Prasad Srivuta,va: Tbe north-east monsoon 
'failed in November, if I may say so. 

Sri B.. Venk&tu11bba lteddlar: The Honourable Member must know that 
'Madras gets the north-west monsoon. Malabar and Bombay have been affect-
oed and there is no water in Uettur Dam to provide for Tanjore and other dis-
tricts to which electricity is supplied from the Mettur Dam. 

Sri II. ADa.nthaaayanam A.yy&Dg&r: The Honourable Member does not know 
-where Madras is. • 
Sri B. VeDkataaubba Bedd1ar: In the Madra" Presidency, for distribution 

oOf paddy and rice, the unit is 10 to 15 villages. One must realise the difficultbs 
,·of those villagers if they are asked to walk 4 or 5 miles every day to take their 
supplies of rice. They cannot ~ t it once a week or once a fortnight. Every 
.day they have to walk several miles to get their supply. When we asked 
the persons concerned to make arrangements for distribution in each village, 
'wa ~ told t.hat the Foodgrains Control Order stands in the way of licensing 
Tetail dealers. It was said that only those persons dealing in rice in 1943 and 1944 
~  get the license. This Government does not take a long time in passing 
:all kinds of ordinances. All these ordinances regarding the control of food-
·grains come under the Defence of India Rules. If only the Government takes 
it into its head to provide methods for easy distribution in villages. I do not 
-think there will be any difficulty to amend this rule. I commend all these 
·suggestions for the consideration of the Food Department and T close my 
!l"emarks. 

IIr. IInbammad II. XUledar (Bombay Northern Division: Muhammadan 
Rural): Sir, I beg to support the amendment moved by my Honourable friend 
'Mr. Masani from Bombay and the rider to that moved by the Honourable Mem-
ber Mr. Sattar Seth. Sir, I have heard the speeches of the Food Secretary 
:and  also the Secretary for Agriculture very minutely and I have come to the 
·conclusion that what European countries could do during the first year of war 
-our Indian Government is able to do in the first year after the end of the war. 
We have not up till now completely stopped the export of foodgrail1s. We 
·still find that certain commodities are exported from India to Ceylon and other 
,countries. It has been pointed out by severa] Uembers in this House, that there 
is no proper control of the Central Government over the Provincial Govern-
'ments. There are various instances in which the Provincial Governments' have 
-overlooked the Central Government and have not cared to obey the orders of 
the Central Government. Only last year a quota of about 53,000 tons of gram 
'was granted to the Bombay Presidency from various provinces in India.. But 
the total quantity of gram that my Presidency got was about 15 to 20 thousand 
-tons only and the rest of the quantity was not available even though the 
traders and other interested persons were prepared to pay more than the control 
-price. The Government of India could not help us in any way nor could the 
"Bombay Government do anything in that direction. The. control price lor 
'gram is about Rs. 8 to Rs. 10 in various provinces, hut gram is not available a.t 
>this price. It is being sold even in Delhi proper at the rate of Rs. 15 to Rs. 17 
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I)er maund in black market. Owing to the corruption th.e black market is 
thriving not only here but in all the places. 

With regard to Bombay city, I wish to say a few words. Bombay is not 
supplied with good quality of foodstuffs. Very inferior quality of wheat is given 
to the Bombay city, the red Australian ilmal1 wheat, which is of very inferior 
quality, is supplied to the eonsumers in Bombay. In 1944 barley was given 
instead of wheat, which was subsequently discontinued and the same barley was 
given to cattle owners for feeding their cattle. Sir,the position of Bombay 
is very grave. Poor people do not get nourishing food for keeping up their body 
and t,he things which keep up the body like fat, milk, etc., are not available to 
them. Instead of that, skimmed milk powder is being introduced by the Gov-
ernment of Bombay for the use of the public. All the restaurants in the City 
of B,ombay are forced to, use skimmed milk powder in place of the whole milk. 
This  skimmed milk powder is imported from ~ . Some of that quantity, 
which was imported some time back, was found to be so inferior that the Gov-
ernment of Bombay is now trying to feed with it the cattle which are kept in 
the Bombay City at present. Even the cattle-owners are not prepared to feed 
their cattle with that skimmed milk powder. They think that it is of very 
inferior quality and is harmful to the cattle. And yet the Bame skimmed milk 
powder was being given to the human beings in the Bombay City. Such is the 
condition prevalent in the City of Bombay. If proper quality of food is not 
supplied to the residents of Bombay, it will he very hard for them to maintain 
their health. Sir, the situation in Bombay, so far as the milk supply is con· 
cerne4, is getting worse and worse every day. In order to maintain a regular 
supply of milk in the City of Bombay. there should be imported at least 6,000 
fresh buffaloes every month,but at present, we have hardly 1,000 to 1,200 
buffaloes. I think, this is known to the Government of India also, but, I under-
stand, they are helpless in this t~  because they cannot press other Govern-
ments and particularly the Gujrat and Katbiawar States to release some of t.beir 
('AUle to be exporlied to the City of ~ . The situation of food is worse but 
the condit.ion of milk supply is still worse. During the last four months thfl 
supply of grass for cattle was rationed in t,he City of Bombay. The cattle was fed 
only on 10 lbs. of grass per animal per ~'. though the usual quantity should be 
more tbnn 20 ~ . per animal per dAY. It was very hard for cattle-owners to 
maintain their cattle on 10 lbs. of grass per day. 

I now come to the rural areas of my province, pa;ticularly the Northern 
Division. I know it for certain that the Government of Bombay is not giving 
a fair treatment t,o the residents of the rural areas. They are not supplying' 
them with sugar in adequate quantity and no cloth of any kind is supplied to 
them. I know it for certain tbat BrOAch district is supplied only half lb. sugar 
per head per month ; and the Government of Bombay expects the cultivator to 
come forward and give all the food he has grown for feeding the residents in 
urba.n areas. This is not fair. If the Government wants co-operation from cul-
tivators, then the cultivators also should be given sufficient sugar for their use. 
I know it for certain that in Bombay City ahout 12 oz. of sugar is granted per 
head per week. I know in Broach city about 8 oz. of sugar is granted per head 
per week: I do not kno\\' why this discriminatory treatment is meted out to 
the cultivators and those who are residing outside city limits. It seems some 
favouritism is going on And I submit thnt. the Government of India should 
poke its nose and try to mend matters. Several representations have beeu 
made by these people, but. the representations are not taken into consideration 
and they are thrown into the waste paper basket. 

Sir, the food problem is the problem of problems. There is no problem 
which ill agitating the minds of people more t,han the problem of food. The 
absence of winter rains on which the supply of wheat mainly depends has made 
the position exceedingly serious. There is every chance of the repetition of 
Bengal famine if timely action is not taken by Government. There is no 
chance of getting any internal relief a.t the present moment. There will be 
no surplus to help t.he deficit provinces. There are no reserves. I therefore 
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request the Honourable Member in charge to make every effort in order to get 
more wheat and more rice from foreign countries. He is taking a deputation 
to U. K. to induce people there to allow some wheat exported to India. All' 
amendment has also been tabled requ!lsting a seat on the committee. But I 
believe that the rnot:!t effective method would be to appeal to the people as weH 
and with this object in mind, I suggest that the committee which is going out. 
for the procurement of wheat should have 8 representative of the Congress and 
a representative of the Muslim League parties. Official attempts are not always 
very effective. 'Vhen the question of famine, of life and death comes in, then 
an appeal by the people themselves who are seriously affected will be more-
effective than an official report or official document. 
The next thing which I would like to press upon the Honourable Member is. 

the method of distribution. This requires serious consideration. Instead of 
giving small quantity of sugar G-reRpective of social position and irrespectivG 
of requirements, it will be more useful and economic if the two alternatives are 
adopted in distribution. Either give the quantity of sugar at scheduled price-
or 2i times the quantity of gur at the same price. Sir, I am sure that a very 
large number of people, at least two thirds of the population will give up sugal' 
and will take to gur and this sugar thus saved can be utilised in increasing the 
rationed sugar. The same thing applies to food grains. A larger number of 
persons would prefer to have bajra, jowllr or macca in preference to wheat and 
we should apply the same alternative in this case also as in the ~ of sugar. 
That is, you take either schedule ration or take double the quantity at the 
same price and offer these alternatives to the people. 
J[r. President: How long doeR t,he Honourable Member propose to take? 
IIr. Jlohammad JI. Xilled&r: Only a few minutes more, Sir. I suppose the 

people will jump at this idea. The same thing ~  .to rice. ~  give two 
qualities of rice, the Bengal val'iety and the PunJab ~ t  and glve them ~  
option either to have double the quantity of Bengal rICe ,)r to ~  the PunJab 
rice at the same price. This will be an equitable mode of adJustment. T~  
best way for such kind of adjustment is the t ~ channel. ! hope that thiS 
arrangement will soon be made in all the foodgrams, the optIOn. ~  be . to 
have (3) larger quantity of inferior foodstuffs or (b) smaller quantity ot supenor 
stuff at the snme price. . 

The last thing I woVld like to press, Sir, is the association of non-offioials in 
the distribution of food. It should be distributed under the supervision of non-
officials presided over by officials if the Government so desires. They will know 
the requirements of the people and I think there is a chance of minimising 
corruption if non-officials are associated to a larger extent than at present. Sir, 
I have done. 

JIr. President: T should lilte to invite the attention of the Honourable Mem-
bers to the fact that, I find so many Honourable Members are anxio'us to 
speak. ·The matter hus been debated for two days and it should be brought to 
a close now. Almost all the points thnt can be made out in the debate have 
been made out by several speakers and I would wish that we bring the debate 
to a close as early liS possible now. The House has heard the views of non-
official members at great length. The House would like to hear from tho 
Honourable Food Member all the details on this important problem. I would 
therefore like to give him 9.S much time as possible so that he may not have 
to curtail his speech or refrain from giving information to this House on the 
ground of want of time. We are having an adjournment motion today at. ! 

1 P.M. 
o'clock. That mMns that this matter has to end before that hour 
after giving about 45 minutes to the Food Member or more if he 

wants. Then some time wiH be taken up by the voting on the amendments. 

The Jlonourable Sir J'w&la Prasad Srivutava: Thirty minutes will do for me., 

JIr. Prllidell": I am prepared to give more. 
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The Honourable SIr,lwala Pruad Srivutava: If you give me more I will b;} 
happy; but I will be concise. 

IIr. President: My point is that the problem being a very important one it 
is desirable that t.he House should know the plans of Government as fuVy as 
'possible; and therefore I would not like to curtail by even a single minute, the 
'Speech of the Food Member on this subject. I would, therefore, Ilppeal to 
Honourable Members either to give up the idea of speaking or to be as short 
as pf)ssible; because I find the same points· are being repeated over and over 
'again, of course, in their different provincial application. But the general situa-
tion has been thoroughly discussed and !-would appeal to Honourable Members 
·to be very brief and not to repent what has been already said. 

Sri T. A. RamaUngam Ohet" ... ~  Indian Commerce): Sir, I suggest. 
:that the Food ~  may speak now so that; if there is any suggestion to be 
made after his speech there will be a little time ,for that. 

The Honourable Sir Iwata Prasad. Srivutava: No, Sir, I should like to wind 
up t,he debate. 

• 
Sri T. A. Rama.liD.gam Ohettiar: The Honourable Member can with your 

'permission reply at the end to any point raised. 

Pandit Govind lIalaviya (Allahabad and Jhansi Divisions: Non-Muham-
1'l1adan Rural): Sir, if you approve and the rest of the House agrees the Food 
Member may sJ?eak now for half an hour and go on till half past one, and the 
debate can contInue after Lunch. 

Mr. Prestdent: Looking at the course the debate has talten we will proceed 
8S we have done without starting anything new at this stage. 

Mr. Lealie 'Gwilt (Bombay: European): Sir, in rising to support the amend-
ment of my Honourable friend Mr. Lawson and apropos what you have just 
said, I am at some disadvantage in participating in this debate as I was not 
able to be present during its first day. That does not in any way lessen my appre-
ciation of the gravity of the situation. ~  grave as is the situation created by 
food shortage, however, it iR, unfortunately, not confined to the boundaries of 
India and, us my colleague Mr. Lawsoil pointed out a day or two ago, hunger 
not only stalks this land but many others throughout the world. It was but a 
few days ago that President Truman called the attention of the large grain 
producing counj;ries-o£ his own, of Canada, the Argentine and Australia-to 
their responsibilities in the feeding of the deficit countries, for the greater tragedy 
of total war is yet to be enacted in the suffering it will cause to millions of 
souls throughout the world, through deficiency diseases due to shortage of food. 
The percentage of man power of the Allied countries normally engaged in the 
production of food that had been drafted into the fighting services, has pro-
portionately reduced the volume of food grown as has also the virtual extinction 
of agricultural production in the vast areas that the war has devastated. The 
truth is that such countries as would normally have had a large exportable sur-
plus of food grains are not likely to have a surplus until 'the fall of the current 
year. Let no man speak lightly of another total war which might well mean 
the virtual extinction of the human race. I have 'flO doubt that there was im-
plicit in President Truman's statement, to which I have referred, a hope that 
there will be forthcoming the whole-hearted co-operation and good will of every 
country with n normal potential surplus; and thus, one may well ask, whether 
in view of the world shortage of food the U. S. A. is rationing her own people 
to the extent that snch a situation demands. Is she, for instance, rationing 
anything other than Rugal' and is her labour heading for l\ dislocation of trans-
port, which will retard the rapid distribution of food throughout the world? And 
are her farmers holding their produce for higher ceiling prices? 

The food problem confronting India is a short term one, and, if I understand 
the position correctly, the shortage is likely to be between now and the end of 
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September. A delegation is proceeding to London and to W ashingto:n to ~  
• greater volume of imports of rice and wheat. I am sure tbateverj Member 
of this ~  will wish. them God-speed; but the, may not be able to obtain an 
thef desire. I have given reasons why exportable surpluses of the large grain 
producing countries may not-indeed' will not, be normal; and for such stocb 
of. ~ . as there ~  there .will be t~ t greater demand ~t  by the virtual 

~  of I t ~  ~t  10 the 16rge devastated areas of Europe. 
In additIOn to the seeklOg of mcreased grain: imports and, despite what mv 
~ ~  friend Mr. ~  ~  said, I would urge that the delegation Illso 
mqUlres mto the world s potential of separated. dried milk and attempts to 
obtain a share of it for lDdis.' Such a potential exists in A ~  New Zealand 
an.d the. ~tt  producing countries 'ot ~ sucb tlS S t ~ . :Jeparated 
dried ~ IS n?t a ~ . food but it .is a proteetive food providing a very import-
ant protem adJunct m dietary,. specuilly of the ,vegetarian. ' 

As. the .failure of rains. aM the c,Ycloniq t~  ~  has recently ~  
must meVitably cause Wide spread damage of :grass lands, 'which will affect the 
volume of cattle fodder available-oduring ;the ,CUl'l'ent 'year, I have no doubt .but 
that the delegation will make every endeavoUr to ·pbtain supplies of cattle food. 
In these circumstances, I submit. that it is ineumbent upon us to effect the 
best possible distribution of what food will be available 'to India. I believe. 
Sir, that having regard to the enormities of the difficulties with which they 
have been confronted, the Food Department has served the country well. If 
they have failed it is in the matter of enforcement of monopoly purchase; and 
I would ask whether in this respect the fault lies not with the Food Depart 
ment but ill the shortcomings of the provincial administrations and the break-
down or absence of adequate procurement measures in some of the surplus 
provinces? How can these administrative difficulties be removed? I ~ 

by the centralising of food control and by the formation of a central food com· 
mittee, meeting at least once 0. month or more frequently if need be, and upon 
which every province shall be represented. Moreover, T ~ t the mobilisa-
tion of every appropriate unit of the army as an emergency organisation to pro-
vide transport and distribution facilities not only for food but also for medical 
supplies and clothing. 
Sardar Sampuran Singh (West Punjab: Sikh): Sir, I rise to a point:Jf 

order. Have you held it that reading of speeches in this House is in order? 

Mr. Leslie Grit: Sir, I referred originally to the disadva.ntage under which 
I was suffering .  .  .  .  .  . 

Mr. Preatdent: Order, order. A point of order has been raised by the 
Honourable Member. 
I find that on a point of order raised previously, it was ruled by the President 

that speaking does include reading,-some such form of ruling is there. But I 
conveyed my own idea about this yesterday in the House that there should not 
be any written speeches read out here. I quite appreciate the difficulties or 
those who are not accustomed to speak, but the greatest difficulty of written 
speeches is. to my mind, that the debate loses its real character of a debate. 
People sitting in their own study rooms write on paper their own ideas and if 
such speeches are read out 'here, it is ha.rdly an exohange of views, and there 
can hardly be any debate. The only thing that will 'oome out in a debate of 
that type will be that we hear some textual essays written by different people. 
Really speaking that will not be a. debate in the proper sense of the word. 
Therefore, I should invite the co-operation of H'Onourable ~ t is not a 
question of legal right; I don't at present dispute the view of the previous rul-
ing,-and by convention the House can encourage oral speeches. It ought. 
to my mind, encourage them, if it wants to have B better discussion on 
any proposition and discourage the practice of reading out written speeches. 
Of course one may refer to ones notes. . . 
I may also clarify the position as the point was placed before me, that there 

may be important statements, for example the Finance ;M:ember's Budget 
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speech or other important statements of policy whether by Government Mem-
bers or other :Members. They may have to be read. There, the wording of the 
announcement has to be very exact, but barring such exceptions, ordinarily the 
practice saould be that there should be no written speeches read in the House. 
I think that is the practice also in the House of Commons. My difficulty i8 
created by. the previous ruling'which r should not like to disturb, if at all·l am 
inclined to depsrt from that practice, so early. I should take some time to 
reconsider and set 'a different convention. ]; can certainly appeal to :Members-
to co-operate with, me in this ~ t. , 

Shrl Sri Pr&kasa: I submit that an exception may. be made in the case of 
Englishmen. They find it difficult to speak t ~  own language I rhe only 
person on the European benches who can speak ~  is a Welshman. 

" ..' 
JIr. President: Is the Honourable ;Member Jikely to finish his speech withio-

a minute or so? 

IIr; L ~  Gwqt: . ~  ~ permit, Sir, I would" like to ~  on. I will take-
four or five minutes more. ' . . 
JIr. Prutdent: It is about QJ:l&"ter' Past Ohe; the House may adjourn now 

and meet at 2-30. 

The Assembly then adjounled for Lunch till Half Past Two of the Clock, 

The Assembly re-assembled after Lunch at Half Past Two of the Clock. 
¥r. President (The Honourable Mr. G. V. Mavalankar) in the Chair. 

IIr. Lealie Gwtlt: Sir, I was saying before the House adjourned that ], 
would suggest the mobilisation of every appropriate unit of the army as an 
emergency measure to provide the transport and distribution facilities, not only 
for food but also for medical supplies and clothing, and that the Quarter Master 
General's Branch should work in close collaboration with the Food Department.. 
It was at the intervention of His Excellency the Viceroy that the army rendered" 
such invaluable service in 1943 in this respect, and my proposal merely follows 
the lend which His Excellency then gave. The army, I submit, is the only 
organisation within the country capable of handling a tnsk of the magnitude 
that India is likely to be called upon to perform and in Major General DUllsford, 
India has an administrator of the highest calibre, with great experience that he 
has had with the central army in the handling and distribution of large scale 
food supplies. I would also inquire whether the expansion of military farms 
and dairies will be permitted to continue at the rate at which they were pro-
gressing during the war and until the present crisis is past. As a lesser measure 
I would ask what other Provincial Governments are taKing steps similar to thOSb 
of the Bombay Government in the salvage of calves in urban buffalo stables. 
That is a long term measure, but one, I submit, which is of importance. More-
over, what measures are the Food Department taking to put into effect the-
inorease of th6 potato yield in hill tracts? 

The urgency for the greater enforcement of food control measures will not 
have escaped. Government's attention and I have no doubt but that sinoe this 
debate began there are individuals throughout the country who have commencea 
the hoarding of food grains. So much for the short term measures. 

I ·cannot allow this opportunity to pass without again paying my tribute to 
the Food grains Policy Committee, and particularly to its Chairman, Sir Theodore 
Gregory. Time has shown the wisdom of their ~~ . They made 
their report during the war when a return to normal condItIons seemed a far 
cry and when tens of thousands of tons of shipping was being sent to the 
bottom every month. I believe t,hat if they were to meet again now they 
would urge that at the earliest possible. moment India's stock pile of food ~  
reserves should be increased from theIr recommended figure of half a mIllion 
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tons to two million tons, and that this should be stored at strategic points 
throughout t.he country. Much of our present difficulties is due to acts of God. 
to. droughts and tempestuous weather and they will occur so long as. the world 
eXlsts. 

Aild now for another long term recommendation I would like to enlarge upon 
Q point that was made by my Honourable friend,' ;Mr. Lawson-that of t ~ 
urgency of action of Government to ensure not merely in the present emergency 
but as a long term policy, that the cultivator receives a fair price for his grain. 
It is of course allied to t.he subject. of monopoly procurement. I would reiterate 
what I said when speaking on the food'debate in this House on the 15th Novem-
ber, 1943, when j[ maie the ~  which I repeated when speaking on the 
gelleral budget 011 the 7th March, 1944-:-that the Government of India should 
study the methods designed to this end and adopted by the Governments of 
South Africa and Argentine. .As I understand it, the system that obtains in 
South Africa is that the cultiva.tor sells to Gbvernmef;lt apd receives 50 per cent. 
in cash of the price !it which the Government estimates the ~ .  :will fetch in 
the world markets. The grain ~ eventually sold by Govet"nment and .the culti-
"ator in due course receives the price paid to Government less selling commis-
sion, which I believe does not exceed one per cent. Unless, therefore, there is 
~  radically wrong with Government's forecast of international grain 
prices, Government could hardly be the loser, for a 50 per cent. fall in grain 
priCes in a matter of months is an extremely unlikely eventuality. By this 
method which, I believe, closely approximates to that in force in Argentine and 
the South African Government, the Government have not only encouraged the 
growing of foodstufls within their dominions; but what is equally important. 
they have greaUy increased the standards of living of their cultivators; and 
were those methods adopted in India, I submit that they would go far to equalise 
the balance of wealth between the urban and agricultural areas. 

Before I end I would express my appreciation of the manner in  which the 
Bombay administration have handled the food situation within their province. 
They have made the best possible use of their resources and their procurement 
and distribution methods are, I submit, an example to other provinces and I 
believe that had they been followed by others much of what has happened for 
ill in this country would have been avoided. 

In ~  I say this with all the sincerity that I can command-a 
-heavy responsibility rests upon every Member of this Honourable House. This 
is no time, I submit, for political recriminations, for the dividing line between 
bare necessity and the destruction or damage by starvation of millions of soult; 
-is such that any obstructive methods employed by any group of men, whoever 
1:hey may be, either for political or financial gain, must inevitably result in 
damage to human lives in numbers which will make pale in significance the 
toll taken of them by the war. 
'!'he BOD01Il&ble Sir lwak Pruad Srlvutava: Sir, it was not my intention 

'to speak at this stage. I was thinking of speaking last, 80 as to be able to 
answer most of the points made by the Honourable Members. But since you 
have called upon me, I rise to make such remarks as I can at this stage. 

I have listened to the debate which has gone on for three days now with the 
lIitention which it deserved and I wish to congratulate the Honourable Members 
who have participated in the debate on the restraint which they have shown. 
They realised, I feel, that the situation in the country is grave and it is not right 
that we should indulge in language which would make the situation worse. The 
Honourable House knows that whenever there is scarcity, the worst euemy is 
1)anic; and it is important that we should restrain ourselves ~t this stage and 
rather unite in devising ways. and means to meet the scarcity. I do not wish 
to defend the Food Department in all it might have done or not done. I realise 
"that no organisation which has been built up during the stress of the war can 
be perfect. We have our defects and imperfections, but I submit that during 
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the last three years the Food Department has deserved well of the country. 
(An Honourable'Member: "Question!") I say this not because -I want any 
praise for myself, but because I feel that those who have worked under me 
have given of their best in a very difficult job. l would therefore beg of the-
Honourable M:embers not to discourage those who are engaged in a very vital 
task. It is necessary that at a time like this, they should feel that they carry 
the support of the Legislature with them and of the representatives of the 
people with them. I entirely agree that in dealing with a matter like food the-
Government should be identified with the people. That was one of the condi-
tions laid down by the Leader of the Opposition when he spoke four days ago. 
I entirely agree with him. But as things stand today, the work of feeding the 
people of India has to be carried on and I submit that the Food Department has 
tried its best to carry with it all sections of people. We have debated food in 
this Assembly so many -times, for days together, and we have taken careful not& 
of all the suggestions that have been made in this House. We have a number 
of bodies with which the public are associated, Ilnd let me assure everybody· 
that we have not brushed aRide their advice. We have given most seriou!!. 
attention and consideration to whatever advice has been given to us. 
The other day we laid down what the future policy of the Government. witu' 

regard to food would be. We issued a statement which was published in thE' 
papers at some length, and I would like to say in connection with that state-
ment that, for the first time, the Government of India have accepted their 
responsibility that there should be food for all; and not only food in sufficient 
quantities but also food of the right kind. I do not think that this responsibility 
was accepted by any Government in India before this. As the House is aware-, 
food is primarily a provincial responsibility, and although we have had popular 
ministries in many provinces-all of them at one time-yet I do not think it was 
considered necessary that the Government should assume responsibility to pro-
vide food for all. (Interruptions.) Sir, I do not say this in any spirit of con-
troversy, but I only want to repeat what I have said before, that I believe it is 
the responsibility of Government: the first responsibility that there should 
be food for all. Now, that is our long range policy. That policy has gone 
unnoticed to some extent. A great many of the things which Bre stated in our 
memorandum have been carried out during the war. But I am not going-to 
enter into those. I feel those who have an unbiassed mind, those who want 
to examine the statement on its merits, will find that out for themselves. The 
policy has been laid down so that in future lndia will have sufficient food for 
everyboJ.:r I!.nd that everybody should get the right kind of food-a balanced dieil. 
I am grateful to the Leader of the Opposition for pointing out that we should 
enlist the support of science in matters concerning food. We are already doing 
that: we have more than one scientific expert working on these problems and 
I hope when the' results of their labours emerge it will be seen that we have 
made some contribution .towards the solution of the food ~  of India. 

Now, talking about the present emergency. We have laid an our cards on 
the table. Mr. Sen, in making this motion placed before you what the exact 
position in the country is. We have concealed nothing from you. Althougb 
it was problematical as to whether at this time we should give full publicity to 
the scare which the scarcity has caused, yet we decided in favour of telling you 
everything. The situation is serious but I do not think it is so serious as to be-
beyond all of us: all of us, I say, you and me together. We are the victims of 
major catastrophes. Some one argued as to why we did not know of this 
before and I was quoted as having said in the month of November last t,ha!> 
the food situation in the country was not too bad. That is quite right. In 
November last I visited Bengal. I visited eighteen districts in Bengal. At 
that time there was a scare on in Bengal and after seeing arrangements thafl 
were made there I came to the Clonclusion that there would be no famine in 
Bengal and made bold to Bay that. 
Seth Sheodlll Daga (Central Provinces Hindi Divi£ionB: Non·Muhammadan); 

Did you go in the interior? 

• 
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. The Honourable Sir'lwa.la Prasad Srivastava: Yes, I went to eighteen dis. 
trlCts. I toured the interior of eighteen districts in Bengal. 

Shri Sri Prakasa: How did you tour? 

The Honourable Sir lwaJa Prasad Srivastava: Just about that time a cyclone 
~ t the north of l\-!ad.ras and we did not know how devastating it had been 
Then a ~ t ~ t In m the s?uthern parts of Madras and in ~  and in 
the Carnatic. "e kept on garang skywards. They thought if there was rain 
in the month ?f December they could save some of the crops. But the rain 
never came, wIth the result that a great deal of the crop was damaged. 

Dr. G. V. Deahmukh (Bombay City: Non-Muhammadan Urban): Did you 
visit those districts? 

The Honourable Sir lwala Praaad Srivastava: Sir, the full survey of th" 
extent of the loss was made in December. [deputed the Director General of 
Food, Mr. Sen, who visited all that area and he gave us a report. I immediate-
ly deputed the pemument Food Secretary, Sir Robert Hutchings, to Washington 
to argue before the Combined Board and get us more rice and more wheat. 
He left at twelve hours notice on the 4th January. 1'also called a conference C'i 
:the representatives of the various Governments and went with them into the 
~ t  of supply and procurement. ~  conference took place about the 
middle of January. The representatives attending it, especially those from 
Madras, Mysore and Bombay, told us that things were going to turn out to be 
much worse than they had anticipated because of the continued drought. 
There is no rain still. I visited about the same time Sind and the Punjab ~ 

the Rabi crop was suffering from want of rain and where procurement had 
stopped on that account. Sir, I wish to aS6ure the House that we have left no 
stone un turned and we have lost not a miuute. But I cannot legislate for 
monsoons or cyclones. The magnitude of the catastropve which is facing us is 
not yet properly realized. It all depends on whether we shall have some rain 
tJr not in the near future. I was told by a. friend that never during the last 
t.hirty years have December and January been without rain in the Punjab. 
'Thli; t.ime, I am sorry to say, Sir, there has been no rain in the Punjab during 
those two months . 
• auiana Zafar All Khan (East Central Punjab: Muhammadan): Was it not 

llos!rlble for the Government to build up a big reserve to meet this contingency? 
The Honourable Slr lwala Prasad Srivastava: I am coming to the question 

of reserves and imports. The House has .rightly laid a ~ t deal of stress o? 
the question of imports. I quite agree WIth the figures given by Mr. Mas8m. 
We have not got in the past sufficient imports and so we have not been ablp 
to build up reserves. 
Sit. N. V. GadgU (Bombay Central Division: Non-Muhammadan Rural): 

Why? 
The Honourable Sir lwala Prasad Srivastava: Because there has not been 

enough food to go round. There have been shipping ~ t . :But .we have 
tried our level best. I am not satisfied. I am not trymg to defend eIt?er the 
Combined Food Board or His Majesty's Government. But I all} relatmg the 
facts. In spite of our best efforts we werj unable to ~  more t ~  what we 
got. Whatever we received went into current ~ t  and, SIr, I would 
put it to you, that ~  if we had been able to build up a ~  of. ha!i a 
million tons or so, that would not have seen us through a calamIty of thIS kmd. 
It would certainly have been B help. 

p&ndit GovlDd Jlalavtya: How much? 
The BoDourable Sir lwaJa Prasad Brivutava: Weare abort of three million 

tons today. 
P&ndtt Gov1Dd Jlalavtya: For 1945-46? . . 
The Honour&ble Sir lwala PraIad Srivastava: For thiS year, 1946, takIng 

into account all these various shortages in the country, computing them all, we 
need three million tons. 
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Sir Jlohammad Yamin Khan (Agra Division: ,Muhammadan RUl'al): AU 
grains combined? 

The Honourable 8ir oTwala Prasad Srivastava: Yes: everything-rice, wheat 
and millets. That is roughly the extent of the shortage and I -am doing my 
best to meet whatever ~  of it I can. 

The House is aware, Sir, that there is a world shortage of foodgrains. 
I p Europe is starving, Malaya is starving, China is starving and many 
.K. other places are starving today and all the food resources of the 

world are distributed by the Combined Food Board at Washington. They have 
got all the food resources and it is for every country to go and plead its 
cause before that Board. We sent the Food Secretary to do that, and, 
although I would not say that his mission has failed, yet I think it is neces-
sary for us to do more, to sbout more, probably, and to press our case more 
strongly, if we. are to get all that we need. 

With this object in view it is my proposal that I should go myself to 
London and then to Washington. I want to take with me as members of a 
delegation representatives of the Governments of Madras, My sore and 
Bombay. I would also like to take with me two or three non-officials. I-
shall be very grateful if the parties in the House will give me two or three 
representatives. I propose, after the debate is over, say tomorrow, having a 
talk with the Party -Leaders on this subject. Why I want non-officials is 
that I realise that they can put forward the popular point of view better. In 
fact I would be very grateful for this assistance. I see that  that suggestion 
bas been made by several Members of the House. There have been various 
speculations about the composition of the delegation but I have a!l along 
been of the view that the delegation must consist of non-officials along with 
officials. (Interruption.) The officials must be there, because it is they who 
can answer as to what is the deficit, what is the distribution that they want 
to get. It is they who can answer the relevant questions. It must not be 
forgotten that on the Combined Food Board there are representatives of most 
of the starving nations and international experts and so we have got to go 
there with a well prepared case, we have got to argue with them, convince 
them and then get what we can from them. It is not as if there was a lot 
-of stuff lying about and that it was at the sweet wilr of some one to give it 
away. It is not that at all. There is a world shortage of foodgrains and 
unless we can make out a very strong case indeed, our claim is not likely 
to receive serious consideration. 
Sir, I have decided to go, because I feel that so much depends on the 

-question of imports. If we can get sufficient stuff, then I am quite sure that 
we can ward off the disaster. When 1 say this I do not mean that we should 
not adopt in this country measures which would enable us to fight the trouble 
'With our own resources. 
Sit. If. V. Gadglt: They have already starled in Delhi with a 1/8 cut in 

the rations. 
The Honourable Sir oTw&1& Prasad Srivastava: Sir, I will now tell the 

'House the steps which we propose taking in this country in order to meet the 
situation. . 
Sir reference has been made to the cutting down of the scales of ration. 

I wish to a'ssure the Rouse that it is very distasteful to me as also to every-
one in my Department to have to make a cut of that kind. But unless we 
conserve 'our resources, unless we economise now, we won't be in a position 
to fight the demon of starvation two months hence. It is true that cuts in 
rations are going to be very unpopular. We shall not indu!ge in them unless 
we are absolutely driven to it or compelled to do it. So far BS Delhi is con-
eerned. we have started the cut so as to set an example to the Provinces. I 
'hope Honournble Members here will not mind if they have to gp with onll 
'bread instead of two ..... 

1.:2 
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Dr. G. V. Deahmukh: Will that ~ t  delegation? 

'r4e Honourable Sir JwalaPruad Srivastava: ..... in the interest of 
the poorest ~ the P?or in the country. Sir, let me tell you that with regard 
to the reductIon whlCh we propose to t~  we are consulting the Provincial 
G ~ t . It will be on an all-India basis it would not be confined to 
one 'province only. It would be a uniform ~ t  all over India as far as 
we can do it. 

Several Honourable .embel8: lncluding the Punjab and Sind also? 

The Honourable Sir Jwala Pruad Srivastava: I have taken it up with the 
Punjab too. The House knows that the Provinces have a good deal of freedom 
in these things but still I want to bring them into line on a matter of this 
kind. 

~ . Sir Z1a Uddin Ahmad (United Provinces Southern Diviliions: Muham-
madan Rural): Will the Indian States also be inc!uded in this? 

The B.onourable Sir Jwala Pruad Srivaatava:Yes, we shall bring them in 
too. That is one measure which ought to give UB a fairly large quantity of 
foodgrains. The House knows that we are today rationing about 60 million 
. people and saving in the seale of rations wi!l result in a good deal of grain 
for the common poql to feed the deficit areas. 
Then, Sir, aEl 1 said in the beginnillg, I do not apprehend that famine 

conditions will set in in the near future but there is a risk {lnd a grave one 
and we must prepare from now if we afe to save the country. With this 
object in view, we have ~ t up at t ~ Centre a Co-ordination Committee 
with the Secretaries of the departments which may be called upon to deal with 
famine conditions. I tlhall myself preside over this Committee and it will 
meet regular!y once a week. We shall thereby be able to co-ordinate all those 
different departments whose assistance is necessary in t ~ famine, like 
the Army Department, the Waf Transport Department, the Agriculture, 
Health, Finance and Political Departments. We want team work and I think 
the ~  will appreciate that this is very important-that there should be 
co-ordination at the Centre. 
The next . thing we are doing is to set up a special Co-ordination Board for 

the affected areas at Bangalore. On this Co-ordination Board there will be 
representatives of the Governments of areas which are atlected so that there 
is team work in regard to the measures to be adopted for those areas. We 
hope that this committee which will be presided over by a high ranking 
officer would be able to co-ordinate and correlate the activities of the ditlerent 
provinces which are atlected by famine conditions. 

Then, Sir, I propose calling together a conference of the Party Leaders of 
this Assembly from time to time to keep them posted with the situation as 
it develops. I do not want to conceal anything from them and I shall be 
very glad to lay before them all that we have been able to do or that ~  

have failed to do. Sir, I hope that I m!ly be able to have one such con-
fer"nce before I leave for Europe and the U.S.A. 
Ill. Manu Subedar (Indian Merchants' Chamber and Bureau: Indian 

Commerce): Will you enforce the procurement policy on the Punjab and Sind? 

The JIonourable Sir .Twala Prasad Srivastava: I am coming to that. We 
have taken up with the Punjab and Sind t ~ question of the t~  of 
monopoly procurement. They have so far reslsted us on grounds. whlCh ~  
peculiar to them but food is not the property of anyone provInce. It IS 
all-India properly in my view and I think the time h8s come when they should 
fall in line with the rest of the country. 
Ill. P . .T. GrLfIlUls (Assam: European): It is two years overdue. 

The Honourable Sir .Twala Prasad 8d'Vast&va : We have tried our level best 
and if we b""", failed it is notollrfau1t (An Honoorable Member: "Pa!'s 
an ordinance.") The Puujab and Sind are the defaulting provinces and my 
own province of U.P. 
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Shrl Sri Prakasa: There you will have two chhataks a day. 

The Bonourab!e Sir Jwa1& Prasad Srivastava: There the procurement has 
broken down. There must be some kind of compuls.on introduced in the 
matter and we have taken up the matter with the Governments concerned. 1 
hope that when the new crop comes in ~ shall see some kind of monopoly 
procurement functioning in these provinces. 

Then, Sir, I am grateful to my friend Mr. Gwilt for several useful sugges· 
tions. We shall mooll1se the resources of the milItary and -:I hope if there 
be need we shall see that the military will come to our rescue. 

AD Bonol11'&ble Kember: How? 

Shrl Sri Pr&kas&: Demobilise them and then you will get everything. 

The Honourable Sir. Jw&la ~S  S~ V t  As the House knows they 
were (·xtremely useful III Bengal III provldmg transport, medical facilities and 
in other ways. They were the only people who were able to save a whole lot of 
people from dying. They dIstributed foodgrains, they provided t ~ t and 
hospitals all over the place and they did. a lot of other work. TrIOse who 
have seen the Bengal ftunine will, 1 am tlure, give them a great testimonial 
for what they did. 

JIl'. Sas&Dka Sekhar Sanyal: 1 come from Bengal and I do not know of 
any hospital run by th\ mihtary in Bengal. 

The Honourable Sir Jwal& Prasad Srivastava: 1 could give you the names 
. of a dozen places which I myself have ~ . I am surprised to hear that the 
Honourable Member did not see this organisation working. They saved many 
lives. 

JIl'. Sasankt Sekhar Seyal: We are prepared to give credit for what' they 
have done and certainly we won't accept things which were not done. 
Sjt. If. V. GadgU: Tell us what you propose to do for the future. 
The Honourable Sir Jwala Praaad. Srivastava: The Famine Commission 

Report gives a description of the work done by this body. 
PancUt Govind JIalavtya: In other parts the same state of affairs will be 

allowed to come in which had come about in Bengal on account of the ineffi· 
ciency of the Government and then the military will be called upon to help? 
JIl'. President: That is not the implication of what has been said. 

The Honourable Sir Jwal& Prasad. Srivastava: I am not assuming anything. 
I am keeping them ready, so that in case any dire necessity arises they 
should be able to help. That is the only thing that I have said. We are 
not utilising them at this s.tage. I hope the neoessity will not arise and I 
hope and pray that it will not arise. 

Well, Sir, we have taken up with the Governments concerned such ques-
tions as organisation of medical relief, destitute relief and so on, so that we 
odo not have a repetition of what happened in Bengal. 

Sir, the Agricultural Department has given you a detailed .account of what 
they have done in the matter of the Grow·More·Food CampaIgn. I hope the 
House is satisfied that under very difficult circumstances they have been able 
to aohieve a great deal. If you do not see surplus today, it is not because 
more has not been grown but it is because of the reasons explained by Sir 
Pheroze Kharegat. I won't repeat them. We have taken up actively the 
.question of putting down short.te.rm crops and vegetables particularl'y. In ~  
'We are not able to give a suffiOlency of cereals, we want to have protectIve 
:foods and vegetables and things like that ready. I hope we shall succeed in 
this. We are instituting a real drive to that end and we have asked the 
military that they should keep on the farms. In fact, some of these wi!l be 
,extended and utilised for this purpose. Sir, these are some of the sLeps 
'Which we are taking to meet the present emergenoy; but I realise that in 
-fighting a menace of this kind, I want-and any  Government would want-
the support of the people. 
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Babu Bam BaraY&D Smgh (Chota Nagpur Division: Non-Muhammadanl: 
You cannot get it. 

Sjt. B. V. GadgU: Not support, but substitution. 

. The lloDourable Sir lwala Pruad Srivastava: I am prepared to be substi-
tuted tomorrow; come and take it. Sir, _ the subject-matter is too serious. 
We are doing our best. It is not a political matter at all,_ I feel. There is 
.no room ~ for wranglings of any kind. I feel that every man, woman and 
child ought 10 unite in saving the people from starvation. That is the call of . 
humanity itself and I do not see that there is any room for tlrgument here. 
As I started by saying, I wish the National Government had been here, if 
it is not here it is not my fault. In fact, in June last, I remember, I was 
jubilant that I would be able to hand over the Department to my successor 
in a very satisfactory state of affairs and I was sure that my successor would 
bless me for what 1 was going to hand over to him. The food situation of 
the country was under control. There was no shortages anywhere. Our cup-
boards were full. 

Prof. B. G. Banga (Guntur cum NeUore: Non-Muhammadan Rural): Only 
there was no reserve. . 

The Honourable Sir J'wala Prasad Srivastava: I am sure at that time I 
would have made over my charge with a much clearer oonscience. But in a 
eountry like India where the food is dependent on so many factors one canno' 
be sure of what the morrow has in store for us. 

Well, Sir, I would stress once more that I attach the greatest importance 
to this Delegation going to London and Washington. 

Dr. G. ~. Delhmukh: Have you good hopes of the ~ t  succeeding 
where Sir Robert Hutchings has fniled? 
The Honourable Sir oTwaJa Praaad Srivastava: Well, Sir, I cannot answer 

that question. It is given to us to try. The cause is too sacred Bnd we 
must do our best. 
Mr • .Ahmed B1:irahim Baroon J'der (B.ombay Southem Division: Muham-

madan Rural): We wish you Godspeed. 

Sir Jlohammad Yamin ][han: If you had no hopes of success, you would'n' 
go. Why don't you say that? 
The 1loI1ourable Sir .Twala Prasad Srivastava: My Honourable friend is .. 

doctor and I suppose he knows that even a dying patient is always in hope. 
Sbrl Sri Prakaaa: So you are dying I 

The JlOIlOUl'able Sir .Twala Prasad SrivlStava: In this particular case, there 
is still time and I am sure that if the matter is put to the United Nations 
in the proper way, we may get fit least a part of what we need. 
Sir, I would make a last appeal to you ..... 

Jlaulana zatar All Khan Before ~ make that last appeal, please answer 
one question Why are you going to London? Are you going there to get food. 
potatorr. or to get mere advice? 
The Honourable Sir .Twala Prasad Srivastava: My friend obviously does not 

know the way these things work. There is a Food Board in London and it 
deals with the food resources of the British Empire. I have got to go to 
that Board first. It is caHed the London Food Council. If they agree, then 
I have got to go to Washington. That is the way these things work. I do 
hope that the parties in this House will lend me their support over a very 
important matter of this kind. I will not take up any more of the time of 
the House but I will say this t.hat this is a matter over which there should 
be no difference of opinion. I do hope the House will give us the suppor' 
which I feel I have a right to claim of you. 



MOTION re FOOD SITUATION 527 

Sardat Sampur&n SiDg.b.: Sir, the question of foodgrains,. as :we all know. 
is very serious. We know that in this House most of the speeches t ~ 

have been made, have been made from the consumers' point of view and ~ 
has even been thought proper that the producer should be paid as little as 
possible and all his resources should be commandeered and monopolised by 
t ~ Government.- I can fully appreciate the difficulty of providing foodgrains 
for the whole country and that some sort of measures will have to be taken 
to compel the agriculturist to sell 0. portion of his produce after allowing him to 
retain as much as is necessary for his own needs. What I am afraid of is thau 
In this anxiety, we may kill the hen that lays golden egg. The producer. 
if he is· hard hit and if his resources dwindle so much -that he will not have 
. enough seed at the time of sowing or if he is compelled to fall into the 
temptation of stealing that seed or eating it, if he is driven to the extreme 
of not having enough seed to grow new crop, then I think you will perpetuate 
this famine in the country. . 

Prof. If. G. Ranga: They are already spreading famine in rural areas. 

Bardar SampU1'&D SiDgil: I am referring to this long statement for which 
we are much obliged to the Secretary of the Department. But he seems to 
be very much mistaken. On page 5 of his statement he says, "during the 
war, the prices of agricultural produoe have gone up three or four times and 
the producer can now meet his obligatory charges by selling a small propor-
tion of his crop' , . Sir, this is wrong. 

." 

1Ir. Prelldent: May I invite the  attention of all Honourable Members who 
wish to speak to the fact that we have an adjournment motion ali four o'cloCk; 
We have discussed this subject for three days and I think it wou!d be better 
if we can finish this subject before four o'clock. 

Sardar SampUl'lD. Singh: I will not take more than ten minutes, or if you 
so desire, I shall finish sooner. 

Kr. President: As I have already said the debate has been going on for 
three days and no new points praotioally are coming in. I would suggest to 
the Honourable Member to take as short a time as possible so that the 
Mover may have his say. He must .pe given some time. 

Shri Sri Pr&kaIa: His boss has said everything. 

JIr. Preatdent: Technically he has the right to reply, 

Sardll Sampuran S1D&h: I shall conclude soon, Sir. I was saying, Sir, 
that the things which the producer has to buy have beoome much dearer 
than what he has to sell. Therefore he is not saving by selling his things. 
He is only spending it. Personally I am of the opinion and I say this from 
my long experienoe in agriculture that in ordinary years, farming does ~ 

pay at all. The farmer goes on farming because he has nothing else to do. 
He does not like to leave his farm, he is so much attached to it that even 
though he has sma!l acreage, he stays on there and works year after year. 
The other point which I should like to touch upon is that this parity of 

prices is a great problem and that was why this famine in Bengal was so 
severe. When the price of wheat in Lahore was Rs. 9, it was about Rs. 22 
in Calcutta. It costs only about one rupee to take wheat from the Punjab 
to Calcutta and there was no reason why such high price shOUld have been 
allowed at that place. I am glad to know from the statement of the Secre-
tary that they are trying to remove this disparity, but I am afraid I cannot 
congratulate the Government on having started this obvious thing 80 late. 
Mr. B. B. Sen (Government of India: Nominated Official) : It was 

started two years ago. 

Sardar Sampuran Singh: But you have achieved very little. With these 
few words, I have finished. 
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lIr. II. Aa&f All (Delhi: General): Mr. President, 8S I!. matter of fact, it 
was not my intention to intervene in this debate because .l<'ood is not my 
subject, but as ~  Honourable Food Member bas made an appeal to this 
House, I think 1 lllay just as weH tell him what we feel about it. 1 need 
not remind Honourable Members of this House iliat the primary responsibility 
for providing food to the entire population of the country is that of the Gov-
ernment, whether it pe this Government or any other GoverUlllent, In this 
particular instance, I find that it is not this Governmeut that is responsible 
for administering the food question in this country but it is another Govern-
ment sitting somewhere, 6,000 miles away. 11; is their duty to see that this 
country gets its food. It is no use asking us to associate ourselves with the 
Government to get necessary food. It is the duty of England to get the 
necessary food for India. When war broke out, the Hritish Goverament said 
that it was their responsiblity to defend India. Well, Sir, in defending Indj,a, 
they have reduced this country to the plight in which we find it today. Now, 
I ask them to find the necessary food for this country. Thirtyfive lakhs of 
people died in Bengal and many are likely to die according to Government's 
fears. Now that is their responsibility and not ours. Who created these 
(Ionditions? In so far as the question of influencing the Combined Food Board 
is concerned, it is quite obvious that it will listen more to His Majesty's Gov-
ernment than to this Government. If they go there, they wi!l cut no ioe, 
because the Combined Food Board may say. "we know somebody else and that 
~  else is not saying the same thing as you are saying". If H. M.· G. 
do not succeed they must clear out of this country, and if we take charge, we 
.shall see that we get what we want. The Honourable Food Member asks us 
further that in this state of emergency We must co-operate with him. But 
what are we asked to do? Are we to dig there and find food out of nothing? 
If he has not imported enough food, if he is not prepared to get food from 
,outside, in what manner can we help him, I ask? As for the history of the 
mergenoythat has been created, we have to look backwards. I do not wish 
to waste the time of the House. I should just like to remind this House of 
(me particular incident. Lord Linlithgow was brought here as an agricultural 
expert. He was in this country for two years touring al! over India, and PJO-
duced a fat report. He then came out to this country as the Viceroy Bnd 
in what condition has he left this countr.)' after 7, years of rule. If any other 
person had left the country in such a bad plight, he would have been impeach-
ed publicly in any other country. But what I want to know is this. What 
has the British Government done in that respect? After having studied the 
conditions of the country, after having put forward certain proposals after Lord 
Linlithgow had been here for over 7! years, what did he do beyond producing 
and presenting bulls all round? One third of the entire cultivable land of this 
country according to the Agricultural Commission report lay fallow. I ask 
my Honourable friend Sir Pheroze Kharegat how much of this was brought 
. under the plough during Linlithgow regime? What did his Government do to 
produce more food? Today you are talking of scarcity. Scarcity there is 
bound to be if you do not utilise fully the fallow land which has never been 
brought under cultivation. It is no use now my castigating those who are 
not here. It is no use my castigating you who are here as their successors. 
You should never have taken charge of Government. You should not have been 
there. You should have asked H. M. G. to do the job themselves. Even 
now, :vonr duty if! to resign and ask the British Government to produee food 
which is so urgently needed in this country. 

The l!OnOurable Sir Edward BenU1aJl (Leader of the House): Is the 
Honourable Member addressing the Chair? 

lIr. II. Aaaf.Ali: I .\m addrflssing them all. Let them do it. Let the 
whole Treasury Bench resign. In so far as the question of delegation is con-
cerned, the attitude of my Party is that we are not going to associate ourselves 
with them. Let them carry their own burden. But if they wish.to do some-
thing in this eountry, let us know' what their proposals are. They have put 



MOTION re FOOD SITUATION 529 

forward no proposals for co-operation of any kind whatsoever. Whitt is needed 
is, in my opinion, an urgent and immediate conference of representatives of 
consumers and producers. It is not a case of merely asking for representatives 
of this Government or that Government. Why did they not send for the ex-
Premiers of various provinces to II. conference? Why did they not ask them 
to come together and tell them about the needs of the provinces and how to 
get on? It is the representatives of the people, whether they are in the legis-
latures or outside, who can advise them properly. They come and talk to 
us about delegations; they want to take some for a jaunt all over the world, 
and then do what? They will come back and say, "The popular representa-
tives were with us, we had their prestige, but even then we could get nothing. 
lEven though we have not been able to get what the country wanted, we did 
all that we could." So they get the credit and we get the blame. No, Sir, 
we are not prepared to .associate ourselves with any ~  effort, and this is 
my reply to the invitation. I think we had better proceed to the voting now 
because there is not much time left. . 

JIr. B. :R. SeD: Sir, I had no intention of speaking at this stage but now 
that certain points have been raised I think it is as well that I make those points 
-clear. My Honourable friend who spoke last said that ·no useful purpose would 
be served by a delegation proceeding to the U. K. and the U. S. A. at this 
stage. I think l may explain the international mechanism of distribution of 
ilupplies at present. 

Shri Sri Prak&la: Sir, on a point of order, Honourable ~  are required 
to speak froJlh their own seats, but my Honourable friend has monopolised the 

front seat. 
IIr. B. :R. SeD: Sir, I crave your permission to speak from this seat. 

The Combined Food Board was established some time in the year 1942 when 
~J  of the united nations were tt~  short owing to sinkil!gs and also loss 
l()f territories both ip the east as well as In the west. The Combmed Food Board 
was originally compOSEd of a representative of the United States and a represen-
tative of the British Government. A year later a member was added from 
Canada. l.Juder this Combined :Food Board, there. are commodity committees, 
i.e., committees to deal with different commodities like rice and wheat, and the 
membership of these commodity committees is drawn from various nations 
which are interested. It is the function of these commodity committees to 
make a survey of supplies available anr'! the comparative needs of the different 
areas, and it is in these committees that, proposals for allocations are formulated. 
So far we have had no representatiC'n on these committees; we had bN'n repre-
sented by the British Food Mission which had looke{l after our interests as well 
M the interests of other Empire countriel', It seems to liS that it would be 
useful if a delegation now proceeded to the U. K. and the U. S. A. and 
-approached the Food Board as well as the commodity committees Bnd placed 
the case of India before them; And I think we can legitimately expect this 
House to support us in sending a delegation which will be ahle to serve its 
purpose. The argument has been that this Government had b€en responsible 
for food adtninistration in the country, anrl now that there is this difficult situa-
tion iri ~  <!ountry it, is this G ~ t who should" face it and not try to enlist 
the assistance of political parties. But, as the Food Member has explained, the 
situation in the country is sllch that it is the duty of evervbodv. whatever mav 
be hb political loyalty, to help in the common endeaT'our.· . . 

Prof. N. G. Ranga: Let the whole Govemmmt resign first. 

JIr. B. R. SeD: If any useful purpcse could be served by -thi" Government 
Tesigning I am sure they would have done so by now. 

Prof. N. G. RaDga: Why don't they do it? 

1Ir. B. R. Sen: ThEre are several other points raised in the coursp of the 
.debate but I have no intention of replying to them in (h-tail. Therf' is one 
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particular point raised which I might mention, ~ . the one raised by my Hon-
ourable friend Sir Cowasjee Jehangir. He said that if Ii province like llombay 
did not get the food' it wanted. it should be allowed to \lIle a commodity for which 
it had a monopoly as a bargaining counter with the surplus provinct:s. 'I'his 
argument was supported by more than one speaker from Bombay. I do ~ 

know whether those speakers were in earnest but I am sure that no patriotic 
Indian like Sir Cowasjee Jehangir or Mr. Haroon Jaffer would argue that this 
is the time for starting an economic warfare between provinces,-because this 
will amount· to an economic warfare. What we want now is not economic 
warfare but economic understanding between the different provinces. What will 
happen to those provinces which have no bargaining counter as Bombay has in 
textiles or Bmgal has. in jute? The poliCly that the Government of India have 
adopted is that the shortllge in this country should be equitably distributed all 
over India, whether surplus or deficit, and I am sure we will have the support 
of this House in continuing this policy. 

Sir, I do not think I have very much more to say on any of the other points. 
I think the speech of the Food Mpmber has covered the entire ground. I 
would only appeal for the support of the House in the steps that. we are taking 
in trying to meet the shortage in this country. 
Ill. Preatden\: We hav'e before us several amendments to the original motion 

and the othen are amendments to the amendments. The amendments to the 
original motion are in the names of Sir Zia Uddin Ahmad, Mr. Masani, Mr. 
Lawson an'd Mr. Ayyangar, and the others are amendments to ""these amend-
ments. I will first take the amendment of Mr. Masani and before I put that, I 
will first take the amendment . 

. Dr. au Z1a Uddin Ahmad: Sir. in view of the fact that if my amendment is 
carried the other amendments will drop, that should be taken up first. If the 
other amenuments are carried along with my amendment., the position will be 
difficult. 

Mr. Preatden\: If the other amendments are· carried, the Honourable 
Member's amendment will fail. T ~ remIt is the same whichever is taken first. 

Dr. Sir Zl& 'Uddin Ahmad: We always take votes on thE' highest cut: 

Mr. Preatden\: I will first put the amendments to the amendment of Mr. 
Masani. The first amendment stands in the name of Mr. Jshaq Seth to which 
an amendment has been moved by Mr. Ayyangar. 

Mr. Ishaq Seth's amendment runs thus: 

"That at the end of the amendment moved by Mr. M. R. Manni, the following be add.d, 

namely : b  .  .  d  d tat' f 'and urges upon tbe Government to take steps to 0 tam 1D epen ent reprenn Ion or 
India on the Combined Food Board'." 

To that an amendment has been proposed by Mr. Ayyangar which I wi!) 
now put. 
The question is: 
"That at the end of the amendment proposed by Mr. H. A. Sattar H. Ishaq Seth, the 

following be added, namely: . 
'by sending competent Indians elected by the non-official members of this HoUle froJD 

among its members or from outside'." 

The motion was negatived. 
Mr. Pruldent: Now I will put the amendment of Mr. Ishaq Seth, 
The question is: . 

~ 

"That at the end of the amendment moved by Mr. M. R. Manni, the following b. added. 
namely: 
'and urges upon tbe Government to take .tepe to obtain independent I'\'Ipretentation fow 

India on the Combined Food Board'." 

The motion was adopted. 
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111'. Prelldent: Now I will put the amendment proposed by Mr. Gangaraju 
to Mr. Masani's amendment. 
The question is: 
"That at the end of the amendmoant mond by Mr. M. R. Masani, the following be 

added, namely: 
'and urges that the Government should 110 reorganise its procurement and requisitioning 

of foodgraina as to oaliminate the existing arbitrariness, corrnption and oppression of peaaant. 
and to leave with peasants adequate quantitiel of foodgrains for their family and labour 
consumption and to obtain the whole-hearted co-operation of the peaaantl in all their pro-
curement and priCll-fixing operations'." 

Sir Kohamm6d, Y&mbl Khan: If you put it, as you have done, it will mean, 
that Mr. Gangaraju's-umendment will be added after Mr. Ishaq Set.h's amend-
ment has be8b added. 

111'. Pl'esldent: That is what it will come to. Of COurill' verbal alterations, 
will be necessary. The question is: 

"That at the end of the amendment moved by Mr. M. R. Masani, the following be, 
added, namely: 
'and ~  that the Government should 10 reorganise its procuremoant and requisitioning-

of foodg!'ama as to eliminate the exiat.ing arbitrariness, corruption and oppression of p .. 
aants and to leave with peasants ad9quate quantities of food grains for their family and-
labour consumption and to obtain ihe whole-hearted co-operation of the peasants in all their-
procurement and pl'ice-fixing operations'." 

The motion was adopted. 

Mr. Pr8l!tdent: I will now put Mr. Narayanamurthi's amendment.. 
The question is: 
"That in the amendment proposed by Mr. M. R. Masani between the word. 'deficit are .. ' 

and 'and records' the following be inserted namely: 
'and to assure remunllrative prices for the producers of foodgrains so as to encourage' 

th'8m to produce more food grains and make India less dependent on imports· ... 

The motion was adopted. 
111'. President: I believe that completes all the amendments to the amend-

ment of Mr. Masani. This is how the amended amendment will stand: 
"That at the end of the Motion the following be added namely: 
'and having considered the aame, thi. Assembly exprelses its disaatisfaction at the failure-

of thoa Government of India to import adeq1!&te lupplies of foodgraina for building up a 
reserve and meeting the needs of deficit arees and to assure 'remunerative prices for til. 
producers of foodgrains 10 as to encourage them to produce more foodgUolJ1l and make 
India leel dependent on imports, and records its grave apprehension that, unless substantial 
imports are immediately made available. a situation will arise, particularly in the SoutherD 
and Western parts of the country, in which the existing  ration, which is already inadequata, 
will be endangered and large sections of the people will face starvation. and urges UpOD' 
the Government to take steps to obtain independent representation for India on the Com-
bined Food Board, and urges that the Government Ihould so reorganize its procurement .. nci' 
requisitioning of foodgrains as to eliminate the existing arbitrariness, corruption and oppre-
a.ion of pessants and to leave with peaaants adequate quantities of food grains for thei!' 
family aud labour consumption and to obtain the whole-hearted co-operation of the peaaan .... 
in all their procurement and price.fixing operations· ... 

Sir Kobammad Yamin Khan: I suggest that after Mr. Gangaraju's amend. 
ment, after the word 'and', 'further' be added. 

111'. President: Ordinary v€rbal alterations will be made. I hope the Houss· 
will agree to that. 
Some Honourable Kembers: Yes, yes. 

111'. K .•. Masani (Bombay City: Non-Muhammadan Urban): Sir, in ol'der 
to avoid our perpeterating a literary monstrosity. would you kindly have a new-
sentence for each of the clauses? 

Mr. Preliclent:· It cannot be done immediately at the moment. It wilf 
require some consideration but I will see that there is no literary monstrosity. 
At least I shall try to reduce 8S much as possible the hideousness of it. 
111'. A.bdur B.ahman Siddiqi (Calcutta and Suburbs: Muhammadan ~ 

May I rise to a point of order. I wonder if the Chair has the power to alter the 
language of an amendment or a motion already agreed to by the House. 
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Mr. President.: If 1;hBt is the sense of ,the House Bnd if that amendment is 

verbal, it can be done. 

Dr. Sir Zia Uddin Ahmad: Under what rule? 

Mr. President.: The proceedings are to be conducted in a manner best con-
ducive to the business or t,he House. 

Mr. A.bdur Rahman Siddiqi: It is about the monstro!lities that I A.mtalking 
~ t. Verbal alterations do not matter. 

IIr. P. I, Gl'UIlt.hs: I do not say it in an obstructive spirit, but it is a very 
_ -dangerous precedent to start having changes made in the motions agreed kl by 
the House. And in any CBse in spite of making alterations this motion will 
still remain a literary monstrosity. Nothing could make it anyting else. 

Mr. Prelldent: I will t.ry to reduce its hideousness as fur as pOl:!siblb, Now 
I will put the amended ~t. The question is: 
"That at the end of the Motion the following be added namely: 
. 'and having considered the same, this Assembly expressea. its dissatisfaction at the 

faIlure of the G ~ t of India to import adequate supplies of foodgrains for building 
IIp a reserve and meetmg the needa of deficit areas and to Rssure remunerative prices for the 
producers of foodgrains 80. as to ~  them to produce more focdgrains and ~  India 
less ?epend,ent on imports, and records its grave apprehension that, unless substantial imports 
are Immediately made available, a situa.tion will arise, particularly in the Southern and 
W:elltern parts of the country, in which the existing ration, which is already inadequate, 
will be endangered and large sections of the people will face starvation, and urges upon the 
~ t to take steps to obtain indepf'ndent representation for India on the Combined 
~  .Board, and ~  that the, G,overnment ~ ~  so ~ ~  its procurement and reqni-
. ,altlonmg of foodgrams as ~ ehmmate the eXisting arbitrariness. corruption and oppressioD' 
-of peasants and to l!'I've With peaslI:ntB adequate quantities of foodgrains for their family 

~ labour consumptIOn and to obtaIn the whole-hearted co-operation of the peasants in all 
,their procurement nnd price-fixing operations'," 

The motion was adopted. 

Mr. Prel1dent: The amendment of the .H.onourable M,ember, Mr_ Law£:on, 
js practically covered by one of th" amendments, though not ill words but in 
.substance. 

Ill. O. p, LawsOn (Bengal: EW'opean): I do not think, Sir, that anywhere 
jn the amended amendment, as you have read, is this amendment covered, 

Ill. ·Prelldent.: The Honourable Members amendment refers to the represen· 
iation on the Combined Food Board. 'Unless the object of that is to urge upon 
the United Nations Organisation to grant assistance to India, the amendment 
would be meaningless. The Honourable M;ember will refer to the first amend· 
ment by Mr. Ishaq Seth, namely "and urges upon the Government to take steps 
to obtain independent repreSEntation for India on the Combiued Food Board". 

Mr. O. P. Lawson: I am inclined to agree, Sir, that it does cover my point 
:and if the Houl:'e wishes I am prepared to withdraw that amendment. 

The amendmmt was by leave of the Assembly, withdrawn. 

'Ill. President.: Now i. will put Mr. A ~ '  amendment. The question is: 
'''That at the end of the original motion, the following be added, namely: , 
'and having considered the same further ~  ~  the Government t? take I~

diate steps to increase the rroducti?n,. of ~  .t~  country b! ~ t  substantIal 
,8ub.idies to producers and by restnctmg, If not prohlbltmg, t~  cultIVatIOn of crop. other 
than foodgraina on lands where food crops -can be grown, until the country becomes self-
,fIufficient in foodgrains'," 

The motion was adopted. 

Mr. Prel1dent.: The abolishing of the Food Department. is the next amend· 
ment. That does not survive. 

Dr. Sir Zta Uddin Ahmad: I would myself have withdrawn it by giving good 
'!'.II. reasons. But now you hav£" killed it. You put the other amend-

ments to the vote first whereu you should have put my one first. 

:JIr. Prui4ent.: Order, order. 

Shrl Sri Pra.kaaa: It does not appear, to me to be inconsistent. We can 
abolish the Department and still urge upon Government to 'do this or that. 
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Mr. Prelident.: To me it appears t ~ .it is inconsistent .. The matter ~ 
there. I have already explain€d the posltlOn. If the House was inclined to 
accept this, it would have rejected all other amendments .. 
The original motion, as now amended and after makmg verbal alterations, 

1'( ads as follows: 
"That the food situation in India be taken into consideration and having considered t.h.· 

lame, this AIS'dmbly- . 
(a) expresses its dissatisfaction at t ~ ~  of the. G?vernment of Indllrd t' th 
(il to import adequate supplies of foodgrams for buildmg up a reserve an mee mg .. 

neads of deficit areas, and . t.h 
(ii) to assure remunerative prices for the ~  of ~  110 as to encourage em-

to produce more foodgrains and make India les8 ~t ?n Imports;. . 
Ib) ~  its grave afprehension that, ~  substantIal Imports are ImmedIately made 

available a situation wil arise, partIcularly tn the Southern and ~ t  parts of the: 
country, 'in which the existing. ration, which .is already inadequate, WIll be endangered and; 
large sections of th-a people Will face starvatIOn j and 

(cl urges upon the Government--
(il to take steps to obtain independent ~ t t  for India on the Combined Fooct 

Board 
(iii to so reorganise its ~ t and rt:9uisitioning of foodgrains as to ~ t  the 

existing arbitrariness, corrurtion and oppression of peasants and to leaVe WIth peaaanta 
adequate quantities of foodgrains for their family and labour consumption and to obtain ~. 
whole· hearted co.operation of the peasants in all their procurement and price-fixing operat.ions. 
and . 
(iii) to take immediate steps to increase the production of foodgrains in the country by 

granting 8ubstantial subsidies to producers and by restricting, if not prohibiting, the culti·, 
vation of crops other than foodgr&ine on land!! whel'l:! food crops can be grown, until th .. 
country becomes self-sufficient in foodgiains." 

The question is that the motion as now read out to the House be adopted. 

The motion was adopted. 

Dr. Sir Z1a Uddin Ahmad: My amendment was never put to the vote. Please-
put this on r£col'd. 

MO'l'lON FOR ADJOURNMENT 

NIGHTS OF INDIANS fN KENYA COLONY 

Seth Govind Daa (Central Provinces Hindi Divisions: . ~ 

Sir, I move: 
"That the ASjembl: d:l now adjourn." 

On the 12th December' ~  a White Paper regarding the illter-territoria! 
organization of East Africa was issued by the Colonial Office. It is being opposed 
by the White Settlers of East Africa headed by Lord Francis Scott, the Exe-
cutive Councillor and a Member of the Kenya Legislative Council. And while 
this opposition-of the white settlers is going on, the Government of India is· 
keeping mum on the whole affair. Sir, we also do not support this White Paper-
but on different grounds, namely (1) this White Paper might be the first step· 
of the Colonial Office to give effect to the Pan-African White Plan of ~ 

Marshal Smuts which he. proposed in the year 1944 (2) proper jusHce has not 
been done in this White Paper as far a.s the Indians and nativ£1 are concerned. 

Now, Sir, let us see what this White Paper contains. We are told tha.t 
the proposa's include an East African High Commission consisting of the 
Governors of Kenya, Uganda and Tangyanika and a Central Legislative-
Assembly of these three territories with 36 members. 12 officials and ·24 non-
officials. Sir, out of these 24 members, 6 will be European members elected 
by the territorial Legislative Councils, 6 Indian members elected by the 
territorial Legislative Councils, fi members, as many as ~  of whom 
would be Africans nominated by the High Commission as trustees for 
African interests, 2 from each territory, 2 members nominated by the High 
Commission to represent Arab interests and 4 members nominated by the-
High Commission. 
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Now, Sir, let us take the figures of the population of these territories into 

~ t . According to the Dominion Office and Colonial Office List of 
1989 this was the position of the population of East Africa: 

Kenya: Nativ8fI 
Asiatica 

(Of these Asiatics, 42,368 were Indians) 

(and though the figure of IndiaDi 

Uganda: 

Europeans 
Nativ811 
Asiatica 

is not given, 
Europea 
Natives 
Asiatics 

(out of these 13,000 were Indians) 

32,53,689 
61,231 

19,211 
61,82,289 
88,019 

but it is about 90 per cent) 
9,128 

36,92,127 
17,256 

Europeans 2, III 

Sir, we do Dot understand how equal representation of all these three 
..major communities is proposed in this Central Assembly which is going to 
be formed according to this White Paper. Then, why should these natives 
-be nominated? I have met these natives persona!ly, Sir, when I was in 
.East Africa and I say that they can certainly elect their awn representatives 
to the Central Assembly whioh is being proposed. Then, Sir, why should 
there be as many as twelve officials in this Assembly? But leaving this 
matter where it is, because I am not going to deal with each recommends-
.tion or each proposal of this White Paper, I am surprised to see that even 
this proposal is being opposed by the White Settlers of East Africa, and Sir, 
what does the Leader of this Opposition, I mean Lord Francis Scott, say? 
He says that this is a direct attack which has been made on the political 
position of the  British co!onists who were virtually threatened with reduction 
to the level of disloyal Indians and illiterate Africans. Sir, we the Indians, 
are disloyal I III the last war and the present war, Africa has been saved by 
us. Before these white settlers entered that land. much before that, we 
were there. When centuries ago. Vasco de Gama visited East Africa he 
found Indians trading on the coasts of Kenya. What did we not do for tha.t 
land? We taught cultivation to the people there. We huilt railways there. 
Our currency was current there and [10 was our penal code. The Europeans 
entered that land in the year 1866 and even after their entry up 1895 the 
-expenses of the administration as well as of the military were borne by 
India. I ask the Government to look into their own records to see whether 
what I am saying is or is not a fact. 
And what do we get in return? The Highlands of Kenya are reserved 

for the Europeans, though their number is much less than ours. Immigra-
tion has been stopped from India from the time the war started. At that 
time it was said that this measure of stopping immigration was a temporary 
one. On the 6th November 1944, the Honourable Dr. Khare said in this 
. respect:, 
"The ~ t  have been enacted for one year for thla present and that reriod is due 

"to eXJlire wlthin the next three or four months. The Government of India would make ewry 
possible effort to prevent the extension of these T<!gulationa." 

Though theBe regulations were to lapse within a few months (and that is 
what the Honourab!e Dr. Khare said on the 6th November, 1944) you will 
be surprised to learn that these regulations are still there, still the immigra-
·tion of Indians is not allowed. 

Then, Sir, something happened more' recently. In the Executive Council 
of Kenya though there were non-officials, yet these members were without 
portfolios. Recently the white members of the Executive Council of Kenya. 
'have heen given portfolios, whi!e the Indian members of the Executive 
Council of Kenya are still without portfolios, May I ask the reason for the 
-discrimination? In spite of these discriminations the Govemment of India are 
... itting tight: they are not doing anything. 
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Before this White Paper was issued, the Standing Committee of the East 
African Indian Congress urged the British Government to send a Royal Com-
mission to investigate the whole matter. The British Government did not do 
anything in this respect and I do not know what the Governmont of India did 
and what they urged on behalf of the Indians of East Africa. Sir, while Lord 
Francis Scott and the white settlers are opposing these proposals of the Colonial 
Office on the ground that equality is given to Indians, the Indian Government 
is nQt fighting on our behalf and telling them that this is an injustice that 
equality is given to Europeans with Indians, while Indians are in a much greater 
number tbanthe Europeans there. Sir, the whole history of East Africa 
shows that the Government of India have never taken into consideration what 
has been happening there and the same t;hing continues today. Hence, Sir, 
I move that this House do now adjourn and I want to censure the Government 
of India and charge them with callous disregard as far as the Indian question in 
East Africa is concerned. ' 

JIr. President: Motion moved: 
"That the Assembly do now adjourn." 

Mr. B ••• :BanerJee (Secretary, Common,wealth Relations Department): Sir, 
the idea of a closer union of the three East African colonies is not a new one. 
Honourable Members who are conversant with the history of this matter would 
recall that a similar proposal was made in the twenties. In 1924 an Ea'!lt 
African Commission, commonly known as the Ormsby Gore Commission. WIltS 
appointed. In 1927-28 was appointed .the Hilton Young Commission which 
submitted its report in 192Q. This Commission ~t t  how closer union 
and co-operation between these three territories could be best secured. The 
recommendations of this Commission provoked controversy in all quarters an,i 
Sir Samuel Wilson was sent to examine possibilities of the maximum measure 
of agreement that might be secured in East Africa on those proposals. When 
such proposals were made in the past. the Government of India took special 
measures to ensure that the interests of the Indian community were safeguarded 
in any new constitutional schemes that might be adopted. For example. the 
Government of India deputed Kunwar Sir Maharaj Singh and Mr. R. P. Ewbank 
to help the Indi,an community in preparing and presenting their case before the 
Hilton Young Commission. Similarly the Right Honourable Srinivasa Sastri 
was deputed by the Government of India to act as a liaison officer between the " 
Indian community and Sir Samuel Wilson. I refer to these details to indicate 
to tbe House that the Government of India have even in the past been quife 
vigilant in respect of any such developments not only in East Africa but also in 
other countries of the Commonwealth, where there are large Indian population. 
and Indian interests. The Government of India are fully cognisant of the fact 
that the Indian community of East Africa have always looked askance at any 
idea of the closer union of the three colonies. This has been mainly due to an 
apprehension on their part that with the union of the three colonies the policy 
of exclusiveness, if not of discrimination, adopted in Kenya might vitiate the 
policJ of all the three colonies. Kenya, as the House is aware. is the maj,)r 
partner in East Africa and the Indian community have always feared that with 
the unification of the three territories the policy of the new Government might 
also be Kenyaised to the detriment of the Indian community. We fully recog-
nise this danger. Our view has always been that while we could not legiti-
mately claim to stand in the way of any natural constitutional evolution of the 
three East African colonies we must take every possible precaution to safeguard 
Indian interests. The same is our policy now. I hope. Sir, I have told the 
House enough to meet the first charge that' the Honourable Mover of the moMon 
levelled against the Government of India -that they have failed in their duty :n 
this respect. t hope. Sir. that the House will agree that this charge has been 
level!ed at the Government rather prematurely on this occasion .. The White 
Paper was published on the 12th December. At the time the publication of this 
{-aT-eT was considered, a representative Qf our department, our Controller GenerAl 
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of ~ t  and JOlDt:. becretary, happened to be in London and he had au 
opportunity of discussing this matter uuotlicially with the Colonial Office. We 
have an assurance from the Colollial Office that full opportunity will be given 
to our Government to eX&mine these proposals and to place before His Majesty's 
Government any suggestions and views that we lDlIy have with a view to safe-
guading the interests of Indians in any new scheme of co-ordination. 

What is the position 1 As paragraph 11 of the White .Paper would ~  
these proposals have now been pu!Jlished for information and as a basis for 
diSCUSSIOn. The proposals have been published for eliciting public opinion parti-
cularly in Eust Africa and the House can rest assured that Qu,r countrymen IU 
East Africa are politically puissant enough to see that their ",oice is heard. In 
any case, Sir, we are eX&mining these proposals very· carefully and we have been 
slightly handicapped in this matter by the absence of any accredited representa-
tive of our Government in these colonies. We have set action in motion to 
ascertain the views of the Indian community. You will agree that without firsb 
ascertaining the reactions of the Indian community it wourd not be possible for 
us to formulate our views. I would not take up the time of the House hy 
entering into the merits of this proposal at this stage. All I want to emphasize 
again is that the Government is not sitting quiet over this matter. The Govern-
ment of India are fully seized of this. They have been studying these ~ . 

Tbey are in correspondence with the representatives of the Indian community 
and are expecting to obtain their views. It is possible that we may have 'l.n 
occasion to have personal discussions with some of their representatives and 86 
800n as our views 90re formulated they will be placed before His Majesty's 
Government and we have at this stage every hope that our views will be care. 
fully taken into consideration and whatever may be the final shape that theil. 
proposals. take we have still good grounds for hoping that the interests of the 
Indian community will be duly safeguarded. Perhaps Lord Francis Scott, ,)f 
whom the Honourable Mover of the Resolution seems to know a great deal anti 
about whom I regret to say I do not know very much-perhaps Lord Scott has 
scented that even this representa.tion of six non-official members given to the 
Indian community might be only part of the measures which the scheme provides 
for safeguarding Indian interests but I do not see how, at a stage when these 

.. proposals are published for the opinion of the people of East Africa, an expression 
of opinion bv an individual like Lord Francis Scott should lav the Government! 
of India open to the charge of neglect of duty. This is all that 1 have i;o 8"Y 
about the main proposal and I hopEI t,he House will be satisfied that after the 
explanation I have given there is hardly any case for pressing this motion. 

Incidentally the Honourable Member referred to certain other measures 
aimed al'(ainst Indians in East Africa. The grievances about the Highlands of 
Kenya is II. very old one and I do not think I need say much more on the subject. 
As regards the emigration regulations, as promised in this House, we did urge 
t!Jeir immediate repeal but the continuance of war conditions was pleaded aud ' 
all that we could obtain was that permits for re-entry should be granted freely 
even to such old residents as had been absent from the colonies for even more 
than two years. That is the position even now and we have been recently told 
by the Colonial Office that these regulations will be finally repealed some time 
about the middle or a little later tbis year. The ground urged is that war condi-
t ~  which necessitated ~ ~ t of this ~ have not completely 
dIsappeared. Well the mIddle of thlR year or even the thIrd quarter of this year 
is not very far and we have not thoulrnt it worth while pursuing tbis mattpr 
any further but we have every hope that these temporary- regulations will ~

~  before the end of this year. The Ironourable Memher has also referred 
fio the expansion of the Executive Council in Kenya in which Indian interests 
have not been proportionately represented. That is " legitimate grievance and 
we have taken it up with ms Majesty's·Govemment. We have urged that if in 
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. ~ two non-otticiul ~  members were to occupy seats (jn the' Execu-
~  uud were put w churge of portfoli08r either the preseut indiau 
couuclllor should be put m charge 01 a portlo11o or the Indian community should 
be given mcrellsed representution on tbe .i!:xecutlve Oouucil. 'l'he IUutter is still 
under correspondence and 1 regret to say t ~ we have uot yet hau Ii fiual 
decision. 

l'hese are I!QIDtl of the pointii which the liollouruble Mtlmbtlr raiseu iuci-
dentauy' &lnd 1 lHlve glveu tne liouse uu idea of how matters stunu. 1 hope I 
have said enough to make out that the Government have not beeu remiss UI 
this mattel' Ilnd 1 cau ouly end ~t  au assurance that Government w!ll pursue 
this matter and tqe Indian case will not sufler by default or on account of lack 
of vigilance on the part of the Government of India. 
1Ir. P. I~ GlUIltbl (Assam; European): Yesterday when this House discussed 

the question of tile legislation nOw contemplated in t:iouth Africa, my Honourable 
friend Mr. Neogy threw out Ii challenge, a friendly challenge perhaps but still u 
challenge, to the European Group and the British t~  to state plainly 
where they stood with regard to this important matter. It is partly in response, 
to that challenge that I rise today on a cognate iflsue to mnke clear once and for 
all our attitude towards this question of the rights of Indians overseas. Let' 
me begin by saying that if our silence in the debate of yesterday wasintel'-
preted as meaning that we disagreed or were indifferent or were actuated by 
timidity or by· political expediency, that. interpretation was wholly unfounded. 
On the main issue then under discussion, we are entirely lit one with OUl: Indian 
friends. Our only renson for lion-participation in the debate of yesterday is It 
long-standing dislike of discussing matters before we hnve in om' hands full 
detnils with regllrd to those matters. We were unwilling. to discuss legislatioll 
when we ourselves had not seen the draft and. indeed. understood that no such 
draft yet existed. It was for that reaSOn and that reason alone that we too], 
no part in yesterduy's discussion. Today, too, I do not intend to embark an 
a detailed discussion for 8 very similar reason. There is much that we do not 
yet know about the details of the proposed legislation and about the detailed 
reactions of Indians on the spot to it. There are many connected matters which 
we can discuss better at a later date. In the meantime. I want to content 
myself by stating our general position. That position is Rimply this: that we 
stand entirely with India in demanding equality for Indian citizens in other 
parts of the Commonwealth. 

An Boaourable Kember: Except in India. 

Mr. P. I. GrifIltha: And in India too. Every member of this Group expects 
that it will be possible in t·he very very near future for that equality to be 
achieved in this country to the very last degree. We stand for this equality of 
rights because to us, such equality is implicit in the very notion of the 
Commonwealth. Whllt is. aft.er all, the main change, the main diiJerenc-p 
bet.ween the old c01)ception of Empire and the new conception of a Common-
wealth? Is it not simply this: that the conception of Empire was based On the 
belief that one country should dominate other countries; while the conception 
of the Commonwealth iR baRed on the belief that all countries in th·at Common-
wealth mURt bp brought, to equal status and must OClCUP:V pORitions of equal 
rights and equal importance. A Commollwealth, after all, means nothing more 
than this. that (1 series of countries, inhabited hy people of different races 
speaking different langungeR and with different cultural backgrounds are linked 
together, firstly, by H senRe of common interest, secondly, by the intangible 
bonds of sentiment and, thirdly. by common allegiance and devotion to the King 
Em peror. ThORP intangihle hands and tieR can mean nothing unless thev arp 
baRen on t~'. And it is for that reason that to us it seems nxiomatic: that 
if t,here is a BritiRh Commonwealth, then the claim of India to equal rights in 
that Commonwealth mURt be accepted. That view is re-inforcecl still morE' 
str0ngly in our minds by the pa.rt, which India and the Indian army have played 
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lMr. P. J. Gri1!iths.]. . 
in making victory pO$sible, a. victory without which neither rights nor claim" for 
t!qullJity nor privileges would have IUeant anything to the peoples of the COUl-
monwealth. We cannot accept an attitude which, jn effect, would amount to 
liaying to the people oilndia: "You are good enough to fight with; us; you art:) 
good enough to fight for us; but you are not good enough to have the privileges 
which that oomradeship would ~ t  you to." We will not accept a distinction 
ilf that kind. If Indjan soldiers were good enough to fight undel' common CRuse 
thell Indian citizens shoultl be good enough to occupy the status to which thej' 
are 'rightfully entitled in the other parts of this great ~ t .  So, ~  

t ~ Group there is no dubiety about this matter. Nor am I ennunciating r. 
principle stated by us for the first time. This Group has consistently, for years 
past, ndvocated the clluse of Indian rights throughout the ~~ t  .Let 
me remind you that, when-this matter .was discussed in Sovember 1944, my 
Honourable friend, Sir Frederick James, came· out in no uncertain terms with 
his t t ~ t of our views on this question. He said: . 
"There will never be any racial harmony in the Union .. long u important racial group. 

are 'excluded from every form of political representation and denied reprellentation even OD 
local and municipal bodiel. Theae are rights which are fundamental to any minority or 
any comDlunity in the count.lIY, a.nd as long al thelle are denied to IndiaDl in aDy part 
of South Africa, there will be trouble not only in the Union but between India and 'South 
Africa." 

That was our attitude then. that is our attitude tooay and that. will be our 
attitude 8S long as the need for representation, for agitation and perhap8 
even for action, on this important matter remains. This is one mat.ter with 
regard to which there can be no reasonable room for any difference of opinion 
between different sections of the House. 

I wish myeslf that it had  been raised in some other form than an adjourn. 
ment motion, for an adjournment motion, by customary Parliamentary conven· 
tion. implies censure aud no Government is very ready to accept censure. 1 
wish rather that the subject before the House had been put forward in the 
form of a Resolution, a Resolution asserting firmly that we in this House 
demand that India's rights shall receive just treatment and just consideratton 
throughout the world. If a Resolution of that kind had been put forwaro, 1 
take it Government would have had no hesitation in voting 10r it. It would 
lIave gone forth as the view of every single man In this House, British or Indian. 
official or non-official. I trust that the Government, in spite of the usual Parlia. 
mentary convention, will agree not to treat tbis adjournment motion as 8 cen8ure 
but to regard it as n deep and forcible expression of somethIng which .. they 
themselves feel and will thus make it clear that the spirit of this adjournment 
motion has behind it the support of everyone of us, of every Group in this House. 
If they will do that and if, having done that, they will make it clear to the 
r-ountries concerned that they will not stop at words but that, if necessary, thev 
will take whatever action is suitable and required to enforce India's win in thi!l 
matter-if the Government will do that, they will have taken a very great 
~t  forward. they will have done something to make UII feel that we are bringing 
rndir. neaTer the day when India will . ~ the nations of the world ~ 
anequalitJ with any other nation and will occupy the position to which ber 
~ t  and her size entitle her. . 

Mr. Muhammad Bauman (Patna and Chota Nagpur rum OriRsa: Muham-
madan): Sir, I rise to support the adjournment motion before the House. ~ 

bad a full-dress debate on t.hiR issue onlv vesterdav or at least on an issue which 
IIVRS similar to the one WI' Rre ~~' now. We are really glad to see that 
Mr. Griffiths. the Leader ()f thp European Group, has very strongly Raiel ffiRl br> 
~  those very feelingR which we have in this House re,l(ardinj:! the rights And 
rrivilegeR of ~ notionals in other rountries. He quoted Sir Frederick .lame", 
Itlso, who made the 'Romp rloim on nn issl1e of the ~A  nature whi(oh wa" 
raised in this ROl1se IRRt year. 
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IAt this stage, Mr. . ~ ~  the Chair which W&i then ~  

by ~ . .P. J. ~ t t  ~  of !he Panel of .Ohairmen).] .  .  .  . 
. .Nir. Chairman, you ·tnought that the adjournment motloll was .llot the right 
thill8 for ventijating. the ~  on a matter in which the G ~. t of India 
.and the representatIves of thIS House were of the same 0pullon. When you 
were saying this, t~  Leader of the !Iouse said "Hear, hear", sharing the same 
feeliug. This is certainly very gratifying, to Wi, but this adjoumment t ~ 

has been brought to see thRt the Government of India's helplessness in thili 
.matter is removed. It will give a fillip to ~  officials of Government of India. 
I am not prepared to concede to the point which was raised by you Mr. Chair-
man, in the speech that you made just now '~ me that we should not give 
.expression to our opinion as we have not got the dol!timents of legislation oI 
Africa ~  us. The White Paper is already' there amI the idea of the unifica-
tion of tholie States is already there. Instead oi muking a POBt 1n.ortem _ ~ ~

tion when the legislation would h8ve been passed in AfrICa we should exprelis 
.n opinion here lUld now. It is the duty of the representatives of tWa House 
to SR,Y: exactly what our feelings are on this very illll'ortunt question, 80 that the 
Government of India's hands may be strengthened to approach the Colonial 
Offic(l on the lines that we suggest. '1'he ~  that we make here in the 
short time at our disposal not only give expression to the feelings that we have 
obut also place the concrete suggestions that we want to be embodied for safe-
guarding the ~ t t  of Indian nationals Wi;1O are in other lands. Agree-
.ment 'Yould be secured in the best possible mallller and in the same way a. 
neg(\tiations between two independent countries would do. This is the maio 
idea behind this adjournment motion. The Honourable Mover has brought out 
-very clearly the point at issue. I do not want to take up any more time of. the 
House on this question. I would just say that as the Secretary in Charge of 
-the Department was making his speech 9. few minutes ago he said the Colomal 
Office of His Majesty's Government gave the assurance that Government of India 
'Will be given full opportunity of representing the views they may have. The 
point is whether on the ~  Paper he has exprelOsed tiny view so far. He 
-says that he has no representative in Rome partlO of East Africa and as such 
be has not been able to ('on tact Indian opinion on that side. I think the White 
Paper has been out for a Elufficiently long time, and t,his Government by t,his 
"time ought to have been able to gather the readioll aud the feelings of the 
people of our nationals ill those parts of the world. Not baving done so is a. 
failure of this Government. 

Ilr. B .•. ,Baaerjee: I made it quite clear that· action is in progress for 
obtaining the opinion of the Indian community. 

Mr. Muhammad .a1lDl&D: Exactly, but the Honourable Member did not 
say whether he received ally opinion. The Honourable Member used a diplo-
matic sentence that 'action is in progress to secure opinion,' Well, I do not 
know in what stage of progress it is. We must know definitely wnat opinion 
you have received Rnd whether you are t.aking· necessary action to represent 
those views to the Colonial Government or not. Why should you be shy to 
make the statement, wby try to make 9. diplomatic statement t;hAt wOIIl(l cover 
-everythlng but mean not,hing. 

Kr. B .•• Banerjee,: I made a clear Rtntement. that action is being taken. 
We E·hall formulate our views in consultation with the representatives of Indian 
,community in East Africa and place them before His Majesty's Government. 
T ~ is time for that yet,. 

Kr; Muhammad Kauman: However, Mr, Chairman, I do not wif-th to t ~ 

up more time of the House. Enough has been said b-v the Honoura.ble Mover 
and by ~' . Sir, when YOll were Flpealdng before 'T got up to join the' 
<'Iehntp and T think T np(>(l not, mnke nnv further remarkc:;, ·With the"e \\"01'(1-0, 
1 support thG MoUon. ' 
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Jtrot ••. G ....... tUuntur cltm Nellore: Non-MuhammAdan !tural): Sir, 
1 1111& glad you have put the caijtl of .EliropealllO in this House UlHl ulso m thia-
couutly 8S t t~  liS you }JossibJ:y CUll. 1 8m glad also that you huve 
Ilisociated yourself and your community with the rest of us ill this couutry ill 
our anxiety to protect the interest of Indium abroad and also ill OUl" effort to tl".'i 
to Ilchieve equality of S~ t  with ull other peoples of sl1 coloul's here as \Yell ai 
outaide. But at the Iiome time I CUlIuot agree with Y'JU, !:;il', in yow' eloqueut 
plea. in favour of British Commonwealth and its extreme anxiety to achieve 
this IJarticular equalit,Y. 1 wish t.u remind you, t:iil', of the fact that the British 
senSe of equality of race a\l(1 equulity of people it> rather verjl que cr. I"o! 
instance the present socialist government of England has suggested through 
this White .Paper equality 01 representation both in the executive and iu the 
legislature in this proposed sub-fedpl·atiou. bet\veeu Indians, European!> aud 
Negrues, the local people thel'e. !:;il', what is this conception or equlllit·y of rlictlS 
worth when you look at it ill juxtupositioll of their t,'espeetive populations:' Ii 
you take only Kenya, there are 30 ~ of Negroes, they are to be treated ~ 

equal to 18.000 Europeans and also equal t.o38,OOO Indiuns. Is t·his their idea 
of equality? This is a Vtll'y strunge arithmetic indeed. It COUles to this. They 
wish to eOllYCrt It hopeless minority of people into all oV6nvhelming majority {if 
rlllers. Two-third representation ill the executive und ill the legislature is to 
go to about 50,000 people, when'!lS only about one-third representoJ;ion is to glr 
tc 30 lakhs 'of people. This is their ideo of equality and since that is a fact, 
it is no wonder that all patriotic Indians in this country do not wish to associatt· 
themselves with this British Commonwealth and avow their lovn\t.y to this 
Commonwealth and their wondprflll conception. •  . 

Coming to the other poiut, why it is thut so lute us the yeur 1946, it is given 
to the Socialist Govemmeut of Englund to make this wonderful proposal and 
say this is a yery liberlll proposal. TIll now Indialls have beeu treated vcr:, 
badly in these colouies. Englishmen and other Europeans have been favoured 
in every manner amI the Negroes were of COllrse completely ignored. Now. 
Sir, the Labour Government I!omes forward with this proposal. In whose 
inte:'est is this? It is eertHill1 v !lot in the interest of the Natives themselves. 
It is not even in the illterest ~  the small minority of Indians. It is certainly 
in the interest of the absolutely insignificant minority, microscopic minority 01 
Europeans. What is the idea behind it? In the nome of equnlit,v of trcntment 
between different ruces, they want to establish political and economic hegemony 
of Europeans in these colonies and yet they want to go and parade their concep-
tion of equality before U. N. O. I know, 'Sir, that Indians as well as Elil'opeans 
fire not Africans. Therefore, they ought not to be treated in any sort of favoured' 
manner apart from the natives of the African Continent'. WhE'rel1R Indians 
have gone there and are reported to have rendered some definite service to thosf' 
countries, there is no such record in favour of Europeans. The Europeans them-
selves have stated that "Indian labour was responsible for most of the manual 
part of the original construction of Kenya Uganda railways, Indian contractors 
and truJers have been there to develop the Kenya colony including native 
resources.· Indian lorry drivers are pioneers to drive to any of the most outlying 
districts of the colony. I clln ndd to this list in many directions." This was 
. sHid by the Gowrnor in 1940. The same thing can be said of I '~ contrUm-
~  in other colonies also. Can the same thing be said about Europeans?" 
They have gone there as exploiters, outright exploiters. IndinnR went there, it 
is true as traders, as merchanf-s, as businessmen. Tlley have gone there and 
they tried to give quid pro quo for all they received from the country. But 
what did the Europeans go there for to claim tbis one third representation in th<1 
new dispensation. Sir, T protest against this. Our friend Lord RC'ott is TJ.ot 
satiRfied with this one-third representat.ion that he has got from socialist dispen-
sation. Evidently he wants to get two-third representation from tlie next com-
munist dispensation that mn:- come in Englnnd tomorrow or a'Ry nff-er. It is 
the dut:v of thp G E' ~ t to protest. against thii!. T am rather !'Inrprised nt· 
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the unwillingness of the  Government representative to tell the House in wbnt 
l't.!Sl!t-0Lo he take!; objection to this white paper. Htl wanted us to wait until ue 
iu ill.; .own good tIme makes his submisslOn to uovernment ill ~  or th& 
uovernment in Buglaud comes .  .  .  .  . . 

Kr. R. N. Banerjee: Sir, on a point of personal explanation, 1 feel that 
that lIS an obvious w18understunding of my spee0h because 1 made it quite clear 
,that we are exalllinAng the prOpO!;slS before formulating our views. The matter 
has a long history aud we must take some time over it. And that I failed tc 
indicate today ~ exact objections we have to these proposals, would .100 
justify the suggestion t ~ we are doing nothing iu this matter: 

Prof N. G. BaDea: Of ~  it is not ~  that my Honourable friend iii 
not doing anything; he certainly interrupts my speech. But what a popular 
mlllistel' on that side would have done, according to my conception of his duty 
anyhow, is to take the House into his  confidence in the matter of his reactions 
to this white paper proposal and then say that this is the result of his provisional 
.examination and he is specially to be put wise by the House as a whole; and 
in the light of the remarks that faU from various members and also after other 
-consultations that he may make, it will be open to him to mak; it fuller ~ , 
to the authorities concerned either in England or in the colonies. Instead ct 
that my IJonourable friend, as has always been the oose with his Government, :-
simply comes and says, "We are going to consider it in good time later on. 
We shall make our representation and then jt would be lligh time for ~tI 
Britishers to have their own final decisions. Thereafter we shall oome to this· ; 
Legislative Assembly. Of Sir, I cannot accept that attitude of the Government, 
.of Indig. What is it that we want in these countries? That is another tt ~ 

Sir, I am not one of those,-and I think I can associate my party also in saying 
this,-I am not cne of those people Who wish my people to go into all thesd 
various other countries and gain undue advantages at the cost of the local, 
people themselves. I do not wish to be a partner in this world's' economic' 
-explvitation or political exploitation, with this British Commonwealth and its 
~ t !lchocates like yourself. If we go at all into any other country we 
wish to go tlll'l't' with the ('.om;ent of its people and for mutual advantage, in 
oreiel' to f;l'1'\'C' those people and at the same time to be served by them. And 
\\'l' "'ish to Ill' there ~ wt'leome guests Rnd ItS honoured guests of the people 
of those countries. But up till now unfortunately it is the British Government 
that has been dragging Indinns into all those various countries as participators 
in their economic loot or the imperialistic loot. They have taken us into 
Emmu, into South Africa nud into all these other countries, first not as free 
men but onlv as indentured labour tied hand and foot, kept us there under II 
'Sort uf contract and afterwards released us and would not even raise their little 
finger in order to protect our interests, our honour, our self-respect and our ' . 
lives in those countries against the rapacity of your own countrymen the 
Englishmen and other Europeans. It is against this kind of injustice that I rise 
in my place, and my party is also here to protest and we will continue to protest 
until we are able to put an ~  to this kind of imperialist, economic and political 
exploitation. We also protest against this sort of enforced partnership of India 
in their eoonomic loot. Sir, I support this adjournment motion Bnd I hope the 
Rouse will oertainly pass it and make this Government awaken to the discharge 
of its own dut.il:lli in II more aatisfactory manner than It hali been acoustomed to. 
Sir, one word more Bnd it is this. Yesterday my Honourable friend Dr. 

Xhare asked us what more he could possibly do. Well, why does he not resign 'f 
Why do not my oth81' friends there resign? . T.hose other powerful men in the 
Exe(1utive Council smile. The heavens are not going to fall if they reSIgn. 
I am not going to. impute to them any ideas of money or the attraction of high 
salaries. or Rnythlng like that. But they are there tor some sort of imaginarv 
lmdos; in that I think tbese Executive Councillors are very foolish and they ~ 
fluffering from a suicidal mllnia also. In Egypt they wanted something to he 
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done. by England; they ~  not get it, nnd their ministers resigned. In 
PerSll1 they cou.ld. not get the.lr ~~ with Soviet Russia upon which they resigned 
and II. ~t  mlllistry came Ill. lhey took a stronger stand and Soviet Russia 
~  obliged to take these people into confidence in their discussions. Similar1y 
~t is one of the diplomatic things that are going on all over the 'World for any 
Government to have its own way to resign and express its resentment. An 
alteruative Government comes into the country and goes with a newer mandate 
from the legislature and gives its point of view. If Dr. Khare were to resign 
,and the news Wer& to go there to the U. N. O. and the new Member were to 
take up this question with the U. N. 0., certainly South Africa will be on a 
better behaviour and Field-Marshal Smuts will not behave in the smutty manner 
in which he has behaving. Similarly in regard to this ma.tter also if and when 
the necessity arises, this Government must be ~  to take 'strong action 
and make a gesture by resigning and showing their res'entment to the British 
88 well as to the colonial Governments. Sir, I support the motion. 

Sard&r'Sampuran Singh (West Punjab: Sikh): Sir, a few brilliant speeches 
have been made on this subject and, if I may say so, your own speech-JUnr been 
a very refreshing one. In your outspoken speech you gave a definite and clear 
statement that your sympathies were with Indians,-not only personally of 
yours own but those of all the Europeans domiciled in this country as well. 
Oil that support and on the support which Government are willing to extend in 
this matter ~ should be very sanguine and hopeful about the result of the 
negotiations which are said to be going on between the Government of India 
and the Government of the colony. We should expect something really magni-
ficent from these negotiations because if this House is united I think we can 
bring pressure upon Ris Majesty's Government and  through them or directly 
upon the Goyernment of East Africa, and in that way we may expect to bring 
about very favourable results. But when I look into the history of this connec-
tion of ours with the colonies of East Africa or South Africa, I find it is a very 
dark chapter in that history. We have had many set-backs; the only good asso-
ciation that we have in connection with these colonies is that we got our 
Mahatma Gandhi trained in South Africa who was so ~  to lIS afterwards. 
But even with all his 'sacrifice and everything else he could not achieve much in 
that country. Reading the past history of our relations with those parts and 
despit'3 tho hope that has been extended to us by the Honourable Member for 
Government I feel on the whole pessimistic. He feels happy not over promises 
but only over the idea that the Secl'etllr," of Stllte for the Colonies will be glad 
to receive our representation and hear us before he makes any decision. 
Personally I think there is nothing in that. Any civilised man will listen to 
another person who has got to tell him something, although in the end he may 
agree or disagree with him. So I rather feel disappointed at this happiness of 
the Government Member just on that little promise or hope. I am afraid that 
if he starts feeling satisfied over such a small promise he will not bl'! able to do 
very much for the Indians in the colonies. The only thing which we really 

need consider is what sanction we can bring forward in case the 
Ii P.M. Colonial Office does not agree to our demand. When the 

question of exerting pressure upon them comes, when the question of reprisals 
~  when the question of exerting force comes, the Indian Government will 

fail as it has always failed in the history of this country. What we ~ t from 
the Government is that they should treat tbe people of those countrIes as they 
are treating us. If they pick up some strength and are ready to take that 
attitude and if they are able to convince them that if they do not agree to the 
legitimate demands of Indians, India will certainly take reprisals, we can ~t  

BOmething, otherWise I de) not think we need expect much. 
'!'he Honourable Sir Edward Benthall (Leader of the House): The House 

appears to be singlv llnan imom; on these questions with one exception which is 
perhaps a matter of detail. The exception is that this. motion has unfortunately 
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come forward on an ~ motion which begins by referring to the "com-
plete failure of the Government of lndia to take any steps." As to the SUbstance 
of the idea behind the motion, we are, as the speakers have shown, entirely in 
Igftlement. I must reiterate again however that this White Paper, which was 
the origin of the discussion, was published quite recently "for informution and 
as a basis of discussion" and what the mover seeks to do is to censure us 
for not taking action because some individual,-however important, but still ~  

individual in East Africa-has. said something against His Majesty's Govern-
ment's proposals. Whether these proposals are adequate or not is not a subjecii 
on which the Government of India. has yet expressed an opinion. They appear 
to be 8 distinct step forward, and I even understood the mover to indicate that 
he was satisfied with the measure of equality given. by His Majesty's Govern-
ment ..... . 

Seth Govlnd D&8: On a point of personal explanation-I never said that we 
were satisfied with what has been said in the White raper because the population 
of India is much larger there than those of Europeans and we cannot be satisfird 
with t.his sort of proposal. 

The Bonourable Sir Edward Benthall: Very well, the Honourable Member 
was not satisfied, but nobody has put forward prE'cise demand!; as to what Indi:l 
does want. Until it has consulted the people on· the spot Government is not 
itself in a position to say what precisely is-wanted. But as I say the proposals 
appeur t{) be a step forward and they appear at least to have the merit of rousing 
the anger of what appearFl to be one of the most conservative elements in KE'n,jl. 
If this were-as YOll !;aid, Sir, when you were speaking from your place-if this 
were a Resolution, we should have no hesitation in accepting it. It IS unfor-
tunately in the form of an adjournment motion which is a form of censure on 
Government. a Cf'nsure whieh Government does not deserve, and I must there· 
fore formally oppose it. but in formally opposing I do not do so with any heart 
beeR use Government is in fact heart and soul with the sentiments expreFlsl'd 
els(,where in the Hom;e And pArtil!ularly, Sir, so eloquently by yourself. 

Mr. Ohalrman: The question is: 
"That the AlI8embly do now adjourn". 

'The motion was adopted. 

The Assembly then adjourned till Eleven of the Clock on Thursday, the 7th 
February, 1946. 
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